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LEGISLATIVE ASSEMBLY. 
Satu1'day, 6th April, 19.'15 . 

. . 'The Assemhly met in tllt, .Assemhlv Clwmher of the Council House at 
Eleven of th,-~ Clock MI'. 1'I'PRirlent ('1')1(' Hhl'lUrable Sil' Abdul' Rahim) in 
lI:-ht; Gh.nir. 

qUE'R'I'lONS AND ANRWE11S. 

!RlDORlJITMENT OF NURSES FROM: }I~l!lGLANJ) AND .FROlIrl THE MINTO NUB,SB8 
ASSOCIATION FOB THE lBWIW B08PI'1'AL. 

158H. *Kr. G. IIorglD (on behalf of Liellt.-Colonel Sir Henry IJ'idney)' 
'(110) Is it a fact tha.t Government propose to recruit the nursing staff (matron 
MId sisters) neep-ssar,Y for the Ir\\'in Hospital, now under OODstruetion, 
hoin Englund and from the Minto Nurses Association.? If 80, why? 

(b) If the answer to part (8) be in the negative, will Government state 
'Whether they are prepl\red to recrujt the entire nursing ataff froID all 
·communities in India? 

.... G. I •• atpal: (Ii) Bud' (h). The quMt.ion of the compOlition·and 
!ltrengt,h of tIl£' nursing staff for the Irwin Hospital is being esamined 
And no deciRion hRR vot. been reached. The Hononrable Member's BUg, 
'gestion will receive moat careful ooMideration. 

CoAT OF BUILDING THE .. INDIA. GA.TE " IIi NlIW DBLBI. 

1584. *JIr. A. ][. l'ulul Huq: (a) Will Government be pleased to IItate 
the total COlt of building the "India Gate" in New Delhi? 

(b) How long did it take to build it? 
(0) Who was t,he contractor? 
(d) Were any tenders called for? If 80, who are the persona or firma 

'which submitted tenders? What were the various estimates quoted? 
(e) Who passed the flnal ordera acceptirig the approved tender? 
(f) What purpose is this 'India Gate' intended tp serve? 

Thl Honourable Sir ~1IIll lIoyC8: On the &8sumption that the Honour-
-able Member reft'rs to the AII-IndiR Wa·r MEl'moriBl Arch, the information 
l'cquire.dill. IlR follows: 

(a,) Rs. 6,18,918. 
(b) Eiiht yeara. 
(c) Messrs. Sujan Singh and Sons, and Messrs. the Stone Dressing 

;()o., were the Contractor!! employ~ 011 the work. 
(d') Yes. The information asked for in the latter part of the questi(1l 

i. DOt now awilllhle. 
(e) The tender of Messrll. Rujan Singh and Sona was accepted by tbe 

then S!Jperinteucling Ellgineer, n Circle, and that of the Stone DreM~ 
-Co., by the Chief Engineer, Central Public Worktl Depal'tment. 

( 3781 ) .l 
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(f) It is a memorial to the OIffi.;cers and other ranks of the Indian. 
Army who lost their lives in the Great War. 

Kr. A. E. I'UlluJ Buq: As regards the answer to clause (d) of the 
question, have any attempts been made toO find out the names of the 
persoDs who submItted tenders? 

The Bonourable Sir Prank Boyce: No, Sir. As I have said, the in-
formatioIl Rsked for in the latter pArt of the question is not now available. 

CONTRAO'l'ORS ENTRUSTED WITH CERTAIN WORKS IN' BUILDING Nl!.W DELHI. 

1585. *Kr. A. E. PuzluJ. Buq: (a) Will Government be pleased to state 
the names of the various contraotors who were entrusted with the work 
of constructing structures, roads, avenues, gates and other architectural or 
connected works involved in huilding New Delhi? 

(b) Were tenders invited? If so, will Government be pleased to Jay on, 
the table the names of the persons or firms who submitted tenders? What 
were the respeotive quotations? 
(c) If tenders were not invited, will Government please state the reason. 

for not doing so? 

The Bonourable Sir I'rBDk Boyce: The Honourable Member's question 
covers every activity undertaken in connection with the building of New 
Delhi, Bnd any attempt to answer it would involve an expenditure of 
time and labour out of all proportion to the results likely to be attained. 

Kr. A. E. I'uzlul lluq: Was !lOY a.ttempt made to collect the informu.· 
tion? 

The Honourable Sir I'rank :R'oyce: No Rtt,empt will be made. 

IIIr. S. Satyamurtl: May I ask,-Ils a. general praetice, were tenders 
invited? I am not asking for details, but I am aSKing. generRlly, ill the-
matter of the construe·tioD oj an these works, were tenders invited? 

The Bonourable Sir l'raDk BO)'ce: I think, Sir, that in all cases that 
is the practice. 

HESOLUTIONS AD"ITTED FOR DJSCll"SSION BY 'fHE HONOURABI.E THE PRESIDENT 

OF THE LEGISLATIVE AfiREMBI.Y DU'RTNG TID! DEI.BI SESSION, 1935. 

1586. *1Ir. A. E. I'Ullul Buq: Will \iovemment be pleased to state 
the number of Resolutions admitted for disoussion bv the HonouTllble the 
President of the Legislative Assembly during the Dilhi Session,. 1985? 

The Honourable Sir lfrlpendra strca:r:' The Honourable Member'. 
attention is invited to Admitted Lists Nos. l8·A, l8-A and 28·A, dat.ed the 
2mh January, 1935, th~ 2nd February, 1985, and the 11th February, lQ85; 
respeetively, whieh contain the information asked for and which were 
circulated to rul the Honourable Members. It will appear the~ rom that 
80 far 59 Resolutions have been admitted by the Honourable the President. 
during the current Session. . 
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Mr. Lalchand •• "IIra.: Can the Honourable Member say how many 
were not admitted? 

The Honourable Sir Brlplmdra Slrcar: H my Honourable friend will 
put down a question, I will make R calculation. 

I 

APPOINTMENTS IN THE MININo ·DEPARTMENT OIVBN TO 8TuDlINTS PA88DTG 
FBOJ( THE Dlu.NBAD SCHOOL OF MINES. 

1587. *Kr. satya lfarayanSIDha: (a) Are .Government aware that in the 
colliery of the East Indian Railway at Beniadib two vacancies are going 
to be advertised in the near future? 

(b) Will Government please state whether the students who obtained 
degrees from the Mining School at Dhanbad in Bihar are eligible (or the 
posts to be advertised? 
(c) Is it a fact that o ~y one Biharee student has obtained the dogree 

from the said scbool? 
(d) Wil! Government please state how many people bave secured 

appointments in the Mining Department, wbo 'bave passedfroin the 
1>hanbBd School? 

1Ifr. P. B. Bau: Government have no information, but have forwarded 
par,ts (a) and (b) of the qUflStion to the Agent, East Indian Railway, for 
consideration. 
(c) No, th~ correct numher is nine, including five diploma holders and 

four certificate holders. 

(d) Three. 

PAYMENT OF LOOALTAXES BY NON-GAZETTED ElIrfPLOYEE8 ON STATE-MANAOJIID 

RA.n.WAY8. 

1588. *Mr. A. It. I'ullul Huq: (a) Will Government please state the 
reasons !lnd circumstanceR undl:'r which a non-gazetted employee on State-
managed Railways is required. to pay local taxes, such as, luJi.i1la.t tax. 
circumstances and property tax, etc., when he has Q,O personal property 
except the legal remuneration· (pay and allowances) on which he under 
the rules pays Income and Super-taxes? 

. (b) Do Government JI'l'OPOiJe to protect· their ~loyee  from the local 
(Municipal or District Board) taxes? If Dot, why not? 

Mr, P. li. Bau; (a') Liabilitv to pay these taxes is governed by tbe 
terms of the relevOlnt local legislation. 

(b) Government do not proP,OBe to take any action. 

DlFJ'EBB)lTIALTu:J..TMENT METJIID oUT TOWOBKSHOP EnLOYEJII8 ON· S'l'A'l'B-
., . HANAQED RAILWAYS. 

J589_ * •. A. E. I'ulul Jluq: (a) Will Governm,ent plesse state tbe 
~ o  !lnd ciroumstance!! under which the Wor1cshop mplo~ le  OD State-
managed Railways are treated lere ~ y 81'1. compared with other em-
ployees in respect of lellve, passes,. residential J J rte~,  bours of employ-
ment, medical treatment, etc.? .. -
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(b) Do GQvernment 'Propose to rectify the anomaly? If not, why Bot? 

Kr. P ••• Bau: Conditions of service for the different classes of 11011-
gasetted employees are generally baaed OD the nature of the work requirl'd 
to be done by them. Government are not aware that workshop employees 
are treated differently from other non'ga,:zetted emp,loyccs in respect of 
passes and medical treatment. 

There are differences in the conditions of service of workshop and 
other employees in the matter of leave, residential quarters, and to surne 
extent in the hours of employment. Under the new State Railway 
Leave Rules, workshop staff have been allowed more leave than whllt 
they were previously entitled to. The difference in leave for the work, 
shop and other o -~ ette  staff is that the Government consider 1hnt 
for persons employed by way of manual labour an annual holiday shOlllcl 
be sufficient. 'fhe policy in the matter of provision of quarters is laid 
down in Chapter II of thp Stat-e Railway Code (Revised) a COPy of which 
is in the Library of the Hon!le. Workshop staB have never been provided 
with rent free quarters nor do Governmt'nt see any reason to exempt 
$hem from payment when railway quarters are allotted to them. 

As regards hours of employmE.'nt, the difference is due to the fact that 
aome staff are governed by the Factories Act while others are governed 
by the provisions of the Indian Railways (Amendment) Act of 1980. 

Government do not consider that there is any justification or necessity 
for absolute uniformity in respect of conditions of service of the different 
categories of non-gazetted staff. 

1Ir. A. ~  :rUllul lluq: As regards (b), do Government admit that 
there is an apparent anomaly? 

1Itr. P ••. Bau: I have said, Sir, that, Government do not, consider 
that t,here is Ilny justification or necpssity for an absolute uniformity in 
these respects. 

OITIOBRS HOLDING EXBOUTIVB Oo'KTBOL ON OERTAIN WOB.KSHOP STAFF Oll' 

THE EAST ItmIAN RAILWAY. 

1590. *Kr. A. It. I'ulul Baq: Will Government please state the desig-
nation of the officer who holds the executive control on the staff (Operat. 
ing Medical, Engineering, Mechanical, Accounts, Way and Works, Watch 
and Ward, Commercial, Locomotive, etc.), employed a.t Jamalpur, Lil. 
looah, Lucknow and Tatanagar Workshops on the East Indian Railway? 

1Ir. P ••• Bau: The Deputy Chief MechBnical Engineers at Jama.1.pur 
aud Lillooah and the Work Manager at Lucknow and Tatanagar, under 
the general administrative control of the Chief Mecha.nical Engineer of 
the East Indian Railway, exel'eise ~ ! t e control over the Mechanical 
and Operating (Power) staff employed in .their rellpective workshops. The 
M1'ICIical. Workshop Accounts. Enj;ti.ueering and Way Ilnd Works etaff are 
under the control of the Chief Medical Officer, the Chief Accollnts Officer 
and the Ohief Enlrineer, East Indian RailwAY, respectiwly. There is no 
Tralfie (Commercial) staff employed in these workshops. 



QVBSTION8 AND ANSWDS. 

PAY 011' STAB EMPLOYED AT TATA1UOUWO!tKSBOP ON THX E.t.ST hiDUlii 
RAILWAY. 

1691. *Mr. A. It. I'ulul Buq: Will Government please state the pay 
(present r.nd previous) of the staff employed at Tatanagar Workshop on 
the East Indian Railway, with the reasons for increments and e~e of 
relationship, if ~ , amongst them? 
Mr. P. B.. Ball: The number of stJa.ff concerned is 80 large that any 

attempt to get the information required will be impracticable. 

EMrLOYKXNT 011' NEW ENTBANTS AT TATANAGAB WORKSHOl' ON THE EAST 
INDIAN RAILWAY. 

1592. *Mr. A. E. I'Ullu1 Buq: Will Government 'please state the 
reasons for employing new entrants at Tatanagar WorkshoJi' on the ERst 
Indian Railway in preference to those who are dn the waiting list resulting 
from the economy campaign of 19tH? 

Xr. P. B.. Bau: 'rhe Agent, ERst Indian Railway, reports 118 followa: 

"Recruitment from outsidera wu COlI1iD.ed principally to unekilled local !abnr. 
No outeider baa beeD appointed to clerical poats. In regard to IkiUIld and aemi-skilled 
ataff preference was given to staff on the loe&l waiting list but a row oataidera were 
engaged as men on the waiting list were not. available to meet. urgent work OD 

reopening of mops. The mope are at present pruy partially open, ar.d it ia anticipated 
t.hat the majority of staff on the local waiting list will be absorbed in due couns. If 
further sta!! is required retrenched staI! from other workahops will he offered O(,lPloy-
ment." 

CERTAIN PARTICULARS CONCERNJNG THE STAFl!' OF THK POSTS AND TBLEGRAPH& 

DEPARTMENT AND THE RAILWAY DEPARTMENT. 

1593. *lIr. A. E. Puzlu1 Huq: Is it a fact that the Posts Bnd Telegrapbs 
Department and the Railway Department are reckoned as Commercial 
Departments of the Government of India? If so, will Government please 
lltate: 

(a) the scales of pay of the ministerial staff of both the said Deparl-
ments; 

(b) the rules for the recruitment and training of the said staff in the 
said Departments; 

(e) the rules for the discharges and dismissals of the said staff in the 
said Departments; . 

(d) the leave rules for the said staff; and 

(e) the circumstances of the differences in the same class of pOita 
in these two departments of the same Government; if not, 
why not? 

Mr. P. B.. Bau: The Indian Posts lind Telegraphs Department and 
the Railway Department are treated as commercial departments. 

(a) The rates of pay of Posts and Telegraphs officials, who h ~ been 
in continuous employ from before the 16th July, 1931, are contained in 
the 'Manual of Appointments and Allowances of officers of the Indian Posta 
and 'l'elegraphs Department'. Those appUeable to new entrants are COD-
Wned in the Government of India, Department of Industries and Labour 
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memorandum No. Es.A.-180/88 (2), dated the 11th March, 1985. Copiea 
of both are in the Library of the House. As for Railways the scales of pay 
vary from railway to railway and in different departments of the same 
railway. 

(b) 'The Posta and Telegraphs recruitment and training rules' will be 
found in the Posta and Telegraphs Manual, Vol. IV, a copy of which is in 
the Library of the House. I also place· on the table a memorandum on 
recruitment to posts in the Indian Posts and Telegra'Phs Department. 
In regard to railway staff rules for the recruitment and training of sub-

ordinate staff on State-managed Railways are in the Library of the House. 
(c) The rules a'Pplicable to the Posts and Telegraphs staff are given in 

the Posts and Telegraphs Manual. Vol. II, copy of which is in the Library 
of the House. As regards the Railway Department the rules regulating 
the discharge and dismissal of State Railway non-gazetted Government 
servants are in the Library of the House. 

(d) The leave rules applicable to Posts and Telegraphs officials, who 
have been in continuous employ from before the 16th July, 1981, are those 
in the Fundamental and the Supplementary Rules; those for new entrants 
are contained in Government of India, Finance Department Notification 
No. F.-12(2)-R.I/82, dated the 14th December, 1983, published in Part I 
of the Gazette of India, dated the 16th December 1988. A copy of the 
leave rules applicable to railway staff is in the Library of the House. 

(e) The circumstances of the two Deparlments are quite different. The 
only similarity is that in a sense both are commercial departments. 

MflfMrandum Oft recTUitment tn pDBt' i", the Indian POBU and Te.legrlJph, DefJQf'tment. 

Note.-Poste mentioned below are fiUed partly by direct re r tme ~ from ont.8ide 
the Department. AU other posts in the superior pensionable eBtabliehlllent are ordinarily 
. filled entirely by promotion. 

(1) Director General', Office. 

MiniBterial pOBta.-Direct recruitment is confined to posts of ('lorh£ and abRirtanta 
and i. made solely through the Public Service Commisaion from whom all informat.lon 
<'an be obtained. 

(2) Circle Uffice, at HeadquartBr, 01 Bead, 01 Cir(,tcB. 

CleTical po,t8.-Direct recruitment i. made by Head. of Circles. Al'rllicationll must 
be made to the Bead of the Circle in who .. office appointment is dNlired. Applil,ant.l 
must be native8 of or domiciled in the Circle; they mn8t have pallied at leoallt the 
Matriculation or equivalent examination and mUllt not have oompletf.d 26 years of age. 
All applicant. are 811hject, to a teat. Appointments are made &8 '\Iar.t'r('iea OC\lur and 
with due regard to oommunal conBiderations and priority of "PPUt'ltion, a.d the 
namea of a limited number of candidatea are kept on a waiting list. The lIOIle of pay 
varies and may be ascertained from Head. of Circlee concerned. 

(3) Po,t Uffices and Railway Mail Sert,lce. 

(a) Superintenaenu 01 POBt UU;cu and Railtcay Mail Sertlic8.-F1ftl per cent. of 
the vacancies in the cadre are fined by direct recruitment throngh the Public flt.rvice 
Commission which holds an open competitive examination for the purpose. Details 
may be obtained from the Commiuion. 

(b) Clerical (including ,oner,) 1'OIIu.-Direct recruitment is made hy ~ per t l ellte 

of Po.t. OSlcea and fI.rst c1asa poat.maatere to whom all applicationa 1111'81 be 811lwaitted. 
APl?lioanta moat. be. below 26 yeare of .age, mnat h ~ p~ the J, tr Dl ~o~  or 
e l~e t examllaation and must be natlv.-of or domiCiled 1Il the Rev_ue 'O\VlllOn 
ill which the Superintendent.'s Division or fint clallB potIt ofBce is ~ t te  AppUcantli 
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are lubjectecl to a teIt which includeaa teat in a local verucu:U. In aI»wiq 
candidatel to appear at. the teat preference is giVeD to IOnl and depenrientl of employ ... 
of the Department. Appointmf'nta are mad. .. vacancl.. become a •• i1able "noi .. 
atrietly lubject to commnnal coDliderationl and priority of application. All applicatioDl 
for Inch polta .. nt to higher anthoriti .. are merely forwarded to the appdnting 
authority for dilpoaal. Seal. of pay .ary and may be ucertained from the app:.inting 
authority. 

(4) 'l'.'egrapM (inelmn, W.rel .... ). 

A.Telegraph Traftic. 

(a) TelegrapAut. emd' Wirel .... Opemtor,.-Direct recruitment. :. made .. the 1'Unlt 
·of an open competitive examination' which is held whene.er there are vacanl'lft to 
be filled. Due notice with fnlI detail, i. given through the public pnu whell the 
4IXamination i, decided to be held. 

(b) Clerk. in 'I'ele,rapA Ul/iee •. -Direct. recruitment is made by the heads of 
Telegraph offices to whom applications muat be made. . The eGndit.iona are .nudar to 
those in the case of ·clerks for poIt 0"'. 

B.Telegraph EngineeriDg. 

(c) Buperior 'I'elegrapA Bn,ins.ring and Wirele ... BerfJice.--Seventy five per cent of 
the vacancies in this service are filled by direct reeraitment on the relult of the 
competitive examination held by the Public Service CommisBion. !Jetail. DlRy be 
obtained from the Commi8sion. 

(d) 1!Jngineering Bupertli .. or .. (General, PAone .. emd Blectt'ieal).-DirtOCt reeraitment. ia 
made as t.he result of an o~e  competitive examination which il held whenevlft' there 
are vacanei.. to be filled. Due notice with full detaila i. given 1.hrcngh the public 
pre.s when IUch examination i. to be beld. 

(e) merical po,tI.-Direet recruitment i. made by the Headl ot Officu concerned 
(Divisional Engineers, ~ per te e t Telegraph Workshop., Controller of Telegraph 
Store. etc.,) to whom applications must be submit.ted. The conditio». are similar to 
tho.. in the case of clerks for post offices. 

(f) A.uiBtemt Foremen, E:z:aminer, tmd 1ftBtrament f'lUter ... -Direct reeraitment to 
the .. posta is made by the Superintendent of Telegraph Work.hop. '0 whom a!lplica-
t.ion ahould be made. 

(g) Further particulars as to the conditions of recruitment to any particala.· post 
may be obtained direct from the offieara responsible for such recrlLtment .. .:irtaile!l 
abOve. Applications addre8l8d to the Director-General direCt. are .nerely forwarded to 
.. uch authorities for diapoaal, and it is in the intereat.a of candidatea that their 
application. should be addresaed to the proper recruiting authoritiee and net to the 
Director-General or any higher authority. . 

1Ir. A. K. I'Ul1l1 Buq: No. 1594. Sir, I would reque8t the Honourable 
Member in be pleased in read out his &Dswer a little more slowly and in • 
louder voice. (Hear, hear.) 

REPRESENTATION OF NON-GAZETTED RAILWAY STAFF ON ~ INDIAN 

RAILWAY CON'I'BBBNOE ASSOCIATION'. 

1694:. *JIr. A. E. I'ullal Buq: Is it a fact that the establishment matten 
concerning the staff on the Railways in India are referred in and decidecl 
by t.he Personal Branoh of the Indian Railway Conference ASBoci.atJon. 
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Is it & fact that it is an unregistered horl~  not. ineorpomed tltlcier any JR.-?" 
If 10, will GoveJ;'JUnent please state: 

(a) whether non-gazetted staff is represented on the said' association; 
if so, by whom; if not, why not; 

(b) whether unregistered Trade Unions of Railway Staff are recog-
nised in the same manner and channel as the said association 
by the Railway administrations; if not, the reason for this, 
distinction; 

(0) the number and nature of proposals made by the said R88ociation 
rejected by the Railway administrations; 

(d) the number and nature of propoaalsmade by the Trade Unions. 
of the st,a,ff 011 Ruilways rejected by the Railway administra-
tions: 

(e) whethw they are prepared to plaut! on the table of the House R 
copy of the Statutory authority authorizing the use of the 
rules and regulations framed by t;he said association; if not, 
why not: and 

(f) whether Government propose that the nou-gazetted staff be re-
presented OD the said Association by electioD amongst them-
selves; if not, why not? 

Mr. P. B. Bau: :b:sttt.hHshwcllt matLt:l's art:: wluetimes l ~l re  by 
Railwav members who are of the Association, to the Indian. Railway 
Conference Association, for consideration and advice. The cOllciullions of 
the AS'Iociation on these matters are in the form of opinions and recom-
mendations only and GO not bind either the Government ,or any Company 
without assent of the Government or of the Board of Dit'cctors of the 
Company affected 88 the case may be. The Aseociation is an Association, 
of Railway Administrations and not of the staff, and, consequently, no-
representation of individual interests is possible. 

OFFIOERS OJ' THE CO:m.tI88l0NED RANKS IN THE INDIAN Aurr VMDlN"-Y. 
CoBl'S. 

, 1695. *Mr. 1'&Jdr 0IwI4: (a.) Will GovemmeDt be pleased to state the 
total number of oftioers of the commissioned ranks in the Indian Army 
1[ eterinary OOrpB? 

(h) How many of sueh officers are IudialJs? 
(c) Did Government in the last Assembly promiHc to recruit qualified' 

Indians to the Oommissioned ranks of the Indian Army Veterinlll'Y 
Corps in future? 

. (d) Did Government hOld an examination for Indians to berecrtiited 
to the Indian Army Veterinary Oorps at Lahore in January 19861 

(e) How many Indians passed in that examination, and how many 
have been employed by Government? 
(f) Do Government propose to employ all the qualified and such 

ptwlM5<l Inl1tans immechately to the Indian Army Veterinary COrp8'( 

(a;) Are Govemment prepared to see that non-Indians are not employed, 
'ill such qualified nnd passed Indians areabaorbed in thE'l Indian Arm, 
:'Vetennary 'COrpB? 



1Ir. G. a. w. ,wt.enJwu : (a.), (b) and (d) to (g). The attentioa,of 
the Honourable Member is invited to the &Il8wer I gave on the lab April •. 
~  to Mr K. J". Gnuba'R starred question No. 1286. 

(c) Yes. 

FLYING CLUBS IN hmu. AND BUBMA. 

1596, ·IIr, W&1r:lr Ohand: (a) How many flying club" are est.Qblished in 
India and Burma? 

(b) ]nwhE\t chtbs are there Indian Ground eer ~ 

(e) What is .tbepay of Ground Engineers of Indian na.tionalit;y and 
,that of non-na.tionals? 
(d) Row DW;ly Indian Ground Engineers with A and C Licences are 

available in India 8Ild why could they not be· :\ppointed in the flying 
clubs? 

(e) Are Government prepared to consider the advisibility of appoint-
ing in every Hying olub an Indian Assistant Engineer with A and C 
Licenses lI,un at the same time giving him opportunities for Band D 
trnining? 

<f) Are Government prepared to consider the question of immediate' 
employment of Indian Ground Engine.;rs with A a.nd C Licenses in all 
l'l,ving-Clubs where R A. I". Engineers can be obtuitidl to supplement 
th; n. hnd D. work? • 

(g) Are Government prepared to appoint immedia.tely Indian Ground 
l:l1gineers with A and C Licenses in all Flying Clubs and employ two 
English Ground Engineers with A and B and C und D Licenses, to be 
requisitioned whenever Band D work is to be done? 

(h) Are Government prepared to insist on Imperial i\irways. Indian 
'!'l'ans-Continental Airwe.ys, Indian National Airways, Tats, and other 
airways employing only Indian Ground Engineers, and if necessary. train 
Indians for such jobs and to employ foreigners only if Indians are not 
II vailll,ble ? ' 

(i) What is the number of <Indian and non-Indian Ground Engtneen, 
in the Companies mentioned in part (i) and what is their pay? 

(j) Are GOTemment prepared to consider the advisability of ojendiDg 
more Indian young men on  a scholarship basis for training abroad for Ground 
Engineering'! 

'lbe Honourable Sir :r.rADk Boyce: (1\) A list of the eight Flying Club. 
now operating in India and Burma, including one in Indian States, i. 
placed on the table. 

(b) Indian Ground Engineers are employed in the Karachi Aero Club 
and the Delhi, Bombay, United Provinces, Northern India and Madra. 
Flying Clubs. 

(c) Government have no information. 

(d) According to the information available, there are 21 Indian Ground 
Engineers in India holding both A and C licences. Of these five are 
at present unemployed, One of these was only given his licence some 
few days ago; another was, till recently, employed with the Northern. 
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lfndia Flying Club. The third was employed lot 8. time with the lritperial 
'AirWays, Ltd.. and the remnining t,wo have only recently 'arrived in 
India. 

(e) Govel'nment are not directly cOUllerned with the appointment of 
personnel in flying clubs. Actually, as I have shown in reply to part 
(b), there are Indian Ground Engineers employed in all but one of the 
seven ly~  clubB in British India. As regards the training of candidates 
for B and D licences this can only be effectively done at I'reoent, in a 
country with an aircraft manufacturing industry. . 

(f) and (g). ~  1 have said hefore, Government a.re not directly con-
cerned with the appointment of personnel in flying clubs who already 
'for the most part employ Indian Ground Engineers, but they have brought 
to the notice of flying clubil that preference should be given to Indian 
"Ground Engineers for employment when suit,ably qualified candidates are 
forthcoming. In this connectIOn, I would invite attention to the reply 
given on the 80th November, 1982, to parts (a) and (b) of the Honourable 
Mr. Jagannath Aggarwal's queption No. 1528. It is not practicable for 
R. A. F. engineers to be employed on civil work, nor is it practicable 
,for two engineers with Band D licences to carry out all the a'Ppropriate 
work in the flying clubs in India. 

, (h) No. The agreements with the companies mentioned provide that 
they should employ the largest percentage of Indian personnel, reason-
Ably possible, as soon as suitably qualified Indians are available, and 80 
far as Indian Trans-Continental Airways, Ltd., is concerned, the agree-
ment further provides for the trBming of Indians in all its branches, that 
is, as pilots, fl'ound engineers, etc. Indian Ground Engineers are, in 
fact, already employed in all the companies mentioned and, in addition, 
'8180 by the Himalaya Air Transport and Survey Ltd. So far as is known 
none of these companies employs foreigners. 
(i) A statement giving the information required is laid on the tahle. 

'Government have no information in regard to the salaries paid. 
(j) Government have granted scholarships to certain Indian engineers 

who alreadv possessed A or C licences and had proved their worth as 
assistant Ground Engineers in flying clubs. :Five such Indians 'Were 
"8eJlt to England for training in 1988 with a view to obtai.ning . .ipecia1ist 
experience or qualifying for the B or D licences. Four are still under· 
-going training. One is employed in Indiw. Government ~ropo e to 
;oontinue the policy they have alwa.vs followed, as funds and swtable can-
didates for training become availa.ble. 

:8liJtement 8!tOUJinU the Jt'lyi7lg ()/ubs in ezi.ttellce i" Ilidia, Burma and' til.. Indian 
State,. 

/1 

11 ri tish I "dia. 

The Northern India lt~) II lt Club, Lahore. 
The Karachi Aero Club; Karachi. 
The Delhi Flying Club, Delhi. 
The United Provinces Flying Club, Lucknow and Cawnpore. 
The Bengal Flying Club Dum Dum. 
'rhe Bombay Flying Club, Bombay_ 
'The Madras Flying Club, Madras. 

lfltitafl StateB. 

The ,Jodhpur Flying Club, Jodhpur. 
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~ t ,lowing eM nu'''I,. of Intlitlfl tIfId non.Indion Zielllae. groua4 1,.,"'1.,., 
1fI''[JlOYld i, Indian. Trar&l.cotitittl"tal AinoflY&, Ltd., TaItJ. SOM, [.£d,., tmd Intlia 
National A'rway" Ltd,. : 

_. 
Indians. Non·Indians. 

Indian Trana-Continental Airways, Ltd., and 
Imperial Airways, Ltd. 2 40 

Tata 80M, Ltd. 1 1 

Indian National Airways, Ltd. I 3 

J 
RBORUITJlENT OF STENOGRAPHBRS IN THE GOVERNMENT OF INDIA 

SEORBTARIAT AND ITS ATTAOHED OFFICES. 

1597. ·Sardar Kangal SiDgh: (a) Will Government please state when 
they held the last examination for recruitment of outsiders as steno· 
graphers in the Government of India Secretariat and its attached offices? 

(b) Why has no examination been held since then? How have the 
vacancies OCCUlTing ill the meantime been filled? . 

(c) Is it a fact that Government are now contemplating the stoppage 
of all recruitment by means of a oompetitive examination for steno· 
graphers in the Imperial Secretariat and its attached offices? 

(d) If the reply to part (c) above be in the affirmative, will Govern-
ment· please state: 

(i) the reasons therefu!'; nnd 

(ii) the method that they propose to follow in future for the recruit-
ment of stenographers. and whether they have considered that; 
there is not t.he danger of any method of selection leading to 
nepotism? 

(e) Is it a fact that Government have adopted recruitment by an open 
examination in the case of recruitment to other branches of the miniaterial 
ats.ff? 

(f) Win Government please state whether a proposal to stop recruit-
ment by examination to ministerial staff was considered and dropped? 
(g) Are Government prepared to consider the advisability of not stopping 

the introduction of fresh blood into this branch (Stenographers) of the 
service t.oo? 

The Honourable SIr Hemy 0n1k: (a) In 1982. 

(b) The examination was 8 qualifying one, and an candidates who were 
«eclared qualified had to be provided with appointments. As all of them 
have not yet been permanently absorbed it has not been necessary to hold 
a fresh examination. 

(e) The method of recruiting stenographers in future is under COD· 
sideration, and no final decision has yet been arrived at. 

(d) Does not arise. 
(e) y(,s. 
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(f) Yes: but the proposal was only in respeet of external recruitment 
to the Fit-at Divimon. 

~ Go er me t have no intention of stopping the introductionoffrellh 
blood mto the stenographers' gmde. 

JIr. K • .ADail'lhaIa,&D&IIl An&lllar: Regarding the method of recruit-
ment, may I ask what IS' the need for a change in: that dire(.ltion"? 

The BoDourable B1r Helll)' Oralk: I presume that the old method was· 
not found altogether satisfactory. The question is still under consideration . 

.ALI..BGATIONS 'MADE AGAINS'!' Two RAILWAY PoLTCE ('.ol'fSTAlILES AT' 
G~JI  

1598. ·P&I1d1t Sri KriIhna Dutta Paliwal: (8) Is It a fact that Ch. 
Vijaypal Singh, Advocate of Meerut made a report at the Railway Pohce 
Station, Ghaziabad, on tho 17th February, 1985, to the elect that two police.· 
constables, Hardutt Prasad (No. 566) and Sarajul Hasan (No. 551) did 
not allow him toO enter a compartment of the Bombay Express, alleging 
that it was reserved for the Government Railway Police? 

(b) Is it a fact that no compartment was reserved for the Government 
Railway Police on the Bombay Express on the 27th instant from Lahore 
to Delhi or between Meerut and Ghaziabad? 

(c) If the anBwer to part (b) be in the negative, will Government btl 
pleased to lay on the table the register in which that reservatiOn was 
entered, and state the number on which that reservation was made? 

(d) Is it also 0. fact that the Assistant Station Master of Ghaziabad. 
told Ch. Vijaypal Singh that no o~p rtlDe ~ on the Bombny Express 
was reserved for the Govemment Railway Pohee? 

(e) if so, will Government please state what action, if any, they pro-
pose tQ take against the said constables? 

(f) Is it also a fact that Ch. Vijaypal Singh oomplained to the D. S. 
against these police constables? 

(g) If the answer to part (f) be in the affirmative, will Government 
please state what· action the D. S. took against the said constables? 

JIr ••• B. Baa: (8) A report to this effect was made on the ~ t  

February, 1935. 

(b) A compartment was reserved but, through an oversight, it would 
appear that the •. reserved .. label was not affixed to it. 
(0) No entry is made in any register for accommoda.tioD. reserved for 

ille Police train guard. 

(d) The Assistant StatiOn Master on duty at Ghaziabad, not finding 
labels, indicating that the compartment was reserved for the Train police 
guard ob. duty, believed that the compartment! had not been reserved. 
(e) anel (g). Government are informed that the Poliee authorities of: 

the United Provinces are enquiring into the matter. 

(f) Yes. 



QUJl81'IOJi8 AND AlIaWB.a . 

. Plm.JuSSION SOUGII'l' BY RAJA MAKBNDJU. PB.t.TAP SmG. WB. RIITUBN TO 

INDIA. 

1599 .• ~ D t Sri ErlshDa »utta PaUwal: (a) Will Government pleQ8e 
state if it is a fact that Raja Mahendra Pratap Singh is trying to return 
to his country and. that he has written' 'to the Secretary of StMe for India 
to seek the permission of Government for thc SBme? 

(b) Are Government prepared to permit him to come back to his 
, country:' If so, he~  If not" why nat? 

The Honourable Sir Henry 0ra1k: I have 110 informatidn 'beyond the 
fact that he wrote an •• open letter" to the Prime Minister. about a yetJr 
,ago, saying he wished to visit the country of his birth. In view of bis 
,activities abroad the Government of India are not prepared t,o extend to 
him any facilities to visit India. 

Kr. SI1 Prakasa.: What is the nature of these activities to which the 
Honourable the Home Member has referred? Could he give SOlDe speci:lir 
.details about those activities whir-h prevent the Government of India from 
considering thill case? 

The Honourable Sir Henry Or&ik,: It.is notorious that during the \\iar 
'he openly sided against the British Empire and spent most of his time in 
Berlin plotting against the Eritiah Empire. 

1Ir. Sri Prabla: Is it not a fact that during the W81', Germany 
actually fought against England and that now England is making peace 
with Germany? Is the activity of an individual, who unfortunately 
'happens to belong to India. to go against him all along while the premier 
-country that was responsible for the War is at, peACe with England? 

The BoDDurable Sir Henry r~  The person in question was, at the 
time he was plotting against the British Empire, a British subject. His 
-case is ut,terly different from thos(l of Germans who were Our enemiE's. 

JIr. Sri Prat .... : How long has he been ont? 

The BoDourable Sir Henry Oralk,: He has not heen in India since the 
'beginning of the 'VaT, so far as I Bm aware. 

Kr. Sri Prakasa.: Have not many plotters since then beell pardoned l' 
"Wby is a special case being made against Raja Mahendra Pratap Singh? 

The BoDOuzable Sir Henry Or&ik: His own record i. sufficient sDawer 
to that. 

Mr. Sri Prakua: What are his present activities? 

The Honourable Sir Henry 0raIk: Bitterly anti-British, 

JIr. KoIaaD. Lal SlkllDA: Are we to understand $hat he will never be 
:allowed to retum to India so long 8IS the present Govemment is here? 
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fte JIDDoan.ble Sir Htmy Ora1k·: Yes. Sir. 

Mr. Sri Prakaaa: What proof hus the Honourable Memher against Raja· 
Mahendra Pratap Singh that he is bitterly anti-Britiah? . 

'tilt JIoDourable SIr Hemy Ora1k: There is ample proof. 

Mr. Sri Prakasa.: Can we have at least one of thoae here? 

The Honourable Sir llenry Oratk: Not at the moment. 

Mr. Koh&llLal Sak8ena: Is it not a fact. that he has changed his views 
during the l~ ~ three years? 

'1'he Honourable Sir Hell1'J Oraik·: He has changed his nationality, but 
not his views. 

Mr. S. Satyamurii: Do Government yropose to extern all people with 
anti-British vieWS from this country? If they do so, they will have to 
extern most of us from this country. (Laughter.) 

The Honoursble Sir Henry Oralk: He has never been externed: he-
left. of his own accord 

IIr. S. Satyamurti: Whv is he not a.llowed to return to India? 

The Honourable Bir Hel11'y Oralk: It is not certainly the intention of 
Q-overnment to allow any traitors to return to India. 

Mr. S. Satyam.urti: How Ishe a traitor? 

Dr. Bhlgawan D .. : Will the Honourable Member please inform this 
HOURe what is his nlltionality now? 

The Honourable Sir Henry Oraik·: He is now a subject of Afghanistan. 

Dr. Bhagavan D .. : ArC! the subjects of Afghanistan liable to the same 
rules 8S to externrnent as apply to British subjects? . 

The Honourable Sir Henry Oraik: I canriot catch the Honourable. 
Member's question. 

Dr. Bhagaftll DIs: Are the subjects of Afghanistan liable tc be treated 
under the same rules of extel'ument as apply to British Bubjeets? 

The HonoUrable Sir BeDZ1, Cr&lk: If they were previous 'Britisb 
nationals and behaved as traitors. yes. (Hear, hear.) 

Pandlt Lakshmi Xanla JIalVa: Bas he made any <iepl8,J!ati.on tQ. the 
effect that he has changed his nationality or is it a mere inference of the' 
Honourahle Member? . -... , 

The Honourable Sir Henry Oralk: He has openly stated' that he has 
renounced his British nationality and that he· .' has been aceepted as a. 
national of Afghanistan 
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PaDclit LaJrlbmi Kanta lIattra: Do I understand that, he ill being. 
punished for his views? 

The Honourable Sir Henry Oraik: He is not being punished 

II:r. Pl'tllktent (The Honourable Sir AbdUl" Rahim): Next question. 

OPTIOAL GLASS FACTORIES IN INDIA. 

1600. *JIr. S. K. Hoam8lll: (a) Will Government please state if th9y are· 
aware of any optical glass factories in India which manufacture optical 
lenses, binoculars, microscopes, etc.? 

(b) Will Government plea"e state th~ value of similar lenses imported' 
from Japan, England, the United States, France and Germany, separately? 

(c) Will Government please state whether there is a flat· or diJIerential 
rate of tariff on the lense" imported from these countries? 

The Honourable Sir .Joseph Bhore: (a) 80 far as the Government of 
India are aware optical glass is not. m&nufactured in India. 

(b) Imports of optical lenses are not recorded separately. 

(e) Opticml lenses are assessed t·o duty at a fiat rate of 25 pel' cent. 
ad valorem. 

J AI' ANESE SPEOTAOLlIlS AND BUN ·GLASS LENSES SOLD IN brDlA. 

1601. ·Mr. S. K. HOimani: (a) Are Government aware that most of the-
Japanese spectacle and sun·glass lens.es, sold on Indian markets, are made 
of unoptical glas!! (window or green glass)? 

(b) Are Government aware that this type of lenses is liable to cause 
cataract and other eye inflammations? If so, are Govemment prepBl'C!d to 
take steps, fiscal or otherwise, to prevent the import of such injurious. 
lenses? 

Mr. G. S. Bajpai-: (Il) Government have no infonnation. 
(b) Government aJ'8 advised, that while op~ r, ,ll1  ·i'OIlld "lIord 

noproflection again'it infra-red and ultra-violet Jays, it is very unfkely 
that it would cause cataract or other damage. The action ll ~e tetl in 
the second part of the question does not, thereforfl, appear to be called for. 

. . ~  

RBFUSAL BY THlIl ITAJ.l'AN GoVIIRNMBN'l' TO GIVE P1m.MI88ION TO AN INDIAN 
INSUlU.NOB CoMPANY TO DO BuSl1OI:ss IN ITAL'J'. 

JrG!. "lIr. S. E. Hosman!: (a) Are Government BW81'8 that an Indian 
IDluranoe Company was refused permission by the Italian Government to 
open a branch in that country? 
(b) Are Government aware that the refusal'is stated to be that the 

eDsting Companies are adequate to ;meet the requirements of the Italian 
'people? 
(e) Is it a fact that several Italian Insurance Companies have been 

permitted to open their branches in In4ia even after the ·reruaal to· the· 
Indian concern? 
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I I i 
(d) If 80, are Government prepared to take steps eitberto stop -the 

working of these Italian Insurance concerns, or to see that the Indian 
·Company is permitted to open its branch in Ital;r? 

The Honourable Sir Joaeph Bhore: (a) Government have ee o~e  

"that one Indian insurance company has experienced difficulty -in setting' 
up business in Itllly. 

(bl No. 

(c) So far as Government are aware, t,here is ouly· one Italian eOllJplluy 
trausaeting insurance busiuess in this country. 

(ell Government have already made enquiries as to the restriotions, if 
:any, which are placed on the -entrance of foreign insurance companies into 
Italy .. On receipt of the information !IRked for .. Government will consider 
h~t action can usefully be taken. • 

Mr. T. S. Avlnaab1llDgam Ohettia,r.: '''"hen i\o thl'Y hope t,o get t,hilt 
· information? 

The Bonouarble Sir JOleph Bhore: I eutlnot suy: Urat, ~ not. ill my 
hauds. 

Kr. :a. S. Sarma: Is it a fact that at this very moment a high official 
of the Italian Government representing the Commerce Department of 
Ital" is in Delhi and is in constant touch with the Commerce Member 
l e ~  the receptioo by the Government of India of the Italian Trade 
Delegation in this country? 

'!'he Bonourable Sir Joaeph' Bhore: Not i,hat, T know of, Sir. 

1If. K. 8. An.,: Are Government making anv effort to Rscertain 
· this information from the Company concerned? . 

The Bol101ll'able Sir .Joaeph Bhore: No, Sir. We art· makiug 'Jndea-
· YOUrR to obtain information from our own representative in Italy. 

JIr. II. B. ~ Ru there been any communication at all between 
the ItQIian ~t l ~lJt and tbe Government of India regarding the recep· 
tion of the Itolian Delegation? 

The lIODourable" Sir l~ h  :ahore: T do not, quit.e Ree how that nrises 
,out of t.his question. 

Mr. :a. S. Sarma: If there was nnything like tl1at. opportunity onn be 
t,aken advantage of for the purpose ot representing to the Italian G.Qvern-
ment what they ore doing to prohibit Indian Insul1'nce Oompanies ~ 
Italy? . . 

(No answer.) 

lIr. '1'. S. AvmuhUt'IJ,&Dl OI1"ttar: Has not. the IndiRn Tni.de Com-
11IiSRioner sent Rny particulars about this to t.be Go er me~t of India? 

'fbe BoDourable SIr 'OIIPh 1I11Ore: That, is the' information we are 
gl't.t.ing from tbAt quarter. 
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'llr .... Lal 8U11tu: When was the letter aadresaea? 
The JIoD01U'able Sir .Joseph Bbore: I cannot say when the letter W8. 

:addressed. 

Mr. Kohan L&l SakaeDlt: Is it Inore than a month'l 

The JIoaQurable Sir .JOI8pA ahOIe: May be. 

PENSION RULES FOR INFERIOR SERVANTS OF THE POSTAL DEPAl:TMENT. 

le03. -Mr. O. N. Kuthuanga lIIudal1ar: (a) Will Government be pleased 
to state whether it. is 1\ fact tha.t the minimum ~le of pension for inferior 
llervants of the Postal Department wns 1ht~  at· rupees four irrespective 
-of salaries the;v received e ~llty- e ~ e r  o~  

(b) Is it a fol.at th4t t ~ in.£crior .set'\'\Ults are not allowed to draw 
pension e.quiVlllent to ho.lfthen-average salary accordiDg to pension rules 
Jramed sevenLy-five years ago? 

(c) Do Govel1llJlent. prQp<)tle to l'l'vjf,ll the pe ~o  rules so that the inferior 
llervants may gt't ha.l.£ their l~ry as pension ~ 

1Ir. G. V. BewOOl': I would rdf6l' the Honourable Member to the reply 
given by the Honourable Sir Frank Noyce to Mr. T. S. Avinllshilingam 
Chettiar's starred question No. ]S88, on the 8rd April, 1985. 

IMPORT DUTIES LEVIED ON RAW CINBMA Fn.Ms AND EQUIPMENT. 

1604. -Mr. O. N. Kuthurallga Kudaliar: (8) Will Government be pleased 
to state the existing rates of import duties levied on raw oinema films aDd 
-equipment used in film produotion? 

(h) Wiud are the recommendations of the Indian Cinematograph Com· 
·mittee on the import lt ~  on raw films? 

(c) Arc Government prepared to remove the import duty on rll.W films 
in accordance with the recoDUllendation of t.he Indian Cinematogrnph 
Committee? 

The B.oJu)1U'able Sir I'IaDk lfoyo.: (a) With regard to duty on raw 
·cinemn films, I would invite the attention of the Honourable Member to 
item 29 in the First Schedule to the Indian Tariff Act, 1084. The t.erm 
'equipment' is very wide and, since the HQnourabJe Member hos not 
·st.nted what particular items he had in mind, I regret it is not possible for 
me to give an answer to this part of the question. 

(b) From part (c) of the question it is apIlltrent that the Honourabll! 
Member is aware of the recommendations of the Indian Cinemutcgl'l\ph 
Committee in this respect, His attention is, however, invited t,o pnrawnph 
] 56 of their report. 

(c) No. In this connection I would invite the attention of my Honour· 
able friend to the Debates in this House on Mr .. Tndhav's Rnsolution. on 
the ~t on the 14th of February, 1934. As was stated by me during 
the Debate, Government are pl'epared to consider a reduot.ion in the im-
port duty on. raw films after they Me in possession of infonnation show-
ing t·be ~ ~J) ,""venue effected. by the restrictions on the grant· of 

D 
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drawback. rules in regard to which aTe being framed. ram afraid it haa. 
taken longer to frame these rules than I thought it would, but I hope 
thAt they will soon be ready. 

CoJTBTITU'l'ION OF 9lD BOABD OF Fu.K CDSOBS IN INDU. 

1606. -Mr. 0.5. Kuthuranga KudaUar: (a) Will Government be pleased! 
to state how the board of film cenROrs, est;ablished in India. is constituted l' 
(b) What interests are represented? 

(c) Are any representatives of the motion picture  industry of Indi. 
hppointed? If not, why not 1 

'l'he Bonoarable Sir BIDIJI 0raIk: (a) and (b). I lay on the table a 
statement showing the composition, so far as J am aware, of tlie Boards 
of Censors that have been established At Madras, Bombay, Oalcutta, 
Lahore and Rangoon for the purpose of examining and oertifying cinemato-
graph films intended for public exhibition in British India. 

(c) The constitution of the Oensorship Boards is a matter for the 
Local Governments concerned. I understan·d that no representative of the-
Mot,ion J)icture Industrv hilS been appointed to the Boards. 

MoofYJII. 
(1) The Cormnillsioner of Polioe, Madru 

(cz-o fficio). 
(2) The Station Staff OffiOAr (ez-o.8kio). 
(8) Khan Bahadur Maha.mmad Sadukh 

Ali Sahib Babadur. 
I') MI'>1. Alamelumangathayarammal, 

M.L.C. 
(I) :Mr_ G. Solomon. 
(8) The &I,v. V. J. R. Aairvatham. 
(7) MI"!. H. M. Dadhabhoy. 
(8) M. R. Ry. Diwan Bahadur P. Ran· 

ganatbam Chptti G.N. 
(9) Mr. E. J •• Ayyar, Bar"lIot.law. 
(10) Khan llahadur G. S. A. Karim 

Sahib Bah8l:1ur, M.B.E. 
(11) M. R. Ry. S. Selvaraja Reddiyar 

Ava.rgal. 
(12) S. A. Shafl Muhammad Sahib 

Bahadur. 
(13) M. R. Ry. P. l\f. Bala<!ubrahmanymn 

Mudaliyar Avargal. 

Ben!1al. 
(1) 'l'ho ('.ommiMioner of Police, 

Calcllt.tia (llZ'O ffi( to). 
(2) The Station Staff OfBoer (ez· 

opi<to). 
(3) & (4) Representatives of the Benga' 

Cha.mber of Commerce and Ca'· 
crutta TJ'&()ps AlIBOciation. 

(5) A Jewish mp1'llhant. 
(8) A M\lalim Prim.oipal rep~t  

the Education Dept.). 
(7) A Hindu Lawyer (rep!'8II8Iltina the 

Calcutta Corporation). 
(8) A EUIOp8&Illedy. 

Bombay. 

(1) The Commissioner of Polioe, Bombay 
(sz-o.Qirio). . 

(2) The Collector of Cn5tomQ, Bombay (e:.;· 
oJflcio). 

(3) A Momber of the Indian Edueational, 
Service. 

(4, A Hindu represent.",t.ive. 
(5) A Muslim reprosentative. 
(6) A Pal'Bi repl'eI!entative. 

Burma. 

(1) The CommiMioner of Police, Rangoon-
(ez-o.ffi< to). 

(2) The Alll!listant Commillllioner of' ol oe~ 

Rangoon (ez-oDirio). 
(3) A Military l't'prHentative. 
(4) A Eu'opaan Medical man. 
(5) Three Burmese gentlemea. 
(6) One BurmpBC lady. 

t ~ h  

(1) The CommiMionflr, Lahore DivilJion. 
(2) The Principal, Central 'fraininl College. 

Lahom. 
(1I) A EUJ'Oppsl1 ferlt't'f'entative. 
«(' A MUlIlim reprell8nt&tive •• 
(1;) A Hindu ~t t e  
(8) A Hindu lady repr~t tl t  

('7) A JluaIim lady reprellll1tatlve. 
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JIr. T. S. .A.viDaahllinpm OhetUu: What, iDtereats 'are represented on 
t,his Board of Censor? 

The HODourable Sir Bemy Oralk: The Honourable Member will see 
!rom the statement, the compollition of the Board, and he cnn judge AS 
well ae loan what interests are represented. 

Kr. S. Satyamurtl: Will the Government of IndiQsuggest to the Local 
Governments the inolusion of the representatives of the motion pioture 
industry of India on these Boards? 

The Honourable Sir Henry 0ra1lD: I am not sure that I am convinced 
that there is a case for representation of the motion picture industry on 
the Roard of Film Censors. 

FmAJrmAL AsSISTANCE TO FII..M PBoDUCEBS IN INDIA OR OUTSIDE. 

1606 .• JIr. O •••• lithuanga J[udallar: (a) Will Government be pleased 
to state whether they have offered any financial assistance to producers 
of films in India or outside? 

(b) If so, to whom Rnd for what films? 

(c) Do Government contemplate offering any advisory assistance to 
producers of e t o~ l films of a political nature? 

The Honourable Sir Henry 0nJk: (a) No such assistance has been 
offeroo by the Government of India during the last ten yeal'fl 

(b) Does not arise. 

(c) r have no information 8S to whether any assistance for the produc-
tion of edueationed films is contemplated by Local Governments who are 
primarily concerned with the subject. No such proposal is being considered 
by the Government of India . 

.POS'l'AL VO'rlNG IN THE CASK OF COMMEROE AND LANDHOLDERS 

CONSTITUENCIES. 

1607 •• JIr. O. If. Kuthuranga Kuda11ar: (a) With reference to the 
answer to question No. 792, asked on the 9th March, 1935, will Government 
please etate in which provinces the regulatioQS do not provide for postal 
voting in the case of (i) the commerce constituency, and (ii) the landholders 
constituency? 

(b) What is the method of voting adopted in those provinces, 80 far as 
it relates to the abovementioned two constituencies? 
(0) Are GlJvernment prepared to issue instructions to such of the pro-

~ e , in which postal voting for any constituency is prescribed, to follow 
• uniform practice of sending the ballot papers by registered poat to the 
reepective voters? 
(d) Do Government propose to adopt the procedure of sending banot 

papers by registered p081l in the case of elections to the Council of State 
OODttituen __ the landhold8l'8' OOIlSti;;USUcie. to ProWiciaJ CounciJs iD 
future? ' . 

B2 
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The Boaoarable 8lr .rlpa4ra SInU: (a) (i) Bombay. 
(ii) om ~, the United Provinces and the Central Provinces. 

(b) Voting in person 8S prescribed in the Regulations of the respective 
Provinces. 

(c) Rnd (d). Government are prepared to ask Local Oovernmeuts to 
consider whether where the Regulations applicable to constituencies in 
which postal voting is in force do not already require use. of the registered 
post, they should be amended so ali to introduce this requil'enuUI/l. 

Kr. O .... Jluthuq& Jludallar: Why not the practice adopted in 
these Provinces be adopted in other Provinces also 'J 

The mmour&ble Sir Krlpu.dr& Slrcu: That is R matter in which 
attent·ion may have to be given. 

SBATS PROPOSED TO BE GIVEN TO THE ZAMINDABS IN THB MADRAS PBBSIDENOY 

IN THE PBOVINOIAL AsSEMBLY. 

1608. ·1Ir. O .... Muthurang& Mudallar: (a) Will Govemment please 
state whether the zamindars in the Madras presidency are proposed to be 
given six seats in the Provincial Alisembly under the Joint Parliamentary 
Committee Scheme? 

(b) Are Government A.ware that the qualifications for voters of the 
landholders constituency are very high as compared with the qualifications 
of voters for general constituencies? 

(c) Is it Il' fact that the Lothian Committee have greatly reduced the 
franchise qualifications for the general conlltituencies? If so, are Govern-
ment prepared to consider the advisability of similarly lowering the franchise 
for the zamindars constituency also? 

(d) Are any seats reserved for zaminda,rs in MadraB for the Provincial 
Upper House? If ao, Ilre Government prepared to lower the franchise in 
the case of voters to the Upper House also? 

The BoDou1'able Sir rlptD ~  IiIlrear·: (a) Yes. 

(b) The existing qualificatioIls for landholders' constituencies are higher 
than those for general constituencies. 
(c) The Q.Dswer to the first part of the question is in t.he Ilffirmnt.ive. 

The point raised in the latter part of the question will be bot'ntl in mind 
and taken into consideration when Orders-in-Council, l,rescribing these 
qualincations, are under consideration. 

(d) The answer to the first part of the q\lPstion is in the nl"glltiw'. The 
second part does not arisR 

HARASSMENT BY POLICH AND MUNIOJP."I, AUTHORITIES OF STREET HAWKERS 

AlfD PEDLABS IN NEW DBun:. 

1609. *Mr. Satya KaraY&D SlDha: (a) Are Government aware, thafl 
vendors, cobblers. fruit. and vegetable sellers ~ho ~e in New Delhi between 
Ie 4.JI.. to 4 P.M. to ~ er useful services to the r.es:dents of the ~rter  by 
.npplying their needs, at th"ir d()Ors, at cbeap rates, 8l,'e: "$I8811ed. by the 
"otice and municipal authorities without complaint from t.he resident .• ? 
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(b) 11M there been any instance in which a hawker has been prosecuted 
or convicted of any crime in New Delhi? iff so, how many such casel 
were registered during the year 1984? 

(c) Will G ~ e t please atatfl if there is anV other city in India in 
which hawkers are prohibited during the day time? If not, what is the 
justification for imposing such restrictions in New Delhi without any 
IIpeciftc complaints from the residents of the city? 

Mr. G. S. Bajpat.: (a) No. 
(b) 'rhere liTe no separate t t ~t  kept of hawkers convicted of cl'imes. 

(l') There Ilrt' no restrictions on hawkers apart. from those prescribed 
by .. ection 173(1) and the ~ e l  framed undpr section 197(11.) of thl" 
Punjab :\lunicipal Act. 

JIr, Lalchand Jl'ava1r&i·: May I know if these hawkers are allowed to 
COlllf' UP;!!' these quart.ers? 

Mr. G. S. Bajpai: That is my information. 

Kr. Lalcha.nd Xavalzal.: May I know if on ac.count of the thefts taking 
place in these quarters, t.he police have stopped them from ('oming near 
t.hestl qunrters? 

JIr. Q. S. Bajpai:: If there has been an epidemic of t.hefts ill a parti-
(Jular neighbourhood ond some hawkers are suspected of being mixed up 
with thieves, it is only nat.ural that they should be stopped from corning 
neal' these quarters. 

Mr. Lalchand Jravalrai.: That is quite right. I only want information 
if the police have done tha.t on that account. 1 am not against it. 

Mr. Q. JJ. Bajp&l: I am very glad to hear that we have the Honourable 
Member's approval. I merely gave a general answer to a general question. 

RlnroB4L OJ' PlIIBMI8SION TO WINTEB RESIDENTS OJ' .. D" CLAss Q17 All'.l'llBS 
TO stORE THEIR HOUSEHOLD EFFECTS DURING THE SUMMER MONTHS. 

1610. "'1Ir. Satya Xarayan SlDha: (a) Is it a fact that the winter tenants 
of all quarters in New Delhi (e"oept thoBe of 'D' class) are granted permis-
sion to st,ore their immova.ble and surplus ht>usehold effectll iI. the godown 
of the quarters for the period of their stay in Simla during the summer 
.. aeon? 

(b) If the reply to the above be in the affirmative, will Government 
pleasG date the reasons and justiflcation for differential treatment accorded 
to the winter residents of 'D' class quarters? 

TIre KOD01I1'&ble Sir J'raDk 5oyce: I would invite the Honourable Mem-
ber's attention to the reply given by me on the 21st March, 1985, to Rao 
Baha.dur M. O. Rajah's Btarred question No. 928. 

Dr. Jr, B. lDUIn: May I have the answer to the previouB question re-
ferred to? 
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tbp IloDotuabte Sir )'rank Noyce: ThE' question was 81nswerl'ld so recent-
ly hS 21st March, 1985. I am sorry I have not got the reply here. 

1Ir. Preaiden\ (The Honourable Sir Abdur Rahim): Then, he need not 
give it. 

Dr. :R. B. ][hare: The other day, Sir. when I referred to a question ~h 

was rtlcently answered, I WIlS asked to read out the reply. 

1Ir. President (The Honoura:ble Sir Abdur Rahim): This question wa. 
answered only in March. 

Dr. :R. B. Khan: I want the Honourable Member to repeat the reply 
to t.be l.at pert of the question. 

1Ir. Pr8llden\ (The Honourable Sir Abdur Rahim): That was not 
answered ? 

The Honourable Sir !'rank Noyce: I can answer that. There is no 
differential treatment between the residents in the different quarters in 
respect of the storage of their household effects during the summer months. 

:Hr. Lalchand Navalral: May I know if there are store rooms for that 
purpose in the "n" type quarters also? 

'l'be Honourable Sir I'rank Noyce: The position is that the occupants 
of quarters are allowed to store their effects in their quarters during the 
summer months if those quarters are not required by-anybody else, and 
that  that rule apl)lies to everybody. If the quarters at'e required by 
others, then they have to make arrangements for storing their effects else· 
where. That seems to me to be perfectly reasonable. All no rent is 
paid for the quarters during the summer months, the Government are 
obviously entitled to let them to others if they can do so. 

Kr. Lalchand Navalral: Will Government. consider the advisability of 
leaving a small room in a quarter for the convenience of those people 
who want to store their effects. I say such a convenience should be 
allowed to them. 

The Honourable Sir J'rank :Royce: No, Sir. It is obviously mOllt in· 
convenient for the occupant of the quarters during the summer month. 
to have other people's effects in a pr«t of his house. 

Kr. Lalchand lII'avalrai: Will Government kindly consider the adM-
bility of giving permission for the storage of the eiJects in case the occu-
pant during the summer months has no objection to tha.t CO\Jl'8e? 

The Honourable Sir !'rank Noyce: That is III matter for private arrange-
went. 

1Ir. M • .Analrtbuay&D&Jl1 .A.J1angu: Are not fifty per cent. of the 
qu!lriers left vacant during the summer months? 

Prof. :R. G. lI.aD,l: Why, 50 per cent.; th,e whole ot'tham? 
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'T11e BOBourable S1r J'r&Dk lIoyee: I· cannot state the exact percentage 

Kr. II. AnanthuayanaJD A"anaar: At any rate, a large portion of 
the houses are vacant. In that C8.'se, why not give them a portion to be 
reserved for giving accommodation to these people who want to store their 
effects? 

fte BOiIIOurable Sir J'rank 110,.08: I do not consider it is 0. matter for 
Government to provide storage for private effects. 

ARRANGEMENTS IN DELHI OR SIMLA FOR HOI,DING THE CAMBRIDGE 

EXAMDTATIONS. 

1611. "'1Ir. Satya lIarayan S1Dha: (a) Is it a fact that there is no 
arrangement in Delhi or Simla for holding the Cambridge examinations? 
(b) Is it a fact that the Anglo·Indian and other candidates who wish to 

pass the examinations have to go either to Lahore or to Allahabad for the 
purpose and are thereby put to great inconvenience and e:l'pense? 
(c) Do Government propose to take action to have R centre for the 

examinations o.t Delhi for the December examinations and at Simla for the 
July examinations? If not, why not? 

Kr. G. S. Bajpa1: 'l'he question of holding the Cambridge oXlllminations 
in Delhi is being considered in communication with the Cambridge authori-
ties. So far 8S Government are aware, candidates taking these examinations 
from Delhi at present a'Ppear at the Ajmere centre. There is a centre in 
Simla for the Cambridge examinations held in December. The question of 
holding July examinations in Simla is one for the consideration of the persons 
or bodies concerned and for the Cambridge authorities. I understand, 
however, that correspondence on the subject is proceeding. 

TBANS)'EB 01' ATTACHED OITIOE Cl.JDB.Ks TO SEORETABIA.T OJTIOBS. 

1612. "'1Ir. Satya lIarayan Sinha: (a) Is it a fact that since the introduc-
tion of the revised rates of pay for the clerical establishments III the 
"Secretariat and attached offices in 1984, new appointments are being made 
in both the o~e  on ccmmon revised rates of pay and that these rate. 
have also been applied to 811 those who have entered Government service 
.ince 15th July. 1931? 

(b) Is it R fact that a -'new entrant"· clerk (junior) in an attached 
office ~ , b v the mutual eODSp.nt of his own office aDd of a Sepretariat 
-office, be traiJ.sferred to 81 Secretariat office? 
(c) If the reply to part (b) be in the affirmative, will Government pleaBe 

.. tate whether IimUar transfer is alan permissible in the case of an "old en-
trant" (comparatively senior rna.n) of an attached office? If 80, will he b. 
entitled to the old secretariat scale of pay in the Secretariat office to which 
be is transferred? If not, why not? 

TIle Bonourable Sir Bamy OralIE: (8) The reply is in the affinnatjve. 

(b) The reply is also in the afBrmative provided that in the First and 
Second Divisions, the vacancy to be filled in this way is one which would 
-otherwise have been filled by promotion and not by direct recruitment. 
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(c) Yes, if the penon is eligible for the Division to which he seeka 
transfer. All persons who have been in Government s$"Vice before tha-
15th July, 1981, are entitled to the old rates of P8l1. 

VALUE PAYABLB OBARGBS FOR BOOK PAOKBT8. 

1613. *Kr. Satya Karayan SiDha: (8) Is it a fact that, as a result of the 
increase in postage rates during the last few years, the minimum charge. 
now p"yable on sending a book packet of the smalleet size and weight per 
V. P. P. are-postage 0·0-9, registration 0-8-0 and money order commission 
0-2-01 
(b) What were the charges prior to the increase of rates? 

(c) Do Government propose either to reduce these charges or to introduce 
0. system of un-regist,ered V. P. P.'s for art.icles of small value? H not. 
why not? 

:Mr. G. V. Bewoor: (a) Yes. 
(b) The corresponding charges prior to the introduction of the existing 

rates were: 
R8. A. ••• 

Postage 0 0 6 

Registration 0 2 0 

MOlley order oomlllisllioll 0 1  0 

(c) Government do not propose to reduce these charges at present. As 
regards the latter part of the question, the Honourable Member's atten-
tion is invited to the reply given to starred question No: 1510 by Mr. Sham 
Lal on the 4th April, 1935 . 

.l:tE-PAINTlNG OF 'l'IME DISOS OF POSTAL LE'fTER BOXES IN StMLA. 

1614. *:Mr. Satya Karayan 11Dba: (a) Is it a fact that the clearance-
time disks on most of the postal letter boxes in the suburbs of Simla ure 
faded and show no time at all? 

(b) Is it also a fact that during the last Simla season the letter box at 
Bharari remained uncleared for two days, and the de·fault could not ba-
detected by anyone for two days? 

(c) Do Government propose to have all the time discs of letter boxes· 
in Simla examined and re-painted, if neceBBary ? 

Mr. G. V •• ewocw: Government hnve no information. The matter i .. 
within the competence of the Postmaster General, Punj.b, and North-
West Frontier Oircle Bnd a cop,. of the question baa beeR, ·l8D.t to him for 
suitable action. 

COMMUNAl, COMPOSITION OF EMPLOYEBS IN TBII O.IITLU. STATIONERY S'OOU8, 
OALOU'l'T.A. 

~ ! . 

1615, ..... A. E. 1'UIl1ll Jluq: (a) Will Government be pleas.pdto state· 
th~, total Dumber of employees, excluding menials, in the Central ~~ t o
ery Stores, Calcutta? 
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(b) How many "f these are Muslims? 
(c) What pay W8S each of them drawing on the 1st January, 1935? 
(d) What are their respective dates of appointment? 

fte Honourable Sir !'rank 1Ioyoe: (8) 79. 

(h) None. 
(c) and (d). Do not arise. 

EDUCATIONAL QUALlFlOATIONB Olf CERTAIN NON-MuSLIMS OF THE CBNTBAL 
STATIONBBY STOBEB, CALCUTTA. 

1616. *Kr • .A.. E. I'ulal Kuq: Will Government be pleased to state if, 
amongst the employees of the Central Stationery Stores in Calcutta, there 
are non·Muslims who (a) have not passed the Matriculation Examination 
of any University, (b) who have passed only the Matriculation? If there 
are non-Muslims, will Government be pleased to state the number under-
sub-heads (a) and (b)? 

The Bonourable Sir I'rank 1I01ee: There are 41 non-matriculate and 
26 matriculate non-Muslims. 

CoM'M:Ul!UL COMPOSITION OJ' TBlII ST.AFI' IN THE Lowma DIvrSION OJ' TBB 
CENTRAL STATIONBBY OJ'FICE, CALCUTTA. 

1617. *JIr. A. It. J'uiUl Buq: (a) Will Government be pleased to state 
the number of employees in Lower Division, Central Stationery Office? 

(b) How mnny of these are Muslims? 
(c) When was the last Muslim appointment made? 

The Honourable Sir I'raak Boyce: There is no lower division in the 
Central Stationery Office. On the assumption that the Honourable Mem-
ber refers to "clerks", "typists" and "junior clerks" of the Stationery' 
Office proper, as distinct from the Stationery Stores, I give the following 
information: 

(a) Total number of olerks, typists and junior clerks--116 
(b) Number of Muslims---20 

(0) The lut Muslim Was appointed on the 23rd FebmaJ.'Y, 1932. 

TBlUf8 OF THE AOBlilEMENT BETWEEN RAJA l\1ABIPNARAIN AND THE GoVERNOR 
GENERAL IN CoUNCIL. 

1618. *JIr. Sri Prakua: (a) Is it a fact that in aooordance with the 
terms of the agreement between RRja Mahipnllrain and the Governor 
General in Council, dated October 27, 1794, the 'remaining surplus' from 
the income from the tracts of land then known as the Zamindari of 
Benares. and which the Governor General in Council took over under the 
terms of that agreement, after deducting the sum of Rs. 41 lakhs {Rs. 1 
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lakh for the Maharaja and Rs. 40 IRkhs for the Eut India Company), was 
to he annually expended in this district (of Benares) for path.halu. roads. 
bridges and agricultural improvements? 

(b) Whnt is the Rnnual income from such tract now as forms part of 
British India? 

(c) How much is specifically spent out of that locally for purposes 
mentioned in the agreement? 

(d) Do Government propose to see that the terms of the agreement are 
strictly adhered to in the future? 

(e) Are Government prepared to wipe off the debts of the BenalM 
Municipality and other local boards in the area and give substantial grants 
to them for local purposes as mentioned in the agreement? 

1Ir. B. A. 1' •• etcaue: Enquiries are being made and the result will 
be intimated in due course. 

1Ir. S. Satyamurt1: When was this quest.ion received in the office of 
the Honourable Member? 

111'. B. A. 1' .• etcaue: I cannot give the e ~t date. 

Mr. S. Satyamurtl: May I know why Government could not have got 
the reply in these ten days? They had at least 10 days to get it. 

Mr. II. A. 1'. lIetcalfe: I may point out that it is an extremely com· 
plicated question which requires inquiries to be made from other plSlCes 
than Delhi. 

Mr. Sri Prakua: My misfortune is that I did not hear the original 
answer to the question: may I have it again? 

Kr. B. A. 1'. lIetcalfe: Enquiries are being made and the result will 
be intimated in due course. 

1Ir. S. Satyamurt1: Will the result be placed on the table of the 
House? 

1Ir. II . .l. I ~ .etcalfe: The reply will be placed on the table of the 
House: that is what is intended. 

ScALlIIS OJ' PAY OJ' ClIIR'rAIN POSTAL EMPLoYlIIlII8. 

1/519. ·Prot. 11. G. Banga.: Will Government be pleased to state (i) the 
scales of pay of the Postmasters of 'Sub·Post offices, and Branch Post omcea. 
and (ii) the scales of pay of the mail·runners. postal peons and postmen? . 
. Jrr. 0. '9'. Bewoor: A statement giving the information required b1 

the Honourable Member is laid on the table. 
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The existing _lei of pay of the departmental otllciala ccmcerned ftl1. according 
to locality ae t!ley were lilted in uonsideraiiun of the cost of liYin;g prevailing at the 
re.pective placea. The higbeat and the lowest scales of pay in respect of each of the 
claesea of pfliciala mentioned by the Honourable Member &1'e as fnUo,.,-.: 

CI .... 8eil of officials. Higllel!t scale of pay_ Lowest, scale of pay. 

Rs Ra. 

Sub·Pofltmaaters _ 70--5-170 36-5--13.5 

.Branoh l'ORtma!<terR 70-4-110 35---4-76 

Mail Runners 17--1/4-22 13--1/4·- 18 

Postal Feons 2"i-l/2-80 14-1/2--19 

Postmen 30---1-50 18-1-38 

Reviaed rates of pay have been sanctioned with effect from the bt April, 1936, for 
.new entrants to all non-gazetted posts. A copy uf the Ol-ders of Government ou the 
.subject haa been placed in the Library of the House. 

Mr. Pr88ldent rfhe Honourable Sir Abdur Rahim): The Chair passes 
over the next question, No. 1620, which will be put later. 

WA.NT OF A. SUITABLJi: MARKET IN NEW DELHI. 

1621. "'Mr. Bam :Narayan Singh: Are Government aware that the 
Members of the Assembly, the Government servants and other people 
!l"esiding in New DeIhl have been experiencing great inconvenience for want 
.of a market in New Delhi, and if so, are they prepared to arrange for one 
in a central place where fruits, vegetables and other edibles and also other 
materials of common use may be purchased at the same rate as in Old 
Delhi ? 

Mr. G. S. Bajpal: There is a municipal market at the junction of the 
Market Road and Lady Haordinge Road in New Delhi at which 8 wide 
range of commodities, both edible and otherwise, is for sale. I _ under-
stand that the Municipal Committee are considering proposals to improve 
and remodel this market. Other municipal shops exist at the following 
,centres in New Delhi: 

(1) Baird Road 
(2) Hastings Lane 
(8) Near Western Court 

10 shops. 
D shops. 
5 shops. 

In addition 20 new municipal shops have been sanotioned and will be 
(!ompleted during the next summer at the fol1owiDg places: 

(8) Near Prithvi Raj Road. 
(b) In the New City Extension Area. 
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Vendors in the municipal m8lrkets and shops are already subjeot to 
munioipal bye-laws which impose upon them the obligation to sen ~ or 
below the rateB published in the municipal Commodity Price Lilts. These 
are prepared on the basis of the prevailing market rates. 

Mr. Bam _&raJ_ Ilnp: Will the Honourable Member kindly repeat 
his reply? I could not hear him. 

(Mr. G. S. Bajpai repeated the reply given.) 

Mr. Bam _&raJ-IfnIh: I give the Honourable Member a prize for 
the way he has given the reply. 

Mr. G. I .• alpat: Sir, I lay It copy of the price-list on the table. 
(Laughter.) 

p~ CIm'8fN in I1Ie New Delhi MarTr6t for tIM perWd en-:ling 15'" March 1985. 

ArticleiJ. Rata<. Al'ticiel<. Rates. 

M~  Per 
Per Seer. 

Rupee. 
Seer Ch. 

Re. A ••• 

Flour (Atta) ~  11 8 Tomatoes 0 6 0 
Flour (Atta) • 12 0 Cabbages 0 1 0 
Suji 10 0 CaulifioW81'A 0 4 0 
Maida 10 8 Ginger 0 4. 0 
Beeun 13 0 Lemons 0 8 0 
Gram flour 16 0 Turnips 0 0 9 
8agu 3 4 Carrots 0 1 0 
CnJllhed Gram 16 0 Sag Pslak 0  0  6 

Barley . 20 0 Raddishes 0 1 0 
Chhokar . 20 0 Beats 0 2 0 
Riue (beet) 4. 0 Pumpkins 0  1  6 
Rice (ordinal'y) 8 0 RriJljals . 0 4  0 
Oats .  . 10 0 ReRns 
DalMaah 8 0 Kachaloos 0 2 0 
Dal.Moong 12 0 Ladies fingers 
DaiGram 13 0 TindRR 
DalMasoor 6  0 TurioM (J 8  0 
DalArhar 7  0 
Salt 11 0 

a. p. 
]t'rull F,.ui,.. ~er () 12 o Sr. 

Ch" iaR 0 6 (I .. 
Sugar (Crystal) 0 3 4 Ch. Coconuts . 0 2 o each. 
Sugar (country) 0 3 8 .. Walnut.s . .. 
Kha.nd (beet) . . 0 3 1\ 

" 
Monkey Nuts 0 4, 0 

Kband (ordiuary) . 0  3  8 II Grapell • 
our . 0 7 0 Grapes (large) 
Milk (Cow) 0 7 II GuavlIlI 0 4  0 
Milk (Ruffalo) 0 6 0 Applcs (Kulu) . o 10 0 
Ghee 0 I) 14 Ch. Apples (KlIlIhmeri) 0 8 0 
Ghee 0 o I4 81'. Pears 
Curd 0  4 0 Oranges (local) 0 6 0 
Creatll 1 0 o lb. Oranges (Nagpur) 0 9 0 
Bread 0 I 0 Melons 0 8  0 
Butter 1 0 o lb. W.ter Melons 
PlUltery 011 o dOli. MulkMelonB 0 8 0 

Pineapple. 
VeoelableB. Aroo 

POtatoM . 0 1 0 Alooobaa 
Arwies 0 1 0 Uohiee 
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Arttele. Bates. 
Per 

.Artlel ... 

,,..,,,. 8mi,. Seer. Mea', •. 
Rs. A. P. 

Falsas Heart 
.Jamans Tongues 

~ o !t  0 4 0 Ox tails 
lrnleB Liveia 

Bair 0 2 0 Goat's head 
Kasiroos GoatBlimbs 
Mangoes Ox limbs. 
Raisins 0 8 0 Kidneys 
Pwtas 2 8  0 Local fish 
Almonds. o l~ 0 Sea fish 
Dates (I 4 0 
Walnuts 0 S 0 
Chilgosas . o 10 0 Poultry ••. 
Coconuts dry 0 n 0 
Plainta.ins (Country) . Country fowl i". 
L t~ mD y) Chickena • 
Plaintaina (Caloutta) Ducks 
Pomegranates (Kan.). 0 s 0 Quails 
Pomegranates (Local) Partridges 
Pomegranat.os (Pe!lhawar) o 12 0 Pigeons . 
Mutton 0 5 0 Guinea fowl 
Beef 0 6 0 Eggs 

INnu.'s TRADE WITH Romu.lO:,A. 

Rates. 
Per 
Beer. 

Bs. A. P. 
o 1  6 eaoh. 

•  0 Ii 0 
(14(1 

020 
040 
o 0  6 
o 8  0 
010 

•  0  8  0 
1  8  0 

(I 14 0 
o 8  P 
] Ii (I 
03 (I 
o 6  0 
(13(1 

1  2  0 
•  0 II o doz. 

1620. -Mr. T. S, AvlDasbtJlD,am OheWar: Will Government state: 

(14) whether they are aware of Reuter's report of 18th March, publish. 
ed in the Hindu8tan Time8 of the 15th Mareh, 1985, that 
'Indio. is among the countries which have been listed amd 
wherefrom imports have been banned, as she does not import 
Roumanian goods'; 

(b) whether this is a fact; 
(c) what is the amount of trade that will be affected by this arction 

of the Roumanian Government; I\nd 
(d) what' action Government have taken in the matter? 

The Honourable Sir Joaeph Bhore: (a) Yes. 

(b) und (d). (Jovprnment have no official information but thtlY have 
made enquiries in the matter. . 

(c) India's export trwde to Roumaniu in the year 1988·84 amounted to 
Ra. 5'65 lakhs. 

Mr. '1". S. AvlDUbtJID,QL .0P\u.: Ha.'¥'e the Government of Indis 
,any Trade Commissioner in that part of the world? 

The Honourable Sir loeeph Bhore: No: the Trade Oommissioner !It 
Hamburg looks after that parl of the world. 

Have they taken any pains to 



3790 LEGISLATIVE ASSEMBLY. [6TH APRIL 1986. 

'lIl, BCIIlOU&bl, Sir 1000'ph Bhote: They have taken every pains. 

Mr. '1". S • .A,v:lPMbIltDI&Dl Ohetttar: What are the steps they have 
taken? 

fte IIoDourable SIr loaeph Bbon: The steps they have taken are t<> 
ascertain whether there is or is not any truth in this statement. 

FILI.INo THE DrrcHES NBAB THE Hu.Ls ON THE WBSTlIlBN SmE OF NEW DlaLB:l 
WITH MUNICIPAL DmT. 

1622. "Mr. Bam Karayan SiDIh: Are Government aware that the ditches 
near the hills on the western side of New Delhi, on the Rohtak Road and 
neRr the Tibia College. are being 1ill.ed with municipal slum and dirt and 
that a terribly bad smell is spreading therefrom all round, and if so, are they 
prepared to stop this practice on the ground of public he",lth ? 

Mr. G. S. Bajpal: I am not aware that it is possible to dump a slum 
into a ditch. So far as filling the ditches with dirt is concerned, I am 
informed by the Delhi Municipal Committee that neither the ditches on 
the Rohtak Road nor nea'!." the Tibbia College are being filled with dirt. 
The unpleasant smells to which the Honourable Member refers probably 
come from the tanneries of Bas,ti Raghar when there is an easterly wind. 

Mr. S. S.tJamurti: Has the Honourable Member ever travelled a10ng 
the road, as I have, and has he never felt the very disagreeable smell, 
and has he not seen heaps of dirt heaped up just near that road? 

JIr. G. S. Bajpal: I have not denied the existence of unpleasant 
smells: I have attributed them to a different cause. 

JIr. S. Satyamurtl: Has the Honoura:ble Member any information that 
accumulation of dirt will not caUSe blld smell on the Rohtak Road? 

Mr. G. S. Bajpal: It depends naturally on the nature of the dirt: if 
it were mere rubble or such like, it would not cause any smell. 

Mr. S. Satyamurtl: Has the Honourable Member any information that 
dirt is not being accumulated there? 

Mr. G. S. Bajpal: I have already stated that the Delhi Municipal 
Committee informed me that dirt is not being dumped in ditches either 
on the Rohtak Road or near the Tibbia College. 

Mr. S. Satyamurtl: It is an awful smell. as I found the other da;v 
when I travelled that side. 

Mr. PreIl4at (The Honourable Sir AbeJur Bahim): The beat course is 
to inform the Municipality. 
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III. Bam. KaralAb 8JDIh: Will the Honourable Member accompany 
me? I shall very kindly show it to him. 

III. CI. S. BaJpal: I shall be he.oppy to accompany him on this tour of 
inspection, but I hope he will bring something fragrant with him. 

SKoWJIB BATB8 IN THE QUABTBBS 01' THE MmlBEBS 01' THE LBGISLATIVa 
AssaBLY. 

1628. *111. Bam Kar&)'Ab SJqh: Are Government prepared to make-
Ul'J'llngement!l for a shower bath in the bath rooms of all Government 
quarters allotted to Members of the Assembly? 

'l'h'e Honourable Sir !'rank Koyce: No. Shower baths are not ordinarily 
provided in Government residences, and I do not think that they can be-
regarded as a necessity. 

1Ir. Kohan Lal Sabena: Are they provided in the houses of tho 
Members of tho Executive Council? 

The Honourable Sir !'rank Rayc.: No, Sir; I have none in my house.-

JIr. Ram R&raYan Singh: Is it not a fact, Sir, that in some quarters-
there ill provision for shower baths? 

The Honourable Sir !'rank ROlC&: I think, Sir, if I may venture to 
make suggestions that this is a matter which might much better be dis-
cussed hy the HOURC- Committ.ee rather than on the floor of this Houlle. 

POST .AND TELEGRA.J.>H OFFIOES IN TIlE CHOTA NAGPUR DIVISION • 

• 1624. ·1Ir. Bam Narayan Singh: Will Government be pleased to state 
the number of post and 4.ielegraph offices in the Chota Nagpur Division, Dis-
trict by District? 

1Ir. G. V. Bewoor: Information hels been called for and a reply will 
be placed on the table of t,he House in due Geurse. 

1Ir. A. E. I'uzlul Buq: In view of the fact that the reply i'! not ready, 
what useful purpose does it serve by putting the question in the question 
list? 

Kr. Preatdent (The Honourable Sir Abdur Rahim): That is not the 
business of the Department. The Honourable Member put his question, 
and, therefore, it is there. 

JORI POST OFnclI: 11' THE HAZARIBAGH DISTBlCl. 

1626. ·1Ir. Bam lfarayan Singh: (n) Are Government aware that there 
are no postmen in some of the post office., chiefty that at Joni, in the 
Distriot of Hazaribagh? 
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(b) Will ~ t  be plaa.ed to statE' how laUera, money orderaand 
· other postal receipts are delivered to the addressees concerned by thOle 
post offioes, specially that of Joni, mentioned in (n), where there is no post-
,man? . 

(c) What is the pay olthe P08tmast.er of Joni in the District of Hazad· 
bagh? 

(d) Are Government aware that a money order addressed to Babu 
Jageswar Dayal Sing-h, Village K08umbha, Post Joni, in the District of' 
Hazaribagh, was sent from the poet office attached to the Assembly on the 
· 5th }~e r ry 1985. and delivered to the. addressee at the end of the month 
· of February 1985, and if so, Vfill they explain the delay? 

1Ir. Q. V.Bewoor-: (a)-(d). Government have no information. The 
Head of the Cirele concerned is competent to deal with the matters reo 
ferred to and eo coPY of this question is being sent to him for such fiction 
: as he may consider suitable. 

1Ir. Bam Har&J&D Singh: Before I put this question, Sir, I want to 
point out that there is .  .  .  .  . 

JIr. PreIldeDt (The Honourable :::lir Ahdur Hahim): The Honourable 
MOUlber can on1y put a quet!tioll. 

1Ir. Bam H&raJD 8JDgh: There is a mistake. The particulnr post 
.office referred to is Jori and not Joni, as btoted in the question 

Xr. Q. V. BeWOOl': (a) and (d). Government have no informat.ion. The 
Head of the Circle concerned is competent, to denl . with the matters 
referred to, and a copy of this question is being sent to him for such 
· action as he ILay consider suitable. I have noted the correct.ion, Itud I 
will send him the correc.tion also. 

ltEPRESENTATION FROM SUBORDINATE RAlI.WAY EMPLOYEES IN STA'l'E 

HAlLWAYS TO HIGHER AnMINISTRATIVR OFFICERS. 

1626. ·Pandtt Labbml Kana Kalka: (a) Is it a fact that all subordi-
nates employed in State RaiJ.ways are entitled to represent their grievances 
· to the higher administrative omcera? 

(b) Is due notice taken of appeals agairist the deciaioDB of junior 
.administrative officera? 

(c) Is it a fact that sometimes the junior administrative officer himself, 
against whose decision aD appeal is m ~ to some higher otlioer, deals 
'with suoh appeals? 

JIr. P. :I.. :Rau: (a) Subordinate employees are not debo.rreil from 
making representations to higher authorities. 

(b) and (0). The Railwa.:v Board have issued instructions to the Agents 
of State-managed Railways that it should be impressed upon 1\11 officers 
thl\t extreme eare should be taken in the exercise of the pl~ry powers 
80 'U8 to ensure tho.t no unjustifiable penalties lire adjudged and thHt. the 
.st""ff are invariably accorded their proper rights of appeal. 
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APPoINTMENT OF SUPDVISOBS IN R.uI,WAY WORKSHOPS FBOX AXOJfOft 

APPBEN1'ICBS. 

16.27' *PuuU\ Lalnlbmt EaDta Malva: (&) 18 it a fact that the practice 
in all railway workshops is to appoint supervisors from amongst their own 
apprentices? 

(b) If so, is it a fact that the Deputy Chief Mechanical Engineer, 
Electrical, of the Eastern Bengal Railway has recently departed from this 
practice and has recruited nine supervisors from outside? 

(c) Is it a fact that recently several persons from outside with little or 
DO practical training liave been appointed while all Brst class. apprentices 
have been thrown out on completion of their apprenticeship? 

(d) Is it a fact that no notice is taken of the "Final Report" of the 
Principal of the technical school when appointments are made after 
completion of training? 

1Ir. P. R. Rau: The Agent. Eastern Bengal Railway. reports 8S 

follows: 

(a) Yes. 

Cb) and (c). Outsiders were selected because of their experience and 
qualificatioIls. One of the number recruited was an old apprentice. 

(d) No. 

RETRENCHMENT IN THE MILITABY AOOOUNTS OFJ'ICB. A ~DI  

1628. *Bhal Parma Nand·: (a) Will Government please state the polioy 
followed by the Retrenchment Roard of the Military Accounts Office, 
Rawalpindi in making retrenchment? 

(b) Is it a fact that clerks who had pRssed S. A. B. tests and had done 
meritorious service. before and a·fter passing that test. and who were 
strongly recommended by their superiors, were retrenched, while othera 
who had not passed even the clerical tests, were retained? 

(c) Are Government prepared to I'e-employ those who had dona good 
servir.e in the Military Accounts. just 8S other Departments are· taking back 
'heir retrflIlched hands? If not, why not? 

The Honourable Sir lam .. GriU: (a) In the lists submitted by the 
Retrenchment Board to the Military Accountant General in connection 
with the retrenchment of personnel in the office of the Controller of 
Military Accounts. Rawalpindi, the nRmes of all accountants and clerD 
were shown· in the order of their inefficienoy, 1108 determined after the moRt 
careful consideration of each individual case, so RS to enable the C&II8. 
of the least efficient to be considered firet. In making his selection ~h , 

Militllry Accountant General proeeeded on the same principle. 

(b) No. 

(c) The Government servants compulsorily Tetirf!d under the Retrench-
ment Scheme in the Military Aocounts Offices had all been found ineffi-
cient. Government do Dot, therefore. propose to l'e-employ them. 

(J 
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REFUSAL BY THE ITALIAN GOVDNlIrIENT TO GIVE PE:a.:m88ION TO AN INnui 
br8UBANOB CoMPAIn' TO DO BUBINB88 IN ITALY. 

1629. -Dr. if. S. S. klan: (a) Are Govemment Qware that Indian 
insurance companies Bre not permitted to be Boated and to operate in Italy 
.and that permission to an Indian company was recently refused? 

(b) If so, are Government prepared toO take the fact of the re.fusnl of 
the Italian Govemment into consideration during the ensuing Indo-
Italian t,rade talks? 

(c) Are Government prepared to oo ~r the desirability of reeiproca.l 
treatment to Italian enterprise in this oountry, pending Indo-Italian trade 
talks? 

(d) If the replies to parts (b) and (c) be in the negative, will Govern-
ment be pleased to state their reasons? 

fte Bcmourable Sir JOI8ph Bhore: (a) Govemment have bE:eD informed 
that one Indian insurance company has experienced difficulty in letting 
up business in Italy. They are making enquiries into the matter. 

(b), (0) and (d). Government are unable to express an opinioD on these 
matters until the enquiries referred to have been completed. 

Dr. T.· 8. S. :B.alm: Is it a fact that a Trade Agreeluent between the 
I talian and Indian Governments is going to be discussed shortly? 

The BoDDarable Sir JOIIph Bhore: It is not being discussed at the 
moment. 

Kr. S. Saty&murti:: Is anything being done in that direction? 

The Ho.Doura.ble Sir JOIIph Bhore: Yes, Sir; we Bre in communication 
with the Government of Italy on this subject. 

1Ir. S. Saty&muru,: Have the Government of Indio. addressed them 
recently on this matter, and have they included in their letter to the 
Italian Government the question of reciprocal facilities for insurance oom-
panies in either country? 

The Honourable Sir Joaeph Bbar .. : No, Sir, for the simple reasou, aa 
I explained the other day, in reply to a question in this House, that pro-
'Vision already exists for reciprocal treatment in respect of this and in all 
.other trading and commercial matters. 

ID.8. aa'Jamarti: What are the particular matters which are now 
heing explored A8 t.he basis of an Indo-ItRlian Trade Agreement? 

The Bono1IDble Sir J08Ipb ... : I cannot give mv Honourahlo 
friend any information on that point. beyond telling him t,hat the negotia-
tions contempl",ted will cover the t.rade relations em~r lIy between Italy 
:>Uld Indin 

·'Dr. T. S. S. Jl.aJan: May I know the anRwer toO part (d) of my queRtion? 
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·The Honourable 81r JOI8ph Bbore: 1 said that the answer to parts 
~ ), (c) and (d) is that Government are unable to express an opinion OD 
;,t.hese matters until the inquiries referred t() have been completed. 

Dr. T. S. S .. Kalan: ]s it a matter for opinion? 1 want to lmow the 
reaSODS for it? It applies to parts (b) t() (d). 

The lloDourable Sir Joseph Bbore: I have not replied to any part in 
Ithe negative. 

ALLEGATJONS AGAIN·ST 'rHE LOCOMOTIVE FOREMAN OF THR LA o ~ SSRD. 

1630. *1Ir. Sham L&l: (a) Has the attention of Government. ~e  

.drawn towards the serious allegations of forced bribery, lmdue fines, sus-
pensions, dismissals, collection of funds under personal name and lotteries 
made against the Locomotive Foreman of Lahore Shed in the issues of the 
Urdu weekly Union of Lahore, dated June 80; July 15 and August :n, 
1984? 
(b) Have GOV61'nment or the Agent, Nott.h Western Railway, 01' any 

other responsible officer, reoeived any representations, memorials, telegrams, 
-et(l., liguinst the LocomoHvlJ Foremnn? 

(0) If the reply to plll'ts (11) and (b) be in the affirmative what action 
:hllve Government taken in the matter? 

(d) Are Government prepared to institute an open enquiry into the 
·serious alle&ations of corruption and malpraotice against the officer con-
.eerned? 

1Ir. P •. B. Bau: (a) Government have not seen the issues of the Urdu 
\'leokly referred to in tho question. 

(L) to (d). Government have no iuformation but, as apparently the 
'matter is entirely within the compatenoe of the Agent, North Western 
Railway, to deal with, I 14m forwardjng a copy of the question to him for 
.nny Hction he may cOl!lIider neco!lsary. 

REl'BESENTA'EIOll" MA])E BY son FIREMEN OF THB LABORB SHED. 

11631. ·Mr. Sham Lal: (11) Will Governmont state if they have reoeived 
re~eDtly any reprelJl"ntatioll made by about thirty firemen of the Labore 
·Shed? 

(b) Will Government lay this application on t,he tahle for the infornla-
·tion of thi. House? 

'(0) What action do G~emme t propoSe to take into the matter? 

'JIr. P. B-Bau: (a) Yes. 
(b) and (0). The represeutat.ion hos been fOl·wm·dl·d to the Agt'nt. Norih 

·We8t,em Railway, for enquiry. 

:HABDSBIPS 01' SOMB TBMl'OlUBY CLBlms IN TBlD RAILWAY CLBABmG 
AoooU1ft'8 .0ITJ:0lII. 

1632. "'Dr ••••• lIaurjea: (8) la it 8 fact that there are about 40 clerkS 
~e Railway Clearing Aoco1Dlili Offi:t,e, who were originally reoruited 

·some time in 1928 but still eontinue toO be temporary? 
02 
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(b) Is it a.lso a f!loct that there is no chance of these olerka being fully 
absorbed against permanent cadre in the near future? 

(c) If the reply to parts (a) and (b) above be in the affirmative, a1"e 
Government prepared to take steps to remove this hardship of these old' 
temporary clerks? 

(d) Is it a fact that most of these tempora.ry clerks are 'employed 
against temporary posts created for terminal tax work of munieipalities? 
If so, are Government prepared to consider the desirability of asking the 
municipalities to contribute for leave salary. provident fund, bonus and 
gratuity, and make these posts permanent instead of continuing them as· 
temporary ? 

Mr. P. B.. Bau·: (8) There are 23 such clerks. 
(h) No. I 'understand they are likely to be absorbed in the course' or. 

two years. 

(c) Does not arise. 

(d) These clerks are employed against temporary posts sanctioned, from 
time to time, for terminal tax work or fol' compilation of statistics by 
other Departments. The suggestion in the second part of the question' 
will be considered. 

RECONSTITUTION 011' THB mUN LAo CEss COJDlI'l."l'BlD. 

HiSS .• JIr. B.am. Jll'arayan SlDgh: (a) With reference to Mr. Bajpai's 
answers to certain questions regarding the Lac Research Institute on the 
8rd July, ]984, and again on the 20th August., 1934, that t.he question 
of reconstructing the Committee is under consideration, is the consideration 
still going on or come to an end, and if so, with what result? 
(b) Are Government aware of the fact that the lac cultivators of Bihar 

do not look upon a high Government official as their representative? 

(e) Axe Government prepared to direct the C'TOvernment of Bihar and-
Orissa to nominate on the Committee a non-official representat,ive of Inc 
cultivators? 

Kr. G. S. Balpat: (a) The question is still under considerAt.ion, 

(b) No. 
(c) The choice of a representative of the lac cultivators' intereat in-

Bihar and Orissa is within the diacretion of the Local Government 

l1ftoDJ'EBJINClII 01' THE BIllAB GOVBlUOIJllIfT WlTII THB DlIIOrSIONS OJ' TO 

llmIAl' LAo CEss CoJDll'.l'TlDB. 

1634. *Kr. Bam .arayan SIDgh: (8) Is it a fact that two non-official 
members of the Indian Lac CPSR Committee addressed in the month of 
May, last a very long letter to the Government of India, proteJting: against 
the manner in which the bueiness of the committee was conducted by the· 
President, and also Q.Ilsinst the interference of the Bihar Government with 
the free decision of t.he f'.JOIDmittee? 
(b) Is it a fact that the Government of Bihar and Orissa sent a letter' 

of recommendation t ro ~  Mr. Housefield, the OornmiSlliQner of llanehi, 
to the Lac CesB Committee. for the re-appointment of Mrs. Ndrris as the-
Director of the Lac Reaearch Institute? 
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(c) Will Government be pleased to state their polioy regarding the 
~eoo t r ot o  of the Indian Lac Cess Committee and the Indjanisation of 
the higher appointments in the Lac Research Institute? 

(d) Why did the Govemment of India sanction the re·appointment of 
Mrs. Norris as the Director of the Lac Research Institute against Indian 
!publio opinion and protest by BOme of the members of the Lao Cess Com-
'mittee? 

Mr. G. S. B.I"': (a) The letters related to alleged interferent's by 
the Local Government. There was no complaint against the President. 
(b) Mr. Horsfield was Buthorised to make a statement on behalf of the 

Local Government at the meeting of the Committee held on the 28th 
March, 1984, when the question of the renewal of Mrs. Norris's contract 
was under discussion. 
(c) The Honourable Member's attention is invited to the reply given 

by me today to part (a) of his question No. 1688 and to the reply given 
!by me on the 14th February, 1985, to parts (d) to (g) and CD of hIS ques-
tion No. 2M. 
(d) For the reasons stated in reply to part (d) of the Honourablp 

Member's question No. 255 on the 14th February, 1935. 

DEPUTA.TION ON BlIIHA.LlI' Oll' THB CoBDITlD F A.aroBY LABoUB UliiON. 

1635. *Mr. S. Satyamurti: (a) Is it a faCt that the Army Secretary 
ftceived a deputation in Simla, during the Bummer of 1934, on behalf 
-of the Cordite Factory Labour Union? 

(b) Is it a fact that at tha.t time tbe Master General of Ordnance 
was at Aruvankadu on a tour of inspection? 

(c) Is it a fact that on hearing of the deputation interviewing the 
.Army Secretary, the Superintendent of the Cordite Factory questioned, 
under threat of discharge, several of the workmen who lent their 
signatures to the statement of their grievances, as to why they had signed 
the document at all? 

(d) Is it a fact that in reply the signatories stated that they were 
ignorant of the contents of the document and that they were forced to 
tlign the memorial by some people? 
(e) Is it a fact that the Master General of Ordnance (on the spot) 

endorsing the Superintendent's version, telegraphed to the Army Secretary 
not to receive the deputation on the ground that the men had no grievances 
but that SOme designing people were fomenting discontent among them? 

JIr. G. B. 1'. ToUenham: (a) and (b). Yes, Sir. 

(c) anu (d). The foots Ilre as follows: 

On he~~  of th~ petition, the Superintendent of the Cordite Factory 
naturally desired to know what the grievances of the Union were. In 
reply to his enquiries the officers of the Factory Labour Union stated that 
they did not know tbe contents of the petition though they had put their 
·signature to it. It is difficult to reconcile the lIuggestion of intimidation 
by . the Superintendent with the fact that a little while previously be bad 
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himself, . offered ih&' J .... abour Union ·offiBers an QIlportunity' of seeing 1.he 
]jirector of' Ordnance Factories during hjs visit of D ~t o , Bn .otter of 
which they did not avail themselves. 

(e) No, Sir. 

DftENTION, ALLoWANCES URA.WN BY AuY ODlOlilBS WJiILE o~ o~  

1636. *JIr. S. Sat)'&Dlurti: (a) Will Government please state whether 
the Master Gelll:lrllol while st.opping a.t Aruvankadu WaF ,staying. aB:.the 
guest of the Superintendent of the Cordite Faa-tory?' if 80, 'what deOOn-
tion allowance did he claim from Government for bis expenses at. 
Aruvankadu? 

(h) Is it 8 fact that ArDlv officers generally draw detention allowaDce.; 
when on tour, even when they are provided hy t.heir hosts, in:aluding 
Government Houses, with frap meals ond lodging? 

1Ir. Q. :a. 1'. TotteDUm: (8) and (b). Government htl.ve DO infol'Jlla-
tion, but t.hey have uo doubt that detention allowances are not chtimerl by 
Army Officers otherwise than in Rcoordnnce with the ruills. 

Mr. S. Satyam1l11i: Whut I want to know is whether the rules con-
template that Army officers may draw detention allowance even whE'n th~ 

contingencies mentioned in the question happen? 

III, •. B.;t, 'l'oUuham.: I imagine thQ rules oontelllplute that this 
iS8 mait.r that should be left to t;be consoience of offiCers both milit&rJ 
and (Iivil. 

THE INDIAN 'fARIFF (AMENDMENT) BILL. 

III. ....ul_' (The Honourable Sir Abdur Rahim): TIl(! HOl1ourlthlll' 
Member, Sir Joseph BOOre, moved yesterday: 

. 'That 'the Bill,: u.s amellded, be passed.··' 

Prof. JI. Q. B.aDp (GuntUl'CUttl NeUore: Non-Muballunadan Rural): 
Mr. 'PreIiident, the pe ll lt~ of this uOUDtry hove absolutely nC' cause t,o. 
thank the Government for this meao-minded litrtle merey of theirs. The 
producen of the two moat importaat stapJe commodities have been reduoed 
to suoh a pitiable and hel~ state by the calloUSDe8s and faitbless.nesB 01 
thei&' Govemm.aatthat they have been obliged to ask, for l o~e t o l al;(6inst 
foreign competition. 'The sufferings of our pellL88nts can only be :mQgined: 
when I tell you that they have received only 534 Cl'Ores of rupees in nS2-
33 8!1 aga.inst 1,018 ororss in 1928-29, that is, a ,oo]oB.allol8 of 488 01'0l'88 
per annum. 

1'hu.IlkK to the PFl'Stlllce of 0. strong I' uujabee, 6 real Punjabee and not 
a ready made one, on the Viceroy's Conncil, the wheat growen. bave 
received some protection in the last· feur years, with the result thttt the 
!!J ~h of losses had been arrested t<:l iIome extent, 8S is evidenClld by the· 
f'a.ct;that, bet.ween 1 ~  and ItJ ~ , the fall in the value of this Tm,doce 
hnA hNlD only round about 85 per cent. aga,mst the 50 per ceM. fall in the-
cnlle of rioo-groweTR. But eV!'1n this protection hIlS not resulted lnany rise-' 
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of prices, 80 the Crop PIQJl1ling Conference has itself said. Yet the Gov-
ernment now propose to reduce even tws little hit of ,protection t.o the 
wheat growers, thanks to the rptirement of the Punjabee and thp growing 
influence of the Finance Member jn the Executive >Council. 

As for the rice-growers, the Madras Government, the M r~  Legis-
lative Council, the public and the peasants, the rice merchants Qnd even 
the importers are all unanimous in ~  that this duty on brok('ln rice i. 
not enough and that a higher duty on whole rice and broken rice is needed. 
The Honourable the Commerce Member's own admission that riCd iU".pt>rts 
are increasing is against this proposal. The only result of this duty will be 
to increase the imports of rice from Siam and other countril?s. This 
partial, inadequate and wholly unsatisfactory proposal is placf'!rl bpf·;re Uli 
because theCommsrce Member has yielded completely to the bullying of 
the Finance Member and others on the Executive Coullcil. I wonder whv 
the Honourable the Commerce Members does not make a clean bref.\f;t d it. 
like iSir Fazl-i-Rusain . 

!'he J[OIlOUrable Sir .Joseph Bhore (Member for Commerco '!ud R;\il-
ways): Beoause he has got absolutely nothing to make a clean braast of. 

Kr. Pruldent (The Honourable Sir Abdur Rahim): ThE' Honourable 
Member is getting personally offensive. 

Prof. B'. G. :&aDla: I am referring to the Commerce Member ar.d not 
to Sir Joseph Bhore, and confess his failure to help' the Indian produoerl. 
owing to the opposition of the Secretary of State Bnd his favourite and 
tat,est agent., the }t'inance Member. 

'!'he Bonourable Sir .Joaeph Bhore: I must protest against that. The 
Secreta.ryof State had absolutely nothing to do with this. 

Prof ••• G. Banp: He is their senior, he is their principal. (fiI\ar. 
hear from Congress Party' Benches.) In conclusion, I have t,) p':ntest 
vehemently against the failure of Government. ii9 afford adequate. prol('ct,ion 
to our peasants and place it on record that the peasBnts reserve' 4jlieir tight 
to open up this question at the earliest opportunity iJl this House liS "I"all a8 
in the country. I would like to I.longratulate the Commerce Memher fa]so, 
before he lays down the seals of his offioe, on the fortunai41 p~ t o  in 
which he finds himself that he nPed Dot have to IItand for any elecKor. at 
all in this country, because, I cun aBBure him that if he were to stand 
anywhere for election in tW. country, he is sure to be given B BOund beat-
ing Bnd he is sure to be met with the same fate that met Sir Sh8.llmukham 
Chetty, not only for Ottawa, not only for the lnno-British PBot, but also 
for this t tor~ propoRi " 

JIr. Pru1dent (The Honourable Sir Abdur Rahim): The H'onollrflble 
Member is absolutely irrelevant. 

lome Honourable ... ben: Let the quest,ion be now put. 

lit. PreIl4ID.t (The Honourable Bir Abdur Rahim): The queRtil'n ill t~t 
the question be DOW' put. 
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lIr. G. S. Bajpal (Secretary, Department of Education, Health and 
Lands): I would like to make a few observations .  .  .  . 

Some Honourable Jlemben: No, no The Honourable Membr.r cannot 
speak. Closure has been accepted. Is it a point of order? 

•. Pr_m\ (The Honourable Sir Abdur aahim) : What does 1ihe 
Honourable Member wish to say? 

Mr. G. S. BilPal: I felt that it was due in courtesy to what my Honour-
able friends said yesterday on ric&-l felt it wo.s due in courtesy to them 
that I ho l~ answer some of the points which they had urged. But if 
they do not want that I ~ho l  reply, it is a matter fol' them. 

Mr. Prealdent (The Honourable Sir Abdur llahim): The cry for Ck),;:Jur8 
also came from the Tl'essury Benches .  . ' 

Dr. T. S. S. Balan (Tanjore cum Trichinopoly: Non-Muhammadan 
Rural): May we hear what he has got to say? 

1Ir. Prealdent (The Honourable Sir Abdur Rahim): If HonourAble 
Members do not want closure, it lies with them. The question is' that the 
question be now put. 

',£he motion was adopted . 

•• PnIlden\ (The Honourable Sir Abdur Rahim): The quellltkn il!l: 

"That the Bill, as amended, be pasled." 

The motion was adopted. 

THE INDIAN FINANCE BILL---eontd. 
I 

'lIle Bonovab).e Sir lam .. GdU (Finance Member): I beg to move. 

"That. in ala_ 20f the Finance Bill, as amended, for the word. Lwelve alUla.' the 
words 'one rupee and four annaa' be I1Ibat.itnted." 

, Sir, this amendmeat is required in order to fill up a hole of more than 
three crores which has been made in the budget by the Asaembly. Vl\l'ioua 
Honourable Memhers have made suggestions for finding the sum of Lhree 
orores in other direotions .  .  •  • 

.An Hono'lU'able .ember: A little louder please, 

The Honourable Sir lam. Grlgl: Various Honourable Memhers I ave 
made suggestions for finding this sum of three crores in other directions. ~ 

none of these suggestions Are immediately practicable and some of them 
ani not practicable at all. As the Government cannot take the responsi-
bility of coming before this House, and tbe world at large. with a budgefl 
which does not even pretend to baluoe, we have DO alternative but to 
ask the House to reverse its previoua decision. Sir, I move. 
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lIr. Prea1dent (The Honourable Sir AbCIur Rahjm): Motion moved: 

"That. in clause 2 of elle Finance Bill, u amended, for the word. 'twelve annu' the 
'Worda 'one rupee and four aDDaI' be IUbetituted." 

lIr. Bhulabhal I. Deaa1 (Bombay Northern Division: Non·Muham-
12 N madan Rural): Mr. President, it would have been the hl~t 
. 00111'. act of duty to those who vcted for the severaJ amendments to 
the Finance Bill, if only th8 Ifimmce Member had considered IUld rectlnai-
dared the matter instead of merely adhering to his .decision. The iaot, 
however, remai,ns that, in the exercise of the powers vested under the 
Government of IlJ(lia Act. within the four corners of which I mupt reMind 
,nyself at the beginnil;lg of probably the last address that I shal!. deliver in 
thIS l:iession-w1Lllin tile ·four corners of that Act, there is such s thinl( as 
the present situation which has arisen br reason of the mcnmmendAtiop 
which..YRu . E?!! ... r~~~ ! t to th!_ ~ot} ~~~J~ t~r l  The recommen:iation IS 
that this Itouse, notwitDstlindlng the overwhelming vote which. it gave 011 
the sevoral amendments amending the different provisions and olauses of 
the Finance Bill-this' House is told that its opinion has neither uny vulue 
nor any effect in t~e  eyes of those who govern ~h  country. To cull it 
an insult is a .hackneyed phrase. and so I won't use it.' But the fad re-
mains thai: we did our best not to throw out the Finance Bill at the cunsi-
deration stage, and we did that advisedly. in order that it may not Le said 
that we were-a ma.tter which I propose to examine lit a Jater stnge--
irresponsible men, not understanding either the business or the art of Gov-
·ernment, an9-, it i,s with a view to repealing or preventing such all illlprcB-
sion beingcl'eated against us. that. we thought it right to allow .the next 
stage of the' consideration of the Bill clause by clause to come before the 
House. so that we could give an opportunity to every Member of the House 
. and' every section of it to expreR8 its opinion as to whether it was ~ t ll e  

with the provisions the initiation (,f which o te ~y lies with tlmse who 
.,are in charge of tho Government. 

I should )i.ke, at the outset, to inform the House of the ,vast mujority 
by which the Ilrnendments, which we are now "sked to. take back ill. the 
Bill in the form of a recommendatipn. weI'e passed by 1ihe House. \\ ~ are 
.nsked to swallow Lhe. opinion that we deliberately came to and every sec' 
tion of the House owes it to itself to think aloud, to put its hand on ita 
o~ e oe, its categorioal imperative which is not awakened merely 
oocasionally, but which, I hope and trust. will stand by every man during 
the time at all events that this Session lasts, that it shall not be 8 calif" of 
the conscience awakened once .and laid at rest whenever a behe;;t ,'ame 
ro~ other quarter.s. Let conscience assert itse!! irrespective of the 0< 'Alse-
quences, irrespective of cold steel glass, irrespective of y ~ smiles. irrel. 
pective of assertions, irrespective of alsumed frowns. Let me 'iSdUre 
every Member of this .House ;tho.t none of those considerations hAVt: any 
<value against the conscjentiou(;. opinion which he has, voluntarily and wiUing-
ly given in support of t~ amendments to the Bill. 
Sir. the amendment to' the salt clause was carried by a majority 01: 68 

against 55, the income-tax clause 78 against 42" the two pice postf'aNS by 
'79 to 44, the one anna en\'elope 88 against 85,'and a reduction of the puttern 
and samplo and book post by 84 .against 89. 80 that it cannot be said that 
. it is only those whom I represent, the Communistic caucus as it td dt'll:ll!rib-
-edt who have succeeded inturnin;g the vote of the House against the pro-
'P0881s of Government. It is my duty indeed OD this ooca.aion at ~1 events, 
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to justify and vindicate the position we stoud for. not merel~  in terms of 
g8Deralitie8. whioh sometimes is a charg<!levelled against us,. but in 1IU(\h 
definite terms 8S 1 CBn oommllndt jn ordt'r t,hat our position may be appre-
oiated, and in order that those WUo supported us in the me re ~ took, 
notwithstanding the earlier measures in . which they did, not join • ~ ~o

tinue their adherence first to their consceir1ce nnd next at all eventSl<' the 
tru.th of what they ha\'e voted for. (Hear, hear.) The matter on which I 
wish to lay a few ob8ervations is not ,80 much in the matter of the deacrip-
tion thllt has heen' applied to,my Party, because I .Il;tll one of those who, 
during H ome h~t .long and arduous career at the ,aar, have been &,('cus· 
tomed t;o ... o ~ le amount of strong language: Ii has nevel allel·ted, 
me in iIO fftr .tiS lily nervt'!-t :11'6 concl-'rned, of which :I wish to give au" 
assurance to my o o r~h1  friends l)po ~e, but when the desrription it; 
of 0. nature which IIll\y lll'l'hups re1if'et. on the~lI l t y of tlt<.: mull or the 
opinions whioh they repreJ:ient. 1 think it is up to 111() to present. such ,indi-
cation, as I can, both before this Houst: I1lJd t,ilf' I:trger wm'M to whi('h it 
has gone forth in HIe Hame (If Ute (;ovprIlllltmt of llJdill. \Vith tho present, 
DOt. merely eoquetr,Y, hilt almost. oo ~, of t.he on),Y CODlDlllnisti,. lo'htte il:' 
the worM by the Britif:.1wr,· it was II somew)utL llUgTueious rPftHl.rk to tnak" 
on the part, of. ru.v 1~ l t rl and HonoW'lI.ble fl'iend. I call him learned. 
because I respect h ~It 1 II , and that is t.hephrase also to which I have 
been moSt BCCustome(l t.h:m t,he phraRe "Honoumllle". He hilS boUI il'arn-
ing and. honour, anfl it' he preservoR them for t.he purpose of the cour>isteIlt, 
policy of the GO"erIUlICI\t which ho rcpretlt'Jlts here, I buv!.' not, tll~ sII1· .• llest. 
doubt that he would have thought over Hcveral times before RI,'a}} ~ ,e t he 
thought it, fit to hrand UR "'ith Ii marl, which ill Wl<' W.(lrld we ('ou1et not 
go out with: I,et him CQnsider and his principles consider tPut tiraes urise 
always in t.he history. of men, and it will 80011 arise in tbe. h tor~  ()!. this' 
country as ,veIl as' in others, when all ti&se ep ~het  will re('oil ill the 
malluer of, what. is oalled in the lllnguage of a certain type of sportsmen,. 
a boomerang by which they themselves are hit, and I hope A.ud trust· that, 
ail 1\ mere matter of· description, the· other side will consider cRtefully and 
weigh the wo1'd& which they use, in orOC'l' that there may be mutUld respect 
for our respeetivc positions. That is the lea.at that I oo~  expect of them. 
Their condu(\t., their attitude, IIH ]iave shown where the caucus Clr:i&tS. I 
hh ~ hoord of cahuls, ot j\lnt.fll'.· 1 htlve Illso heard. the word 'l!QUC\lI.l. but 
let them remember that the I~I  of t.hat word applies in an innnitely greater 
memllllt'I' to t·hft·t irresponllibtp hnrptmcraey whioh they represent. (Real', 
hear;)· .' 
It is not !l') m ~h as It mere matter of returning word for word that 1 

hAVt-used th·,t expression, though even there I am just,ified by what my 
Hon;I\H'I\bl" I t ~  t'iir JniTl'cQ Origg,.Aaicl--Am I not, ,to hit out. ",111m I RrtI 
rl'iticisedT,Am I merely to spt'Ak inmoosured tenns of cold loJPc, in order 
t.hat yon may ~ et t mo .. ? T .pt . me remind him that sometime! n cold 
st('el rlW'i different 'from K III'mllt of the t.ype that he is using, and hfl may 
remmllber, during t.ll!' t,ilrll' tlllli will lapse hefore' we meet arwin, thnt 
the ~ is a little bet.rel' dHSC·I·ipi".ioJl du.t wo deserve than that whiceh he hilS 
at.tempted to give of U8. lnlkp.d ()ommunist,ic. wemn.,\". be If t.hf.' L ltl ~ 

of that is one for whieh Governments from time to tlDle change lihep-' 
attitij.de. I know very well that a thing W;hich is, an: o e ~e •. onto day 
becomes t\ friendl" Bet ill "Tlot-her, and.,therefcre, . these are thlRJ.,'II, whICh, 
in tho vat'ying ·clNumataDce<.; of Wual' have differei:Lt. nlu88 a:nd. ditterent 
at,tributes. I would not hp Hu"msed if, after, a time, tbe.Hooou?'8hle the· 
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Ho,me Member himself is obliged at the behest of his principles t,. rcip&8e 
every man who has been aoeuaed.. of Communistic gWl, for they could:. 
~ very well ),e allies of a Oommunistic Gowmunent of the world;/lud yet 
puniah thOle very principles in another light. U that ia their attitude, 
aU I can say is that they will have to answer not only to us, but to ~ the 
reat of the world. Their petty power wilJ last for a time, but thllt iB not 
a matter which affects us, for ours is a case of conscience. OUiS is not 
a aase of upediency. 

Therefore, it is, that I apper< to my friends on the opposite side that 
we ola'im to represent our cowJ . vmen a little better than they pretend 
or profess to represent them an' \.ose as their trustees. We shall, there. 
fore, never degrade ourselves to a position of vituperation, not of even of 
hitting b8lck.Ours, at all events, will be a position of vindication as I /' 
said before, and tha.t is how we shall part during this Session. I declare' 
openly that even if the term has a punishable IIleaning, it would not I 
terrorise me. If it means that I represent ideas, policies and principles.: 
for the more. beneficial progress of the communit.y to which I belong, then. i 
1 am indeed proud of being brlllDded a Communist. If Communism merely . 
means that, we are proud to be omm ~ , for, afte!' all, we stand i 
not so much for words as for deeds,· not so much for mere ideas punish-, 
able at o ~ e, but jor ideas 'enforceable for the common weal of the ' 
gresteat; number of my people. It is that for which we stand; and if w(' 
stand' for that, any designation, any description, is not only JlQt humili-
atmg, but it i.s a description, of which, I hope and trust, we shall ever 
be proud. As regards the caucus, if it means that we have ma.intained 
disoipline, that we have had solido.rity, thut we have had strength, that 
we have had intelligent co-operation, and not only so, but, by rea'80n of 
our e~ and hones,t nnd straightforward attitude., obtained the co-
operation of all the other sections of the House as indeed I have shown 
by the votes I have recount.l;'d, I am glad to be able to say that,in so' 
far as that is concerned, we also stand guilty of .the charge. In no other 
sense are We a caucus. GeBerally speaking, caucus is a term which is, 
rolated to people who use, aud, in due course of time, abuse power. 
Power, Sir, creates fumes in the braiDS of those who possess it, anrl 
particularly where they are not accountable fer it. Those fumes ulti·, 
mately get into a toxEetDia whioh is the situation that we have reached;" 
in whioh they are unable to see themselves as others see them, as they 
would themseh'es have liked in R 'little less unclouded situation to look 
at themselves. Then, perhaps, they may have appreciated that, out of 
n long budget of crores and crores and crores, a sum of some five crares 
could not, after all, be impossible to be reduced if the Finance Member 
were under our behest, if we hau any power, if he had been our servant, 
if he had been utilising his knowledge, not for the purposes to which he-
l.as placed himself, but' for th~ purposes for which we stan'd.' After aU, 
what did we do?, Why sbould every single Department of Government 
have everything they want up to the lust pie, but the poor man not evell 
that? The army must have it; I take the description of my Honourable 
friend, andlllgain apply it. He 81\1S it is an army of occupation, and they 
cannot do it with anything els8. "The Commander-in·Chief" I he says, 
"has told me that anything else will not be sufficient for quelling internal 
disorder and for external 'Protection. So he must have it". The ser-
vices,-they cannot stand a cut of fiTe per cent. Poor devils,--end I am, 
not 1liing lAnguage in any sense which is not thoroughly parliamentary ,-
poor individuals that they are, they Beem to imagine thab 8 five per ceRt .. 
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. cut out of· their salary could not be maintained. It means two crores 
roughly speaking, combining the railway budget with the rest of the bud-
. get; two crores of rupees, when tht'l standard of prices has :feJllen by 40 
~per cent. 

The other day, I asked a question of my Honourable friend to which 
1 have never received an answer. He was fond of the phrase that he 
lIsed. He said that, by calling a penny tuppenc6, you do not crea.te 
·;wealth. But indeed he calls our penny a ha'penny and takes it out of 
us. His salary represents 1i times the quantity of raw  material which 
the poor man ha'S to pay in the shape of taxes in the name of the same 
·denomination of money which he contiaues, or would not allow, as he 
said, to be manipUlated, but which, according to me, requires a mani-
pulation for the benefit of the poor man· in this country. But the fact 
.certainly remains,-and I am dellJling with the assertion that 'is made for 
. the purposes of recommending this matter to us,-that Government find 
themselves unable to balance their budget. Poor Government of India! 
It will lose its credit in the world; and, therefore, in your own namt!, 
. for your own good, for your own advaneement in other lands, who look 
up to you and lend you money and who 8Il'e willing to lend you money, 
please preserve our credit there. And what credit? That you must 
-touch a single pie of the rUj)oee thA.t we have voted to ourselves, 
because you know a part of the ~t is non-votable. And it is my 
·duty, therefore, at all events, as briefly as I ca'D., to indicate that if there 
was the smallest desire, the very smallest desire, to meet the opinion 
loepresented by those of us who are here at all events elected by all elasses 
fmd communities, I have not the smanest doubt that ~the Government of 
Indio. would ha'Ve reconsidered their position, would have accepted the 
amendments even at a certain amount of risk. But we are not to be 
.met there. 
I am using the words of one of the most honourable m .. n and a prince 

among men who was my predecessor in this place and spoke some 11 
~ye r  ago. He said we are alwa.ys charged,-and I am afraid the S6me 
·charge is levelled at us today,-we are always charged 80S being irrespon-
sible men. He sRid: "I have lea.rnt a little English",-so fortunately have 
I,-"'and I underst&IDd the meaning of words. A man responsible for his 
words, for his acts and deeds.-that responsibility I possess. But it is 
you who initiate measures of taxation, it is you who vote yourself even 
if you do not wish it, it is you who raise the money, it is you who spend 
it; and yet even when we raise a little cry of difference, ~ are irrespon-
sible. Our respOnsibility is that we must go and agree." We are invited 
here, Sir, to III prepared programme to which if we a.ssen, we are res-

~ 
ponsible; if we dissent. we are irresponsible. If that is the meaning 
of the word "responsibility", I know only one respoDsibility, I recognise 
only one responsibility. both in the sense of fitness and otherwise. I am 

J'lresponSible to those who have sent me and responsible to my land; and, 
\
1 above all, I hope and trust, in fulness of time, I and they are responsible 
\ to Providence. And I trust the! will bear that in mind. 'I.'hey cannot 
\ bear 1'6sponsibility to us but they undoubtedly bearrespon-

\ 
sibility in the account they will give in fulness of timeJ There-
fore, it is, Sir, that I am referring to the two crores of rupees which 
wen, restored on a pledge, if you please. And what sort of pledge? A 

J 
person promises himself that he wishes to take a certain thing 'and he 
sa,., "Now I have ·given myself a pledge, and if I do not fulfil. it this 

t 
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year, what shall I do?" Tha.t is the meaning of the word "pledge". I 
wish to aualyse every single word, every single name, every single for-
mula, every single phrase, by which they have created this delusion and. 
this deception. It says, "We a'l'e only fulfilling a pledge. We pledged. 
ourselves t.hat though it was unwillingly taken from us in the force of cir-
cumsta'Ilces, us soon as circumstances permit, we will fulfil the pledge." 
This, Sir, is a kind of selfishness, another illustration of which it is diffi-
cult to find. It is the strongest instance of an unenlightened selfishness, 
particularly considering that, from the tux-payer's point of view, they 
were really getting Ii .times their salaries, and five per cent. out of that. 
they could not and will not forgo. I am one of those who sta'Dd here 
and say that if the Government of India had the smallest sense of any' 
decency, any honesty. any genuine desire for the good of t,he people, any 
respect for this House, they would have voluntarily produced five crores 
of rupees without the smallest difficulty by the very smallest cut in the 
salaries of their bloated administration, What is the difficulty? 'rhere 
is no difficulty in balancing the budget, Of course the difficulty is as is 
created. I first start it, then I say I have not got it. Of course, it is 
the easiest thing to argue, It is irrefutable logic, but it is the logic of 
selfishness which we cannot bear and will not tolerate. Why is it im-
pt'8sible to produce five crores of rupees? As we understood it. five per 
cent. represents two crores. So five I.IrOr6S would mean 12* per cent. of 
sale.ries. Supposing it was cut down, the heavens would not have fallen. 
My friends would have been in the same comfort and luxury perhaps u. 
wee bit less, but what does it matter? But it matters to them; what 
does not matter to them is the well-being of the people. And, there-
fore, it is that this deception comes in.-Ilnd it is in the purely legal 
sense that I use that expression. This deception that this situation is· 
forced upon the Government of India by the irresponsible vote of this· 
Rouse is the very worst deception that I have ever heard spoken in any 
public assembly. (Cries of "Shame, shame. ") For what .is it that they 
say? "We cannot produce five crores of rupees to meet your demands." 
'l'his is the substance, this is the gravamen of the complamt .and the 
pitiable complaint with which they have come here: "Please restore the 
budget, but if you do not, we will call you irresponsible people." I would 
rather be irresponsible and take the responsibilit,y for doing what I did. 
and call upon the Government in the name of their own conscience to,' 
produce five CrOl'es from all possible sources that they can, in order only 
that our respect a'Dd our vote may be vindicated and the people's relief 
to that extent may certainly be forthcoming. Of .course, we shall have 
to tell . so to the Government. It may be our misfortune to have to, 
stand out, to be barred out. but We shall have to tell the Government 
that though they look powerful when it comes to a question of a small' 
grant, yet, when we au them to do a particular thing by a vote of this 
Housp.. an overwhelming vote, in which every section of the House joinli 
us. they are at least in such a measure 80 niggardly, so narrow and 80' 
cowardly OR not to listen to the unanimous vote of this House. For' 
what does the vote of "84" represent except this, and there I will not 
give any further description. That is the position in which they sta'Ild. 
Of course, you can stand, you can stafld mute, YOll can look powerful. 
but your power will be 8. real power, only if you use it for the purposes 
for W;hicb you call yourselves trustees. It is no power, if yousimpJy take 
advantage of the position in which you stand nalted. Tn fact. r con-
gratulate the Honourable the Finance Member on the very short and' 
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brief statement he made. He realised the case he had. (Hear. hear.) 
He had no speech to make. he had nothing to ofter; all that he baa to 
,.8Y was: "If we take IlWo.'Y everything you have voted down, then we 
'have no money. and. therefore, as we have no money. you please go 
home and tell your constituencies. 'we have spent all their money and. 
therefore, we have nothing to give you by way of relief'." Is that what 
we can ever cxpect? Is that the manner in which this House can ever 
flxpect to be treated? Here I should like to call attention to the descrip-
tion that Lord Durham gave. so t.hat my Honourable friends may re-
member the situation in which they stand here today as the situation 
was in Canada.' just about 100 years ago from today. This is the descrip-
tion I.hat Lord Durham gave: 

"It il difficult. to coDCf'ive what could have heen their theory of Government who 
imagined .that in any colony of England a. body iuvested ..... ith the IIame and ::h:uacter 
· of a repreaenta.tive  Assembly, could be deprived of any of thosil :?41WCI'S which, in the 
· opinion of EnglWunen, Rl"e inherent in R popular legislature. It. WRI a vain delusion 
to imagino that by mere limitations in the Constitutional Act or I\n exclusive ftystem 
of govpmment, a body, strong in the COD8ciousnE'BB pf wielding the public opinion of 
t4emajority. could rega.rd ('.eriain portionll of the provincial revenuell all sacred flOm its 
-control, could confine it.eelf to the mere busine8R of making laws, lind look on aa s 
paBBiYe or indifferent Rpecta.tor, while those law8 were ('arried into effect or evaded, 
and thl' whole bUlline.s of the country was oonducted by men in whoae intenr,ionl or 
· tl&pacity it had not the llighteat confidence. Yet, such W88 the limitation placed on 
the authority of the .Auembly of Lower Canada ............ " 

-Prp,cisely the constitution of which I W809 reminded both when I came, 
nnd 1 shall always remember it both when I go-
"It might l"efUI8 or pass law., vote or with·hold luppl*, but it could exeroll(, no 

in8uence on the nomination of a Bingle I8rvant of the Crown. The Ex:ecutiva '-:ouncil, 
, the law ofll.ear •• and whatever head. of departments are knpwn to the adminiBtrUive 
system of the Province, were placed in power. without any regard to the wishes of the 
people or their representatives; nor indeed are there wanting insbuceB in which a 
mere hostility to the majority of the AlI8l'1111bly elevated the most in('ompetent ].(,flOnl 
[0 posts of honour and trust." : 

What a truth 100 yea.rs afterwards 8'8 applied across the Continents, 
fl'he only qualification for the supporters of Government today and those 
"honoured by them is the qua.lificat,ion of hostility to us who represent the 
vast majority of the people of this country. That is the only thing that 
stands (LS 1\.' mil!"}, or honour for those who get the hOllour from this Gov-
· emment: all honours to them. All our hononr is the simplicity of our 
own names. our own private personal fame, names known to our men. 
known to our brethren, and that 18 the greatest honour we want to enjoy. 
I ndeed it is here shown bow it is that the same set of Government. the 
same set of ideas, the same set of circomsta'llces governing the same set 
of narrow minds. but a time does (!.Ome when individuals may pass. but 
the system will have to be altered, and the sooner it alters. the better 

I for your honour and the better for our self-respect.; Let me continue 
what J~or  Durham I8YS: 

"Howeyer decidedly the ASHembly might colldemn the Wlicy ;.f the Govel'oment, 
-the }lerSOnS who had advised that policy l'etained their ofll.cera Rnd their powor of 
giving bad advice. ", 

Mr. I. IdJamuzU (Madras ~y  Non-Muhammadan Urban): Always . 

. Mr. Bhalabbal J. Delat: I say with a full aense of re8ponaibllity that 
· th~  advice tendered on this occasion by the ~t- to :a:ia ExCellency the 
• Govemor General was positively a bad advice. 
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111'. S. Satyamurtl: Mischievous advice. 

111'. Bhulabha1 J. Delli: Indeed the GoveruUleut could hay\:) easily 
10uud five crorcs, indeed they could have allayed and pacified the people. 
It might not have been any measure of real adva'Ilce, but certainly it 
would have prevented this Assembly over which they spent millions for 
the purpose of election, or at least made people do so, from being a 
mockery in every sense of the term. Why should the forms of law and 
the forms of Constitution be abused if they are going to frlUlle like ihKt? 
·The Government of India Act does not sa'Y that, because we vote, there-
,fore, like a shrew in the Taming of thc Shrew they must refuse that-. I 
·have not a word in the Government, of India Act to that effect. I think 
the Government of India Act was that if we voted, they would res-
pectfully consider our vote and give effect to it. That is what I think 
·was the intention of the Government of India Act, unless the Govern-
ment of India Act is reaod in this way, that beqause we vote, they must 
refuse. (Laughter.) If that is their conception of the Government of 
India Act. that at least is not mine. (Hp,ar, hear.) Then, the quottlt4on 
:from Lord Durham goes on: 

"If a law was passed after repeated confii(,t,R. it had to be carr·ed into ",ff,d by 
;thoRe who had most strenuously opposed it." 

I am. preeently going to state a few words as to whe.t law means in 
:your eyes and what law means in our eyes: 

"The wisdom of adopting tru6 prinrip1e of reprllElent.at.ive government aDd faoilit.&.-
ting the management of public aft.un, toy IlntfQt-t.ing if, to the per1!OJl3 who have the 
-conftdence of tbe representative body, 1m. never heen rcco,(llised in r.he IOvemment of 
~e North American coloniel. All the officer. of the Government were indtlpendent of 
the AMembly i aDd that body which had nothing to ."1 to their appointment, waR left 
.to get on 1M It beat might, with a let of public functJonariea, 'Whoae varamolUlt 
~ee1  may not unfairly be said to have been pne of hostility to itnelf." 

Sir, 101 years after the time this was written by Lord Durham in 
.respect to Canada, it is only too true of this land, not only too true. but 
.you may almost substitute the word "India" wherever the word "Canada" 
or "American Colonies" occur. You cannot have a truer picture of the 
-eituation. Undoubtedly there are those of us who, by reason of suppoeed. 
loyalty to office. are undoubtedly bound to echo their sentiments, and I 
have nothing to say about them. I have all my sympathies to them, 
because they are my countrymen. and I give these sympathies to them 
whether they take them or repel them. 

The position of law in these matters is thia. If &. law merely meana this 
as I have understood in the definition of Austin. the command given by a 
·Sovereign Authority who has sanction behind it, then you may be quite 
certain that everything that this Government doea is law, for, indeed, it 
aflects on what it gets. The more power it has, &8 soon as the smallest 
reaistance ooours, it abusee what it calls "laws", because it has sanction 
behind it. }t'or what purpose? In order. only to enhance and strengthen 
the power and use or misuse of their powers. That is not how I under-
stand law in the broader and the larger and the more judicial aense of 
the term. I understand law to be a course of conduct for the guidance of 
men-whether it be' the Statute of an Assembly or even a law passed by 
.. dellpot,-;-a cou1'8eof conduct for the g¢dance of men, i,g, order only that 
the beat mberests of ROCiety may be served. That is what r call "law", 
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because, if I accepted their definition of law, I would always fall-which, 
they wish me to do-into' a vicious circle and have to obey aiiything in, 
order only that their power may be preserved. It is in that sense that 
l.ord Durham said that it has fallen to thoso to administer laws to people 
who oppose those laws. That happens, but once in a way in this As· 
sembly. We rarelJ succeed in passing laws which they have to administer. 
by reason of the position which they have adopted. Sir. this is the culmi. 
nation of the eventR of some eight or ten weeks of desperate effort on 
our part to do everything that we could do. everything that we wished to-
do. everything that we wished to assist. everything that we wished to 
produce. but I wish to state next as to what our position in this matter is, 
so that our vote may be clearly understood. We are of those who believe 
that. if we c9,nnot, do anything else. we will certainly prevent a preventible 
mischief. As to those preventible acts of mischief other than the amend-
ment of the Act. we will leave them to their power. But I am glad to say 
that they will have to wait for Nemesis if they go on in the manner in 
which they are going on in the headlong exercise of power, without regard, 
without sympathy-I do not mean sympathy in the sense of pity.-but I 
mean svmpethy in the sense of an intelligent understanding and conscien-
tious effort to meet it. If even that is wanting, even then we shall not' 
Jet them rule. at least by laws. as they 'Pretend to do today in the name 
of the representative!! of the people. (Hear. hear.) Sir. if we serve no 
other purpose. we shall serve a still higher and better purpose; we will 
make it clear to our countrymen. every time we are repelled. ond almost 
ingloriously repelled. mollt h lmm t ~l  repelled, that e e~ time when we 
are so repelled. we shall p;o back to them and say: "Don't he deceived 
bv the forms which they have invented from time to time. There is no 
reality of the devolution' of power. neither in this Constitution nor in the 
next one to come. and only rzrasTl it when the reRlitv comes." Their 'atti-
tilde reminrls one of people who, RS was sRid hy another 'British ~t te m  

burv their head like ostriches in sRnd and bury themselves int.o the siniles 
of those who are their supporters-who ~ er telJ them the bitter, unpalnt-
ab!e truth thRt mv countrvmen desire. Whv. so that they shall Chnnl!;6 thf:'ir 
COUNe and conduct. There are those who come and sav to them-"Carrv 
0'11. there is no !1tre ~h in the countl'v. :VOIl ItTe perfectly fn'e in the 
exercise of your will and power". I will make a present to :vou of those· 
supporters of the Government. 

Sir. in so far as this Tlarticular amendment which we are asked to 
restore is concerned. we do not do so. first on the ground that there is-
e o ~h money to he found if thev onlv look for it. Of course. if they say: 
"I hRVe taken all that I have. and. t·herefore. there is nothing". the answer 
ie: "You ought to have". secondly. on the ground that we all feel that. in 
the matter of the selection of the relief from taxatic.n. 
I 8U'P"'ose it will be admitted. and I hope It will be oomittf'd as a df'cent 
test, that we should begin at the lowest, the bro8dest foundation. (Hear, 
bear.) 

Sll', it was arlmiUed the other dRv bv the Honourable Mr. J.lovd that 
""It, after All, must be ndmitted to he' iust that one oommoditv' which 
Is', consumed bv every man and every livi",? animal and even eve" livinS\' 
tree in this cOlmtrv. Even the veqetR,ble Idnqdom \IBAss8lt. And that 
;s'the reswm why we fE-al t.hs-tthis particulRr commodity. this particular-
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article is one which we have made it as part of our creed, which we have 
made it BS part ·of our programme to get freed at the earliest mom.ent we 
can. Sir; I do not pretend to have all the arts of governm.ent whiCh my 
friends on the other aide possess, but, after all, I may remmd them that 
there are few among even in the Heavenborn serv;ces who can say for 
years together, and there are others too who probably ~elo  vory much to 
the lay public as 1 do, that they yet have .the pre~ le ~, at leaat that 
claim to govern the country and to cast theIr .vote In th~ favour .. May 
they not take a word of advice from us, that, If th~y nre ht·to adVIse on 
measures for the ,ptmposes of good government of this country, we at all 
events have a double right to do so,-first because we have the Bame Bnd, 
'1 am pTepared to recognise, greater abilities; I am not entering into .any 
invidious distinctions, I am not trying to play the part of the deceitful 
oracle, because I am quite certain we will not live, and while this Govern-
ment lasts, no knighthood is in store for me. (Laughter.) If my Honour-
able friend had called me an oracle, he should have expected, as he called 
me Sir Oracle, I am bound to protest, I am bound to point out to him 
that that honour is not likely to be conferred on roc. and, if it is, it will 
be my respectful duty to have to refuse it with great thanks. of course 
apprecinting the honour that is intended to be conferred, so that oracles we 
do not claim to be, but may you always be oracles all the time? If not, 
utilise U8 for ODCe--yOU might have allowed uS the self-satisfaction. the 
paltry little sntisfaction of saying-"let these amendments stand". But 
you do not find it in your heart or in your reason to do so, and I 'Protest, 
8J1d I maintain, and I insist that it was possible for you, you eculd have 
done it, but you did not do it for a reason to which I shall presently come. 
Some months ago, a gentleman, a highly influential member of the 

Conservative Party-and I call it a "Conservative Parly" because I do 
not think they are entitled to the title of "National Government" Party 
given to it-came to me to discuss a matter which is not confident;u.1 in 
any sense--namely, my attitude in the matter of the policy of the Govern-
ment of this country. I sincerely and honestly analysed the whole posi-
tion, and I asked him whether there was any devolution of power, Bnd it 
must be said to the credit of that Englishman that he had the honesty 
to say frankly that he thought there wall none. Then, I a8ked "why?" 
He said: "I will tell you why. 'Wereirist it. because it shall not yet be' 
known toO the psychology of the Indian mind that we' win vield to an v 
demand of theirs, because, onoewe e~  to do that, it is the "begimling of 
the end; that is why we resist it". Sir, I know that psychology. I know 
that state of mind, but I also know, having read history for a R'ood long 
time, that that state of mind is always the last falling of any Imperial 
Power that has had sway in this world, that feeling is the undoing of those 
who think that that is their ~rt o  of strength, when. really, it is an 
assertion of growing weakness. (Hear, hear.) 'That self-conscioullness is 
act yet present before them. Dut the fact remains that it is from that 
they suffer most in refusing what is quite feasible and quite pO!;'1ible. 

Bir. about ten ye8.rs ago, Pandit Madan Mohan MalaviYB and othr,rR 
said: "You have no right to collect any tax in this oountry." You may 
do so against our will, but our ll ~ aASent is required ~  form of 
taxation. I~ shall be o~ the principle that those who pay taxes shall, 
tbl'Ough tbelrzepreBeDtativ98, have at all events a predominant vo:ce in 
thelle matters, and indeed expreasions have been used employing now 
haclllleyedmaximB whicb I do not propoaeto US6 now. . 
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I have heard an Englishman--6 man whom they ought to respect fOf, 

wlu&t is virtue in them cannot be orime in us-that in England it is public 
opinion that counts. If the bulk of us assert one view, it must be respect-
.ed, and, what is more, it must be rellpected on the ground that the voioe 
of the !public, the voice of the people, is the voice of God. Here the voioe 
of the people is the voice of a beetle, I presume. That is quite true. In 
other words, when there is a public opinion in ihis country, that public 
opinion is the creation of the misguided agitators, whereas, in England, 
public opinion selects a National Government out of almost a deceptive 
feeling of insecurity, and it is still publi:! opinion. .Public oplllion here is 
merely to be trampled upon; public opinion there is to be obeyed, respected. 
and to make Govemments. Tha.t is the public opinion, and that is the 
difference in the value of public opinion. I will not, therefore, detain the 
House any longer, but I will say this, in oonclusion, that we oppose this 
motion, not in any sense of irresponsibility, for we understand what we 
are doing, and we know the conaequenae of what will follow, but because 
it will give me sa.tisfaction t·hat I ha.ve respected myself in not assenting 
to what I think was wrong. After all, if nothing more is given to a man 
than his conscience, the right of asaertion of what he thinks to be true, 
and if, in the doing of that, Sir, we struggle md 'We die, we should not 
have died in vain. I oppose the motion. (Loud App'}ause from the Oppo-
sition Benches.) 

JIr. .I.. 1[. hllul Buq (Bakargunj cum Faridpur: Muhammadan 
Rurall: Sir, I came to this Assembly equipped, I believe, with a cert&.;n 
amount; of self-respect, but my membership of two months of this House 
bas knocked all self-respect out of me, and what little self-respect now 
remains in me makes it impossible for me to obey the mandate 
which has come from His Excellency the Viceroy and the Governor Gene-
ral. I realise, Sir, that the position is a very serious one. At thesam& 
time, the question is not whether the mandate has come from such a 
high authority or not, but the question is one between me and my own 
oonscience. As the Leader of the Opposition has made it abundantly 
olear, I do not think there is 8Jly self-respecting Indian Member of this 
House, who voted on t.bat oceaaion with the consequences fully before 
him, who can now go back UpOB his vote, especially because in the speech 
that has been delivered by the Honourable the Finance Member we do 
not find any juatifieation for eoming to this House and asking us to 
swallow our own votes. (Hear, hear.) 

Now, Sir, I submit that the situation has been created 'by the Finance 
Member himself. Long before he placed his budget proposals without 
consulting the wiahes of. this House, and regardless of all· consequences, 
he restored the· salary Gut. Although we havll m.a.de it . also a.bundantly 
clear that, in the case·of nlaries abdve Rs. 200 a month, ttri8 restoration 
WBS perfectly urt;ustifted, no attempt was made by the Gove1'rlment to see 
that the finanoesare put on a proper footing by the restoration of t.hese 
salary cuts. 
Now, Sir, a8 has been pointed out by the Lewder of the Owoaitidtl, 

the bellt WRY to have met the liitU.attt;n wtItAd :have been not to 1'es1im'e 
the cuts, ~e ~, ter lin, it t.· a maflllelo Of ·0 few" C'tO!'es 1>Vhichwr/;,l!! 
h8-fe been e ~  1f the vote of thi8 Hotile had - J ~  There 
.are various ways by h~h ihe tlitll8tioil cduld hfI"e· beeritnet.. In tW 



!first place, the salary cuts could haVe been retalbed. Secondly,.I ·refer 
.to that allocation of a crore of rupees which the Government of India 
'want to make over to .the .P.ro¥ineial Governments for. rural reconstruetion 
.and rural improvement ,sChemes. In that matter also, we have made it 
.abundantly clear that ,ihe :Chat11D811 are that that money will be ~l tel, 

miapent and will not be fully utilised for the purposes for which it is 
. meant. That would ha:ve given the Government a .cror(,l of rupees. After 
.all, tq.ere wals no urgency in making over that money to the Provincial 
Governments. What improvement can there be in the condition of the 
-village people when the Government of India and all the Local Govern-
.menta in India are playing ducks and drakes with public money? This 
'very morning, in answer to B question of mine, Government have aG-
mitted that they spent about 26 lakhs of rupees in building the "India 
·Gate". I submit that I would not spend even 26 llUndred rupees for a 
.gate like that. 

The Honourable. Sir Frank lfQyce (Member o~ Industries and Labour): 
:Sir, Government have never admitted that 26 crores have been spent on 
'New Delhi. 

Kr. A. K. l'ullul Buq: Whl1t was the "monnt? 
• 

The Honourable Sir J'rauk Koyce: I have said several times in this 
House that the amount was 15 crores. (Laughter.) 

JIr. A.. K. Puzlul Huq: I am talking of the "India Gate", and if it 
'has cost 15 crores, so much the worse for it. (Laughter.) Whatever that 
may be, it shows the manner in which the public money is wasted IIIC-
r..ording to the schemes of those who are in power. I submit that, in-
stead of coming to this House and asking U8 to eat our own votes and go 
against our own conscience, there were various other methods by which 
. the situation could have been ~t  The lel\st that ca'II. be said i. that 
. the Government have been very ill-advised in taking the step they have 
taken. It shows, without the least manner of doubt, that all these re-
forms are a sham and e: farce, and people, who have reposed some con1i-
-dence in the future, can take Ii lesson from this a8 to the futility of the 
reforms that are coming. I submit that, considered from all points of 
view, the best that the Government can do is to respect our voteR at 
'least to some extent, and. as regards any balance that ma'Y remain, there 
'are other ways of meeting the situation. I do not wish to take up the 
time of the House, but I may tell the Members on the other side that 
their speeches are not going to improve the situation in any way. It is 
.no use telling us that the Bill should be restored. We are perfectly con-

I -vinced that it should not be restored. and I do hope the House will once again vindicate itself and reject this motion by the same majority by 
'which the former motions were passed. (Applause.) 

The HonoUrable Sir Jlrank .0)'08: I rise on  a point of personal explan-
·ation. I om afraid, I misheard my Honourable friend. (T.JRughter.) I 
'now lmdel'Rtand that hE!' SOlid thrit 26 Inkhll haTP heen spent on t.he War 
Memorial. That, Sir, was the reason I mishearc1 him. He merelv multi-
plied the correct figure over four times. The actUal "mount l\J,ent on 
the "War Memorial", a8 I explained in my reply to a question thillj 
'moming, "'ItS six la1ms. T t,hink, t,herefore; I hald 8bme justification for 
'misundmtanding wha! he saia. . . , DI 
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1Ir. A. It. hIl'll Buq: Even then it was extravagant. 

81r Oowuji 1ehaD.gtr (Bombay  City: No ~M h mm  Urban): Mr. 
President, we are now discussing not merely the amendment that has 
been placed before this House by the Honoura.ble the l!'ina.nce Member. 
We art' really discussing the constitutional powers of this House lIi.-G-vU 
the Government. Sir, I trust I will not be considered audacious when I 
say that I am in a particularly strong position to discuss this pojnt. I 
was one of those who voted against the amendment of my Honourable· 
friends to lower the sait tax and I had occasion to warn the House that. 
it was in the power of the Government to take advantage of any very big 
and serious cut in the budget such as three crores. I warned them that 
it was in the power of the Government to do so. But I join my Hon-
ourable friend, the Leader of the Opposition, in expressing my sincere 
and honest' regret that Government should have acted as they have 
done. If they believe that they cannot spare these three crores of rupees 
out of the salt tax, there were other amendments moved by Honour-
able Members in this House, passed by very large majorities, which they 
could have and should have, accepted; and. therefore, the constitutional 
position, as I understan!f it, is that where this side of the House passes 
Resolutions and amendments by large majorities-majorities which con-
sist of the whole of the Opposition, including the European Group-such 
ResolutioIls should be treated with greater respect than they have been 
treated by ·the Government. Therefore, I join with my Honourable friend, 
the Leader of the Opposition, in stating openly in this House that I am 
one of those who believe that the Members of Government in advising 
the Governor General to do what he has done, ha'Ve acted in a spirit of 
complete irresponsibility. (Opposition Cheers.) The Act under which 
we work was never intended to have been taken advantage of by Govern-
ment, as has been done. I will give you one or two examples to bring' 
it home to Honourable Members of Government. W eexpreased a defi-
nite opinion-it may be only by a majority of one-on skins: it ma'Y h{'· 
that there was a great difference of opinion in this House: it was a quei-
tion of policy, it W8S not a question of finance: that amendment put 
seven lakhs of rupees into the pockets of Government. How did they. 
treat that opinion on policy expressed by this side of the House? Com-
plete rejection. We-ma'Y have disagreed with the Honourable the Finance-
Member on that question of policy. I will tell my Honourable friend 
what made me vote, 8S I did, on that proposition with the majority. It 
was the language he used in his speech in moving and asking this HOURe-
to adopt his proposal. (Opposition Cheers.) 

AD D~ le .ember: Habit. 

Sir Oowaajllell&Dgfr: It was his language in that speech, and I would' 
8sk him to read that paragraph again: and may I tell him that the-
amendment was carried due to the language he used in his speech: for 1 
know that more than one Member of this House voted against the Gov-
p ~me t on account of the few lines in that speech. We also moved an· 
amendment, and carried it by a very large majority that a one anna stamp· 
should carry one tola instead of half a tola as hitherto: it would have-
oost the Government 16 lakhs of rupees: it was supported by. ah"n I 
say', nearly every non-official elected Member of this Houae."With what;. 
re ~ was it treated? Rejection. 
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Then, we asked that incomes between 1,000 and 2,000 should .not 
Ibe taxed by way of income-tax. That was a measure. that came Into 
.existence by certification: we asked Government to reheve ~ t ~l  of 
'People of the burden which they placed upon them by certification. It 
-would have coat about S6 to 40 lakhs. How did they respect that vote of 
.the House? Complete rejection. There were other amendments '!'Ie 
moved. Leaving aside this salt tax, the amendmeJ?-ts moved and ca.t:1ed 
,by this House would have cost .Government according to my ca!cu!-atIon • 
. .about 140 lakhs. Taking for the sake of argument that the· Fmance 
Member believed he could not lIIfford 140 lakhs. can he contend that he 
-could not have afforded 14 lakhs, or 30 lakhs, or 40 lakbs or .50 lakhs? 
He cannot contend that. He himself admits, and he has admitted. that 
.there is scope for difference of opinion as to his estimates of revenue .... 

The Honourable Sir .Jamll Grill: I me not. 

Sir Oowuji leha.Dgir: No scope for difference of opinion at all? 

Th .. HODourable Sir .Jamel Grigg: I have said that you might have 
,differences of opinion on some of the items but that, on the estimates 8S 
. a whole, I SBY there is 8.'bsolutely no reason for assuming that there is 
any substantial margin for pushing them up as the Honourable Member 
'wants. 

Sir Oowasji .JehaDgir: I thought the Honourable Member gave us an 
. assurance that if he proved to be wrong he would lellll'D the lesson next 
year. That is what he actually said: that if he proved to be wrong und 
we proved to be right, he would learn the lesson noxt yellr. nod I, on my 
'behalf, told him that if he proved to be right and we proved to be wrong. 
I would tRIke off my hat to him and allow myself to be taxed; but. if I 
'proved to be right, I asked him what his position was: I got no answer 
to that. Now, under these circumstances, I think this side of the House 
'has got strong grounds for complaint Bnd I think they ought to express 
'their opinion in no indefinite terms, that the advice tendered by the 
·.opposite Benches to His Excellency the Governor General was the worst 
advice that they could have tendered (Opposition Cheers) at this present 
juncture. If ever they galve evidence, if ever they proved conclusively 
that a radical change is required in the present Constitution. that evidence 
bas been supplied by the Benches opposite yesterday and confirmed to-
day. (Opposition Cheers.) I will again repeat that when this Coniltitu-
·tion was enacted, it was never intended that the powers that were given 
·to the Government should be a.bused. Now, what _bout theseaafeguards 
;tha.t are coming in? Are, they going to be used in the same way? 

.Som. Bcmour&ble _embers: "Of course", and "Worse". 

Mr. H. V. GadgU (Bombay Centrlll DivIsion: Non· Muhammad an 
"Rural): I think they will be used. not the Act I 

Sir Oowujl Jehangir:.I have contended all a!ongthat these safeguard. 
will prove to be the greatest hindrance to Government in the future; Rnd 
I am more convinced than ever thIIJt these so-called safeguards can be 
·taken advantage of, most unnecessarily taken advantage of, by an irre-
sponsible Government; and the worst of it all is that we, who are modo-
.t'ate8, we, who e.r:e really loyal to the British Government, are deprived 
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[Sir Cowasji Jeh8D.gir.] 
of every argument that we can place before our conatituents (Opposition' 
Cheers) by the very Government whom we support; I will tell yon that 
~r the announcement made by you, Sir, yesterday, not one but two 
of my friends came to me and said: "What answer have we got to give 
to our constituents? Will not they say that they made a mistake iG 
sending us to this House, and that they should rather have sent a' Congress· 
man?" The answer that Government have given to the country is that. 
they were right in sending Congressmen: they were wrong in sending men 
like ~y humble self. No amount of pleading, no amount of r me t~ 

1 •. 1\1· 
seems to be of any use. Surely, Government could have ac-
cepted one m~ll amendment, but they did not. With what 

heart can I go with the Government against this sa.lt tax now, after they 
have defied the House l ~ the European Group. (Hear, hear.) 
What did they ask? They asked for two or three things. h~y asked 
for a little relief in postal fa.cilities, they voted for a one anna one tol. 
letter. What did you give t.hem:> A big zero. (Loud Laughter.) 

Now, Sir, the argument that Government lmve is the r me ~ that 
I warned these Benches the Government would use, and that is, if we 
made B. very big hole in the budget, they woul(l be justified in certifying 
the whole. That is the argument, the oIlly lirgument they can use. 11; 

is a poor argument, and it is an argument., if I may say so most frankly 
and sineerefy, of a. weak Government, of a Government tha.t is not able 
to discrimin8llie between the several amendments and make a. choice. 
Under the (',onstitution under ",hich we work. it iii fol' Ufl, by IlIulI,ung 
amendments, to tell Government how we believe the Finance Bill ought 
to be amended. It is then for Government to consider our amendments 
and tell us which one of those that we have passed, they will accept. The· 
final discretion is in their hands. They have taken a.dvantage of the fact 
that there were many amendments to state that they could not make any 
choice a.t nIl. Surely, they could hnve Q'Pplied their minds a litt.le more 
carefully to these a.mendments if they wanted. to, and they could have-
openly said. as I w()wd have said .. if I had been one of them, thl\t. they 
could not accept just now the IQlt tax. J.:eduction SiS that would make !I. 

big hol~ in the ~t but they would certify it and would consider all 
the other amendments. I would again ask' the Government. Benches-
what right had they to advise the Governor General to certify their pro.. 
posal on skin.? It is a . question of pol y- ~ is not a question. of fiIllmce. 

AD. BODOW'ablt .ember: They are thick skinned. 

Sir OOwutf Jehangtr: Thpre 1m' so mllny of my friends who voted' 
with the Government [md who believed thllt Governt:nent al:lted rightly-
I am not talking of the question on merits,-I' ain talking on the con-
stitutional aspect of the calle,--what right had the Go:vernment to mislead 
the Governor Genera:l, what right had they to defy U8 in this small matter?' 
Did the Constitution contemplate that the Go'temment.Qhould defy nsin 
this m tter,~they can defy us on the q,uestion of l>ig cuts. hut in. Q. mat.tar-
like this, can they defy us? If I "'ere on the' Government Benches I 
would refusea.t this stage to lower the· salt tax. but on the other hand 
I would rather tender my resi8lla.tion BS a Member of GoVernment e r~  

h~) . than allow myself. . .. . . .. 

AD Honourable Kember: Note Sit Nripe'ndra. Sircarl 



Sir Oo'Waaji .TeJum&1r: ..... to be made an ltr ~~t to defy th~  

whole of the ·Opposiijon at tb$ Cn1; sf48e of our political position in 
thia country. Sir, Honourable bars opposite ~ ~pl ye to the 
banda of their enemies, they havu played into the h ~  of our opponents, 
they halVe weakened our hands, they have weakened the hands of men 
who have come here to help the Government, to do what is 
right in the interests of India, to take ac1'1iantag!'! (,f the COllstitution os it 
stands, both for the advantage of Government and the people. Sir, Gov-
ernment have weakend our hands, and let me tell them that they ~ ll 

realise their mistake, ·much more, in a short time to come thaq they are 
able to realise today. I say without hesitation that they have not grasped 
the reeA mischief they have done. Sir. they will rouse the coUntry to B 
sense of indignation. There may be some Honow-able Members on t}l ~ 

opposite Benches who may not yet have gained sufficient experitmce of 
political life in India, hut therecaDDot be any excuse for others who are 
well conversant with the political position in this country, and who ought 
to have been still better conversBntthan they ha'Ve proved to be on the 
present occasion. Mr. President, although, under other circumstances, I 
would have gone into the lobby with the Government against a lowering 
of the salt tax, under present conditions, yet, on the present oocasion, 
since every one of us has been defied, since the opinion of everyone of 
us has been turned down .  . 

All Honourable Kember: Including the opinion  of the European 
Group. 

Sir OowasJl Jehangil': .... I propoge not to ~o into thp-Om'ernment 
Lobby (Hear, hear and Applause), but I will remain neutral (Laughter),-
I will not go into the Government I..ohby. This ,rote, I-take it, Mr. 
President, is not on the narrower iss\le of whethPr the salt tax should be 
re-instated in the budget or lIot, it IS e. vote')n 0111." opinion on the 
conduct of Government Ilnd the advice they hl'w(· tendered to His Exoel-
lency the GovernOr General. (Cheers.) . 

Mr. II. I. /mey (Berar Representative): Sir, I was c,oDsiderably sur-
prised this morning when the Honourable the Finanoe Member came with' 
a most unusual proposal, namely the present amendment without even 
Il word in support of it. (HeRr, hear.) I thought he had at least realised 
that be was coming with an uncommon proposal and he had to perform 
a most unpleasant and difficult duty, and, therefore, he had to make at 
least nn apologetic speech in defence of that uncommon motion. That; 
motion amounted t,o nothing short of defianoe of the entire vote of this 
House, and, therefore, he should haV'e been prepared to make somc kind 
of defence. to show Rome plausible ground, which Ilt'('cssitRtNJ him to 
come with a proposnl (If thAt kind. 

All Honourable Kember: He has no defeoee. 

Mr. II. S • .ADey,: Possibly that is true, he has no defence, Rtld, if t,hat 
is so, he sbould not have given that kind of advice to His Excellencv the 
Viceroy. HI:' did not cRrl" to think what impression, in lop , ~ the 
defiBllt attituda he did, his motion was going to produce on this House. 
he did not mind the consequences it might bave u,?on the attitude of ttbiB 
House, by putting a motion of that kind before thE'! HouAe, without even 
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[Mr. M. S. ABey.] 
making" plausihle defence about it. Now, Sir, wha1iare· the grounda 
on which the Government can come with a motion like this? The only 
ground to which reference was made by my friend, the Leader of tb:,e 
Opposition, was, not one of merits, but the ground that they have a tenhm-
cal right of doing Ii thing like that. That is all they can sAy. The Leader 
of the Opposition did not care to examine even this plea very carefully, 
because be probably thought beneath bis dignity to get into thetechnioal 
questions, but I myself doubt whether they have got even a tenbnical 
plea in their favour in bringing forward a motion like this. Sir, the right 
to bring in a recommended Bill is clearly specified in Legislative Rule 86A. 
With your pelT.'lisRion I would draw the attention of the House to the terms 
of that rule. It saYS:j 

"When a dilatory motion has been carried in either ChlWlber in respect of a 
Government Bill or either Chamber refuses to· take into consideration pr to refer to 
Select Committee or to pass any Government Bill, and, thereafter, the Governor General 
recommends that the Bill be paned in a partiCUlar form, a motion may be made in 
either Chamber for leave to introduce the Bill and •  •  . .. and 10 on. 

The motion for leave to introduce the recommended Bill in the Chamber 
can be made under certain conditions. I want to say that the Finance 
Bill was before this House. No dilatory' motion regarding that Bill was 
passed. No motion to refer it to a Select Committee WIlS made and no 
.such motion was defeated, and, I say, the Finance Bill was not reject.ed 
also by this House. It cannot be said that it was not passed by this 
House. It was at that particular stage when the House could have ex-
pressed its final opinion, that the passage of the Bill has been intercepted 
by the Finanoe Member. So, none of the oonditions. under which the 
Governor General would have been justified in signing and sending 8 re-
commended Bill and asking the Member to ask for h~ eo  i,his House to 
introduce it, has been fulfilled so far as the present Bill IS concerned. It 
may be said that under Legislative Rule 86B (3): 

"Where during the pa8&8ge of a Bill in either Chamber, the Governor GeDerai 
makes a recommendation in respect thereof. and  any clause of the Bill has been agreed 
to, or any amendment hal been made, iD a form inconaistent with the form J'ecOIII-
mended, the Member in charge of the Bill may move any amendm8Jlt, Ate:." 

I wllnt to suggest that the words "during the passage of the BIll" in 
this rule are controlled by the condit.ions which are mentioned in Legisla-
tive Rule 86A, and those conditions lay down the specific procedure which 
the Governor General has to adopt. or the Finance Member has to adopt 
for the initia.tion of the recommended Bill in either Chamber. The condi-
tions which are laid down in Rule 86A have to be literally fulfilled.. You 
cannot interpret them in any other way except most strictly to the very 
letter in which it is mentioned there. I want to know which of the above 
conditions has been fulfilled so far as the present Finance Bill recommend-
ed by H. E. tho Viceroy is concerned_ Was auy dilatory motion regarding 
the Finance Bill carried in this House? Did either Chamber-the present 
Chamber where it was introduced-did thip Chamber l'W!fuse to take it into 
consideration, or did it refuse to refer it to a Select Committee, or to 
pass it at all? A motion for consideration was before the HousA, it was 
carrjed and the Bill was being considered clause by clause. Waether the 
Bill would have been passed or not was a thing that could have been 
known by the Government only if the third reading of the Bill had been 
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:moved. It was at the stage, 'OU., if the mot o~ D* third read"mg bad 
,been rejected and the Rouse, bad, therefore. failed to pass the Bill-ill 
·was at that stage alone that the Government could have constitutionally 
!Come forward with this recommendation. In that case the Governor General 
..could have been possibly justified in using the powers that are given to 
him under this rule S6A. But, so long as none of these conditions are 
fulfilled, I say even the legal ground on which the motion is justified is 
t.al(en off from below their feet. They are without any ground either on 
merits or on law. I wanted to raise a point of order at the very beginning 
-on this point, but I did not want to waste the time of the House because 
1 know what is going to be the ultimate fate of -this Bill after all. I 
'wanted the time of neither Honourable Members over there to be wasted 
nor of those' on this I'ide, which is more precious than the time of the 
Honourable Members on the Government Benches. For every minute they 
sit there they earn their wages, but £Or every minute we flit here we lose 
. and do not get anything more than Re. 20 per day. So far as the time 
·of the House is concerned, we are more anxious to save it. My point 
is that even the legal and technical ground on which they could have 
.brought a motion like this with some justification. does not exist there 
.in regard to the recommended Bill before the House. About the merits. 
Mr. Fuzlul Huq and Sir Cowasji Jehangir have analysed the position very 
..clearly e.nd shown that it could not reasonably be said that Government 
would have been unable to make up the amount that is deducted on 
,1Icoount of the reduction of revenue which we have effected by virtue of 
,the amendments we have carried. If the Government wanted' to give 
.relief to the taxpayer and if that idea hnd been present in their minds 
.from the very beginning, as Soon us they saw that they were going to have 
a surplus budget this year, I 11m sure they would have been more prudent 
and more cautious in arranging their measures and not plunged headlong 
into all those methods which mnde it impossible for the Government to 
<save anything for giving any relief to the poor taxpayer. They were deter-
mined not to give relief to the taxpayer this year on the ground that this 
'Was only a. temporary surplus in their hand. The plea of temporary 
.surplus, the plea that the saving was of a non-recurrent nature was all 
,the excuse on which the Finance Member harped all these days. He 
gllve no other excuse. I heard his speeches very carefully, and all he was 
saying was that we could not give Il ~  relief to the taxpayer because the 
:surplus was of. 8. non-recurrent nature. On that point we join. issue with 
. him, but this is not the time to argue that question and enter into an 
·examination. of aU the points that have been discussed before in thia 
House. I only want to urge  on the House that a Bill which can be 
,4,efended neither on the gl'OJ1D.d of law nor on the ground of merits is one 
which, apart any question of prestige of the House, must be-
summarily. rejected. And, so far as we Bre concerned, there is a third 
ground which is also a ground of extraordinary importancf;l to us. We all 
of us have considered every proposal contained in the Finance Bill vel'J 
.carefUlly. After a grea,t deal of cogitatjon and deliberation and long and 
nnxious discussion we have recorded our votes. Now, the Government say, 
··your vote may be there, but we do not care for it". What is OUr reply 
,to it? "We know what we have done and, we do not care what you want 
to do. We refuse to sanction anything that you bring before us in 
.defiance of our votea which we ha.ve already recorded." That is the only 
honourable course and I have no doubt that my non-official friends 011 
this side also with whom I have now the privilege of sitting and coming 
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4t.to alQiA ~ oe t o , . and whose ; co-operation I do value moet--I plead 
m ~ ~~m~~tly-o ly ,the ?ther day on the :floor of the House I ~e le  
t,o ];hem and my appeal dId not go unheeded-I hope that they wllt also-
l'(:sent the rebuff that they have received and join ,,,ith lIS in If!cording a 
joint, eombined Ilnd consistent vote by reje('ting this Bill. (Cheers.) 

The Assembly then adjourned for Lunch till Half Past Two of th& 
('Jock 

The Assemblv re-assembled nncr Lunch nt Half Past Two of the Clock.. 
111'. President, ('i'he Honourahl .. Sir Abdur Rahim) in the Chair. 

STATEMENT OF BUSINESS. 

The Honourable Sir lI'rIpeDdra Strcar (Leader of the House): With 
~ JlIl  permission, Sir, I desire to make ~t teme t with regard to the 
prn\)able course of Government business during the remainder of the 
f:(·!;sioll. ::;0 far, Sir, we have not !lsked you for any direction as to the 
JII~  in next week on which the A em l~  should sit, and I would suggetlt 
thHt your direct,ion should be that the Assembly will sit on Monday, the 
8th, and, t.herE'nfter. as the state of business may require. I venture, 
hO\:ever, ~o exprt'Sf< the hope that Members on all sides of the House 
wi1l(}o-operate with Government to dispose of the q,utstanding business 
m: expeditiously us may be. 

On Monday, if t,he Finance Bill has bEten disposed of today, the first 
business will be the consideration of two Supplementary Demands,--one-
in connection with Pusa and the other in connection with the Jubilee 

~ te r t o  If the F'inance Bill is not finished today, that Bill will 
nHt,urully have precedence on Monday. After the disposal of the Supple-
Jlwntary Demonds it may be expected that t,he remaining business "tready 
~l o r  'will he hrought, forward, 

Mr. Prelld.ent (The Honournble Sir Abdur Rahim): The House will 
sit on Monday. 

l'HE INDIAN FINANCE BILL-contd. 

~ Lelllie BudIoD (Bombay: EuropeAn): Hir, the p rt t~ J r amend-
mont now before the House relates to the salt dutv and restores it to the-
~~ el at which it siood in the original Finance BIn. When the amend-
n)ont, to the or ~ l Bill WflS carried by this House We voted against it 
JtI'd were this now the sole issue we should vote for the recommend'ed' 
~me me t which is before us but the procedure on a. recommended Bill 
is such that. should this amendment be rejected there would not be, I' 
bpI;,eve, another opportunity of stating our general attitude to the position 
tnlten up by the Government. We nre frankly dieappointedtMt the Gov-
t'roment have not seen their way to accept some 8t any rate of the amAnd· 
ments supported 'by this Group nnd accepted hythis' House Rnd ilhnt, as .. 
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yet, the Honourable the Finance Member has given no e pl ~ o  of 
the NalJQD,8. whiohhave led hiDl finally, on review of aU the amendments, 
to ta.kethis view. We believe that some at least of these me me t~ 
might havebeeu accepted without detriment to the budgetary position and 
that such action would have been in the interests of this country. We 
recognise that Govenunent are alone responsible for the consequences of 
their policy. We a1&o are responsible to our constituents for the fullest 
expression of their "iews. Govenunent cannot, therefore, expect us tQ 
shirk those responsibilities and share theirs when they have not heeded 
our representations. In these circumstances, and in order to express our 
disappointment, we propose to remain neutral on this side. 

Mr. If. II. Joshi (Nominated Non-Official): Mr. President, J supported 
by speech, and voted in favour of,the reduction, of the salt duty. It is, 
true that as rogards the reduction of the postal rates and of the income-
tax on lower incomes, I wus n0t in fnvour, bU/i,li:ir, toda.y, ,on a(:count of 
the threat which the Government of India are holding over our heads, I 
propose to enter my emphatic protest o,'er the action of the Government of 
India in thwarting the will of the Legislature. '!'he justifilmtion which 
t,he Government of India plend for th13ir action is f he deficit caused by 
the action of the Legislature amounting to JOIll' or five crorcs of rupees, 
I bo1d, Sir, that this justificat.iou is not. sufficient. The m"in r~ me t 

given by the Government of India is, t,hat this deficit will shake the l'redit 
of the country. I think that th(' investors who are likel:v to invest, money 
in India know the filet very well tha.t the budget of the previous year 
has closed with It Rurplus of three crores of rupees and, if they know 
this fact, I am quite sure the rt~ t of the country is not likflly tn be 
shaken, when we ure not reducing the taxation to 11 large amount. ~rore

over, the Govenlment of India themselves, it is true, with the consent 
of the House, have disposed of this surplus  instead of earrying it over 
to the current year. To carry over the surplus to the next yenr ill not 8. 
financial practice unknown in the world. Moreover, I feel thut when the 
Assembly reduced taxation, the vote of the Assembly cannot be ronstrued 
SlS a denial to give money to Government by alternative sources of revenue. 
I construe the vote of the A.ssembly as a demand for readjustment of the 
scheme of taxation. If, after the salt duty was reduced, the Goverurnent 
of India had brought forw8l'd alternative proposals the A.ssembly might 
have accepted them. I think t,he Government of Indi/l failed in their 
duty to the Legislature in not giving it an opportunit.Y t.o ,'ote for an 
alternative scheme of taxation. I wonder, Sir, why the Government of 
Innia, instead of trying to give effect to the wishes of the I.egislature and 
placing before them an alternative scheme of taxation, should have 
Insisted upon an extrordinary course which is sure to lead to the powers 
of oertification being used. It may be that the Govemm&nt of India feel 
that the monopoly of financial knowledgE" is their... May I vm-y humbly 
suggest that a little more modesty might do t,hem some good nnd might 
Rave the country from a great denl of harm? Moreover, Sir, the implica-
tion of the statement issued in favour of the proposal which the Govem-
ment of India is making-that they C8t"e for the peace, tranquillity Bnd' 
interests of British India much more than'the Members of t·he I e 1Ilt r~ 

-is unnecessarily offensive. I feel, Sir, the,t the attitude of the Govern-
me~t of India toward. this Legislature is fast developing into an attitude, 
Of ~Dtempt  We have seen during this Session that 0111' vole on the: 
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[Mr. N. M. Joshi.] 
Joint Parliamentary Committee Report was not heeded. Our vote on 
the Indo-British Treaty had no effect on them. Leaving aBide these bir 
issues, Sir, you have seen, and we have all seen, how the Govel'D.1netdl 
-(,f India are trying even to prevent a ~ o  by raising points of order. 
Sir, to my mind, this is a tendency to preventing a proper form of con-
stitutional and parliamentary government developing in this .country. 
·tHear, hear.) I suspect, Sir, that the doctrines of Mussolini .and Hitle!! 
·are gradually taking possession of the Members of the Government of 
India. 

The Honourable Sir .ripelldra SireII' (Leader of the House): They do 
:not raise points of order I ... 

~  •. S. ADe,: The point of the bayonet, I believe 

'!'he Honourable Sir .rtpeDdra Blrear: Yes, exactly. 

liz. •. •. 3'oahi: Sir, the action of the Government of ·India is 
·irresponsible. Why should they place the Finance Bill before the Legf&la.-
iure if no consideration is to be shown to the views expressed by the 
Le ~ t re  (Hear, hear.) I fe.el, Sir, this attitude of irresponsibility 
·to the Legislature, this attitude of contempt for the Legislature, this 
'attitude of contempt also for tho parliamentary form of government is a. 
.crime in any system of responsible government. Mr. President, it is said 
that the Governor General has recommended this Bill in the interest of 
the peace, tranquillity and of ~ r  the ter~ t  of British India. 
May J say, Sir, that, if there is any danger to the peace, tranquillity Rnd 
the interests of British India, there is a greater danger in the attitude 
which the Government of India have taken in ignoring 'the will of the 
Legislature than in the action taken by the Legislature itself. It is said, 
Sir, that the action of the Legislature has mutilated the Finance Bill. I 
hold that the course which the Government of India have taken today 
'is an outrage on the. Constitution. (Hear, hear.) J feel, Sir, that the 
,course which the Government of India have taken does not augur well 
~r the future of this co.untry. I, theref,)re, propose t.o vote against the 
amendment moved by the Honourllble the Finance Member. (Loud 
Applause.) 

JrIr. S. Satyamurt1: Mr. President, it is impossible to speak ~th 

restraint on the situation which has been created in the House yesterd'ay, 
and continues today. But my Leader, Sir, in his magnificent speech this 
morning, if I may say ao res.pectfully, has set such a. high; standard of 
restraint and dignified resentment against this Government, that ;r propose 
humbly to follow his example and sta1.;e our position. e or~ I do BO, Mr .. 
i>resident, I should like to acknowledge, if I may, the partially friendlY 
attitude of the European Group of this \ House, on this matter. 1 wish 
they had gone the whole hog, and gone into the Lobby with us I!ogainst 
the Government, but I am willing to wait. They are beginning to learn' 
that the colour of the Opposition in the House makes. no .difference ,to thia 
Government. (Laushter.) The Government are so lull of theu. own sense 
of ,power and authority., they are so full ::If the sOWldness. of their finanoi .. l 
.dootrines recently imported from Whitehall, they are' AD full of ~ feeliq 
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... 
that, whatever they do o~ know in "financial ll~om  ~ not worth kn?W-
.mg, that they will turn down QU our recommendatIOns, Without Rny hesIta-
tion whatever. But still. Sir. it is a good beginning for my Honourable 
friends to l'emain neutrRI. I hope by our friendly co-operation in this. 
Jiouse and outside tbey will begin to see that. we are th.e ~e  ,,!ho repre-
sent the people of this country, and that their future bes m frIendly co-
oTJeration with us, ancl not in co-operation with a dying Government, 
(Laughter.) , 

As for the procedure, which has been followed in re ~ t of this Bill. 
Mr. President, I had almost raised a poiI;tt of order. (Laughter.) But, 
Sir, unfortunately for me, there is a ruling, and t.hat by President Patel,. 
and, therefore, I gave it up but I shou.ld like to point ,l!t to the House 
the extraordinary procedure followed in reBpoot of this Finance Bill. Seo. 
tion 67B of the Government of India Act provides that, where eithel' 
Ohamber refuses leave to introduce a Bill or omits to pass a Bill in a 
-recommended form, etc .. r 'should have e~pe te  Sir; that the Government 
of India. if they felt thnt t.he Finance Bill, as introduced by the Honourable 
the ¥inance Member. from A t-o Z. waR sacrosanct, including the removal 
of the export duty on skins. causing a lOBS of about Rs. i7 or 8 lakbs to' :the 
Govemment,-that all the clauses of t.he Bill art> essential for the pUrpose 
of the peace, tra.nquillity. ~ ety and interests of t,he country, would have 
come to this House /lnd ssid at the very beginning: "we give you this. 
Fina.nce Bill with a clear notice that we shall accept no amendment whAt-
ever, even if  you present us with Rs. 7 or 8 lakhs. and we must stand by 
this Bill." They did not do so. I 8ubmit, Mr. President, that unless the 
Honourahle the 1!'inance Member convinces this House that within the 
twenty-four hours or less between the last vote on the amendment·s on, 
. this Bill in the House and the recommendation, some new facts emerged' 
which marle him change his views, he misrepresented the position to the 
House. When he 'Presented the Bill,  listened to our arguments, gave. 
counter-arguments, voted against our amendments, the whole th ~ WfiS a 
farce, because the Government had made up their mind that, whatever 
the vote here was going to be, they were going to recommend the Bill, 
exactly R·S the:v introduced it. Then. I ask, wh:v in the nome of commOl! 
sense did they not come before this House nnd say: "We consider the 
Bill essential for the purposes of the Government of India Act? There-
fore, you shall not touch the Bill in any single comma or semi-colon .• ,. 
That, Sir, made us feel that the Bill would take its normal course. What 
happens is tbis. The Finance Bm is introduced. amendments are moved. 
some are defeated. most arc carried, and suddenly the Honourable the. 
~ e Member gets up and says: "1 will not move the third renning of 
t~e Hill." So, the Finance Bill hangs in mid-air, and next mom ~ we 
hear that there is a new Finance Bill. that old Finanoe Bill in a new form, 
the recommended form. 

Npw, Sir, they have made a series of rules under the rule-inaking 
'power. Bule 86B is the rule under which this Bill is B9ught to be placed' 
before this House. Rule 86B, Bub-nile (8) 8aytl: 

"Where tlnring t.h·e pHaMRe of a Bill in either Chamher t.1!e (lovern'l!" General r.lake • 
• reoommend.,tiOll in 1"MJIflC' Ulenof, &lid any claaR of the Bm hu been agreed to. or. 
any amendment hall been roadl'. in a form inconliltellt with the I(lnn recommended. 
fila, Member ill charj!'8of the lb11 may move any amendment whfdo. If ot ~ waa"!' 
Wac the Bill into the form ~mme e  '. .-
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[Mr. S .. SBtyamurti.] . 
I ask, whether the Bill which was originally introduced by the 1lOnOuf-

able the Finance Member is in the stRgt'. which ~Il  he ~~ lle  twcurately. 
"during thl''Passage of the Bill". I submit not,. The Hill (-un l,e said to 
'be, "during t.he passage" either at the time of the first. re ~ , that is the 
introduction stage, or the second reading, that is the di80uSlion and ot~ 
. on amendments, or when the third reading st.age is in progre!lB. In the 
case of this Bill, the first andse60nd reading stages are over, ~  the 
tbird reading stage is not reached. The Bill, t,herefore, is in. a state of 
'suspended animation. Therefore, there is no Bill in respect of which it 
·can be said that the Bill is in the course of passage. 

But, Sir, I am not going to press that obiection bel'.tlllse we want to 
-eonvince this House and t.he public outside that the vote again'8t this 
procedure of Government is not on a technical matter but on a high moral 
issue, tbat is, whether the people of this country will have.any voice in the 
60vernment of this country, or only naked autocracy shall rule in thje 
country. It seems to me that, although I havp.;no desire to llpeak for the 
'Other House, a bi-cameral Legislature cannot hI' more  grossly insulted if,. 
before you take it to the other House, you recommend it and certify it 
and tell the Council of State: "No, whatever we may do, we shall omtify 
it here nne now." I suggest that normal coul't'e would have beE-D for the 
Bill to be placed before the other Homl!', nnd for n joint TIll,,,tin(( of hot.h 
Houses being lummoned to get the verdic.t of the people of the House, as 
represented in·both Houses. But, ever since this Government of India 
Act was enacted, t.() the best of my reroUect·ion and information, no such 
joint sitting has ever heen convened. It seems to me that it is a procedure 
'which, besides being irregular, is also an insult to th~ other House. 

Now, Sir, I also want to draw the attention of t.he House to the differ-
'ence in the wording between section 67 and section 67B of the Government 
·of India Act. Section 67 which deals with the general budget p'l'OOedure 
gives the power to the Governor General if he is satisfied that Bnv demand 
which has been refused by the Assembly is essential to the discharge of 
'his responsibilities, to act, I\S if it has been Bssented to. This is a much 
more comprehensive phrase, which says tha.t the Governor General can 
'assent to any demand turned down by thi!l House, if he considers that it 
is essential to the discharge of his responsibilities. Now, Sir, turn to sec-
tion 67B of the Act. The only position in which the Governor Gene1'8l can 
-recommend the Bill is that the passage of the Bill is essential fl)r the safety, 
tranquillity, or interests of British India or I1ny' port thereof. My Honour-
able friend, the Finance Member, referred more than once in his speeches 
to the credit of India. On that m l,tt~r, I want to dra-w the attention of 
the House to the fact that, in the Government of India BiU, which is now 
being passed by ·the Rouse of Commons, for the fir.st time the words" credit 
f)f lndin" hAve !heen introduced. Thev nre not. il1C'bded in "th" interests 
of India", ·for· if they were, there WIlR ilO need to introduce the new phrose 
~ re t of India". In any ease, my point is thnt the phrase "safety, tran-
quillity or interests of British India" is murhmore restrictive in its saoIj')e 
thon the phrase "necessary for t.he dischnrge of his responsibilities". I, 
"therefore, think anll J Rsk the House to t'onsider whether t.he Governor 
1}eneral's powers under section 67B lire not very much more restrictive. 

~o , Sir, there i,< 'lIle t'uriollR feat.ure "hout t.hiR certificRM or ~ om
mendat.ion. I wonder  if copieR of the Oxford Engl;tJh Dictionary fl1'e naif. 
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;able in sufficient number in Delhi. I do not know, beC&U8e I  W tihe 
I Honourable the Finance Member began by saying that the Finance Bill 
is mutilat-ed, Ilnd the Governor General ends by suying that the Finance B:II 
i8 mutilated. Unless it is a CBse of great wits jumping together and· hitting 
.at the same phrases, it seems to me that not even a fresh mind was 
brought to bear upon thi" question, let alone fresh consideration. It ia 
the Griggian formula which has held the field. He said that the Finance 
Bill had been mutilated and hel'e comes the recommendation that the 
.I!'inance Bill has been mutilated. Secondly, he said that it is part of ,a 
.policy to apply the sUl'plus to non-recurring expenditure. Exactly the 
same words appear in 'the recommendation. Now, Sir, may I uk my 
Honourable friend, the Finance Member, to tell me and this House, if he 
!be good enough, how the safety, tranquillity or the interests of British 
india ~l e  likely to be adversely affected by cutting down all the demands 
for taxes to the tune of about 4 or 5 crores? My Honourable friend, the 
Leader of the Opposition, mentioned that. and I want merely to repeat it. 
TJlere was a ten percent. cut in salaries, nob very long ago. Supposing the 
!Government re-imposed the ten per cent. cut in salaries, they will be able 
to get, on the calculation they have p~ e  before the House, roughl,)' about 
'11: orores, almost the entire amount required to accept all the amendments 
practlcally unanimously carried by this House. May I ask my Honourable 
friend whether it is essential for the sa.fety, tranquillity or interests of 
·.British India that every single vote of this House should be trampled 
·down, and the services shoulcl not have a ten pel' cent. cut in their sala-
ries? Did he apply his mind to it? Will he kindly tell this House how 
it is better for the safety, tranquillity or the interests of British India that 
the people's representatives in the House should be so grossly insulted, 
and the services should not have a single pice cut off? Is thot 8 position 
which he can justify, if he has any knowledge of the procedure in the 
'House of Commons? Will any responsible Chancellor of the Exchequer 
tell the House of Commons: I do not accept a single vote and I won't have 
a single pie reduced in the pay sheet of the services of the Government? 

AD BoDourable "lIlber: This is not the House of Commons. 

JIr. S. Sa\yalllunl: I know this is not the House of CommoDs, but 
'Often times he reminds us of the House of Commons, of his hitting back 
when he is hit. I will oome to that presently. I am merely putting it;, 
because he says: II I am a responsible man and you are not." I am uki.n« 
'him whether his responsibility menns the turning down of everv demand 
of this House, which may be supported, BS my Honourable friend, the 
Baronet from BomhAv. !oRid. hy ror ~m  una "" th~ inoellt"nopnt ,'ot.e of 
-every Member of this Honse .. And what is the explanation for saying: 
"I won't tAke Rf'Vf'n Ilikhs of reVAnup "? Cnn nnv inCOllRiRti'Jl'fW [!'O f'nrthpr? 
My Honourahle friend says that his budget cannot be balanced, but he 
won't tnke. seven or e ~ht Inkhs because it is not in the interests of the 
~ lt r t  Thill shows the eon oem of the wolf for the IIhee'P, so that 
t.he" mAV fattpn flnrl live upon it. What hecAme of t.hese amcultural inte-
rf'RtR bf'h"pen thE' lilt Amil Rnd ,"PRtem"..,? Wh,' iliil thp,' >lot ;'ARR lin Omi-
nanC'e. impORin! thedut\' on wheat. rmd rice .. b" the ~MI o J of' tboF;e 

te t~  Thp" hAve t'ot O"rlinnn('PM p.olore f01" pORtal 1""tP!l. ~om -t t~ 

Rtld other thi.n':'!!. hnt when it om~1! to/') ~ e lt r tl! there is no r ~  

It ~  wait fOt' months." 
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. [Mr. S. Satyamurti.] 

Then, Sir, so far as last year's surplus is concerned, ~ I linden-tood the-
a • K. Honourable the .Finance Member aright, it seems to me that. 
. the vote of the House for' a crore and odd for Civil AviatioI:. and. 

Broadcasting is Iii mere token vote. The Honourable the (t'inullca )lltmner 
is going to come here with further demands, either in the form of token 
demands or demands for schemes which have been completed, and he will 
come for further grr.nts of money. Why should he not suspend them for 
the next year, and take that money also 'for this purpose, snd ultimately 
why should nob the Finance Member contemplate with equanimity a possi-
ble deficit in the next Ye9.r'! This is not the first;. time that the ~lo em

menta have to face deficit budgets, nor even the first time for the o ~r
rnent of India; and after all, Sir, if his l·alculntions prove to be wrong even· 
on the side of excess estimat.es, I do not think, Sir, the country will come 
to a critical situation. On the other hand it seems t.o me, taking all rele-
vant expert opinion on the matter into consideration, that there will be 
no deficit at all, even if the Govl,rnment, accept all these reductions which 
the House has made. So far as the snIt tax is concerned, the Congress, 
position is that we should abolish the tax altogether, but, ('ut of .leference 
to the opinion of non-Congress Members in this House, we agreed to con-
centrate on the reduction by eight annas of the snIt duty. That, the~ ~ )ret  

was a vote, not of the Congress Party alone, but of all the other indeppncient 
Parties in this House, who are willing to work Bnd vote with the Congress, 
wherever we can find points of agreement. It, therefore, seems to. me 
that, in this matter of snIt tax, the Government cannot long re'3isj; this· 
demand. They will have to accept it sooner or later, and I suggest they 
accept it at once. 

I do not want, Sir, to take' more of the time of the House in suggesting'. 
more ways of making both ends meet, for, as my Honourable friend reminds 
me, if it is a case of accepting r.rguments, they should have Jieltled long 
ago. But, if I am giving a. few more arguments, I am doing so in -:irdel'· 
t.o expose more and more thoroughly the real position of the l,ureaucracy, 
in the eyes of my people. I am quite content that they ehould know that 
these are to r~t  who have no use for any kind of advice, nlld who are 
determined to rule this country with the naked sword. 

I only want to sray just one or two things about the lIo o~r ~le t~e  
Finance Member's concluding speech on the first stage of the .Rlll, In JIS-
posing of our suggestions for malting both ends meet in this country. He 
aaid referring to me: 

")lr Satyllo1llurti'1 method il typical of the early etape of all e ~ Le t- ~  
parti .. • Knowing that they will never have to r e~t e the reaponr.lbl.hty of l ~ll  
out their promises or putting their wild cat Bchemea lIlto effect, they, WIth bacobanobao. 
abandon, prom ~ everything to e ery-~ y  

Now, Sir, I put it to my Honourable friend that this is literally adcil1l" 
insult to injury. 

fte 1IOIlO1U'abli IQr lam.. GrIg: It ~  not intended to. 

Mr. S. Sa\Jamunt: You do so many things which you ~ iot.intend to.:-
:a .. yoa haft never done one thing which you ought to have done. You. 
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have never done anything to listen to the views of ,this House. tt~ er 

•. ~  ~ is ,unintentional"lloDd ,the ,one intention Ill .... Houolll'tlbJe frjend 
baa. is' not to l ~ to thE' VleWiI of. this House. ,"!\.pOWifig t.I.lat thtiy will 
M:ver have to unciertake thercsponsibHih of. e rry ~o t tht'ir prom:s,es 
OJ putting their wild cat l e ~1! ,ntoeftect . 15 saying .. whIt h~ ()ught not 
tp ,bave said. He iays, "we will Dot take . respqpSibHit,v". Will IllJ: 
lJonow:a.ble friend o l ~ me by goimg out ot that .BElnch? And I wi.n 
eblige hiJ'll by ~ro l1  over and taking ~  sea.t.. Why doea ht'. ~ te  rooe~t 
that we do not want to take responsibility? We should gqvE1p1 .t,hlS 
country from this very evening mueh better than he can ever h)pe tc 
govern. Why does he say that we wiU not talte responsibility:' Will. you 
walk out? h~ oyo , t o  on .. there?, (Laughter.) That is not r~t h~  
~he .other day my Honourable n,i?Dd ·said, ~  he iii hit, he will ~ e ~ 
hit back". I ~y, by all means hit ~, tpl~y the sportsman. What 
is the. use of fighting, .. ",ithout ~o~m  to ,the. 1l1e~o  . t~e me 1. 1\{r 
victories aile my defeats ~ your defeats are yOUJ' Vlctones. Is thatp9' 
our position here? I win all the time against you, ~ t yet every time you 
are defeated, you consider that you have won every time. Is that a 
sportsman's game? Why do you want to Bay that you want to fight 1. If 
you want to fight, come out. IwiU show you what fight is. (Laughter.) 
I make a. sporting offer to my Honourable friend. Let him resign his seat 
and ~  for ~ constituency anywhere in this country , jn the Punjab or 
ill. Madras or in Sind, or eV«m in any of. the European constituencies. I 
wil,1 giye him a thumping .de£eat.,zhich he "ill npt forget the reBt, of.hi! 
I life. he~ ore, it seems to meuo say that We have no responsibility is 
I D(JD8eOS8. We have s' full '&enS(' dfi'etiponsibility. We speak with our 
, pe p~ !behind us. We s}')eakwith' the knowledge thst we have to govern 
.' ttfis CO'n1Itry sooner than my H'Oftourablef1'iend imaginel!. We knOlW 
r haM') iR ooming; we know 'We 81'e 'gOing to govern this country. 9l"iI we 
.halJftllfill 'all the promif.jeStsat hBIVe been !put forward from thiii side of 
I f!be Holuse. There is no use saying that we are people who have DO senae . 
\ of responsibiIi.ty .. No,. Sir, the ~ot is on the other ~ (HeRr,. he:rrr:l-
- M llo o r l~ fl'J.8nd, the FlIlf,IlO8 Member, haa . een quotmgs lot 
of. Gannan ,~  of. Frenuh authors. I do not know 8.1I.y of .those langu&Bl!a. 
But r know of one Indian 'll1nguQ.{fe, SllIllIhit,and I wonder if he haa , 
l1eard of. it. ' 

.,.'. aa.: J o p~ II IlJ I a_,,; 'Yea, I have heard of iii, but I do _ 
know it.. 

Mr. S. Satyamurtl: I will give m,v Honourabl':l friend' a q\lotation In 
BIII1I1bofi1: . . 
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{Mi". 'So Satyamurti.] 
Sir, there is one phrase whioh is often used about Government's action, 

that is, melancholy meanness. It is a hackneyed phrase, and so I wiD 
nnt use it; but the Government's action today in respect to the Finanoe 
Bill is a policy of petty vindiotiveness. I am glad that they have beoome 
vindictive, for it denotes a consciousness of their weakneBl, and a eonsoioua-
neBS of our growing strength. They have now realised that they must be 
vindiotive, and that is why they cannot or will not accept anyone of our 
suggestions. 

Sir, my Honourable friend, the Finance Member, belongs to a Govern-
ment, of which I believe the Honourable the Home Member is alao a 
respected Member. The Bpnourable the Finanoe Member oaJ,ls us • 
"communist caucus". The Leader of the Opposition replied to it, but 
may I quote what the Honourable the Home Member said about the rela-
tion of the Communist party to t.he Congress? This is what the Honourablp. 
the Home Member says: 

"I may state that the Communist party in India hates the Congrell and all ita 
WOl'ks even more bitterly Ulan it bate. the Qovernment and its worle •. " 

May I ask who is right 'I Sir James Grigg or Sir Henry Orm.I 
leave it to them to solve this riddle. I do, however, suggest to my Honour-
able friend, not to make these statements without the book. (Interruption.) 

I am so happy that my Honourable friends of the European Group 
are not going to vote with the Government. I am so hBIPP'Y that my 
Honourable friend, the Baronet from Bombay, is not going to vote with 
the Government. I am so happy that we are going to in1liot a defeat on 
the Government again, and I am so happy, above all, that we shall noi 
hear any more of the Honourable the Finance Member's gibes and cheap 
sneers. 

In conclusicn, I need not say very much more; but I do suggest to the 
House, most respectfully, that we, on this side of the House, are thorough-
tv satisfied with our work in this Session. We have inflicted not 18 but 
ziearly 20 defeats on this Government; we have exposed them in their naked 
autocracy before our people. We want our people to feel that there is no 
chance of anything good being done for them by this Government, and the 
only remedy for that is Swaraj, that is to say, Government of the people, 
by the people, and for the people. 

Sir, my Honourable friend, the Finanoe Member, quoted Abraham 
Lincoln. If there is such a thing as a man turning in his grave, I am 
Bure Abraham Lincoln must have turned in his grave many times, to hear 
Sir James Grigg quote him. You can fool some people all the time,-he 
oannot; you can fool all the people some of the time,-he cannot.; but you 
oannot fool all the people all the time. I agree. We, on this aide, know 
that this Government has been found out. Our people know that there ill 
nothing doing with this Government; and this latest aot of Government, in 
turning down every amendment, reasonable or unreasonnbJe, ! ~or  as 
Government looks at them, is proof positive to \lS, that we have no use 
for this Government, that we must replace it, 8S early 8S posAible. ~ 

I hope, Sir, that this House, by a signitlcant vote, will make it olear thab 
·,the remedy for our ilia liea in Pum" Swaraj, and nothing else. 
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'l'ILe HOIlOUl'&ble SIr lam .. Grla: Sir, it is only by your penniuion 
.and by the courtesy of the House that I may speak again on this amend-
:ment; and having been given this indulgence I do not intend to trespasa 
Jong on the courtesy of the House and I will do my best to preserve • 
·l8nse of moderation and high seriousne88, even in the face of the some-
-what provocative challenge of my Honourable friend, Mr. Satyamurti, to 
. give him another dose of gibes and sneers before he gets to Simla. May I 
"first try and place this constitutional question in proper perspective by 
:ree.ding a short pa88age from a speech by my predecessor on a precisely 
~ m l r occasion five years ago: 

"Sir, t.he other general lioe of argumeDt. to which we have li.ten"t i. that. by tallio, 
.the action which we took we welle denying to the OPpollitiOD any chance of feeling • r..t 
_ee of relponlibilit.y." -

I may say here that to the belli; of my recollection this was the certifi-
,cation of a Finance Bill to restoJoe a cut of 65 lakhs on salt: 

"I t.hillk, Sir, it. ~ b. admiUed 00 all aidea that. t.be present. t ~ of GoverWdeot. 
.aDd of the conltit.ution is a vez:)' difficult stage. We, here on our ~e, are reBpOn,ible 
for carrying pn t.he hUline.. of the country; and we canJ10t put that responeihilit.1 
"011 other Ihoulder.. We are -alt of UI anxioul to get Buch advantagll al we can froDl 
JlOIloarable Membera on the other aide, and, where we consider it. COWIiat.eot with t.be 
'I'ublic intereata, to give effect to their view.. But my Honourable friend. Mr. 
"Srinivaaa Iyengar, has told UI t.hat we are oot to expect help fro:n the other side, 
·,that they are out to oppose the Government and to make things difficult. for a8; and, 
in that 8tate, Sir, it is very difficult. fOl' WI to ahare responaibilit.y ~h t.he other aide. 
Moreover, however, much we willh tC) put responlibility on the other .ide, we Are at 
present confronted with this limitation, that whatever arJWDenta .U'e advanced from 
-that aide in the present .tage pf the conatitut.ioD, there II no chance of Honourable 
Members opposite being called  upon to come over here and make good their policy." 

And now, Sir, :m;y Honourable friend, Mr. Lalchand N:avalrai, comes 
;·m: 

"Mr. Lalclwmtl N.valraj: But when i. the bett .. Coaltitution .:ammg!" 

1Ir. LalchaDd .avalral (Sind: Non-Muhammadan Rural): That will be 
;my question still. 

ft. HODourable Sir .'Jam .. Grlg: Then, it goes on: 

"That il the pOlition today. and as I argued in an earlier llpeellh in thIS 00_ 
-of thia debate OIl the budget, it i. oar daty here to carryon the O .. vemment 1&11 ~ 
_ we can under the present oonatitution; and in taking the action which we have 
done, in adopting AD unulual course in dealinll with the amendment and cut. on the 
-aalt duty, we have done no more than t.hat. SIr, I do not think that the GovemmeID 
_ld hare taktm a more atraightforward and honest. couree than t.he enune which th87 
have taken. It _ taken only after very careful con.ideratioa and J feel ooaftcient,-
.... d we all of WI feel confident,-tbat in taking that course t.be Goyernment _ actina 
in th-beat intereeta of the count.l'J." 

Now, Sir. the Leader of the Opposition, in his speech, sBid.-he wall, 
'I think. playing a little on the word "responsibility··.-that their res-
.ponsibflity was to their own conscience and t,hat they should not-he de-
~ from ~  out that l ~ ty and e p~  their hC)nest 
.qpmions. But, Sir, I .do ~ read the word "reawnsibruty" quite in t.ha'-

.2 
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,,[Sir James Grigg,I.;, ... ," ""/' '!3' 
-.anse. No maD can be obliged to swallow his. owri .1pinions;. nol,ody wi&hsl.f 
·r..nybody to swallow his' own opiDions. But when you support. your own, 
.,pinions by a ,vote and if you wish eftect·to be given to your vote •• it 
. seems to ~ that the vote must b& given spd :the opinion: must be ex-
~e e  iu·:the ~ht of the poaaihility of having to assume· mme ~te rea-
pousibility for carrying on the bU8ineas of the countryjand no Tote h ~  

is· ot m~ er that shadow, JlO opinion wh·ieh is nat expressed ·under 
'that sbadowcan be said to be 'a fully responsible opinion. And I think 
that is the criterion under which we halve got to examine the question 
under discussion. 

Sir OowUJI lehaDgtr: Which questiOn are you allueling to? Is it lt~  

or everything put together? . 

'!'he HOIlOIU'&ble Sir Jam. Grlgl.: Now, Sir, may I give; i: bope, an 
unprl"judiced rcsume of the debnte as it has taken place? The Leader 
of the p~~t o  says: "We halVe made a cut of four to five crores in 
your bud,,; we will tell you one way by which you can reple ~  that 
five to ~  But if you do not like that way you Can aQyhow ea.silY fiu4' 
others. There are lots of ways of finding fi\"e. crores and,. anyhow,you 
just go amI find it. II The Honourable the Baronet from BomblllYtook to 
fpndamentally different view. He says, "We will express our opinioDJJ. 
OD a consideJ;"a.ble number of things. Of course we do not expect you to 
take aU of them, but you tAlke your ehoioe and come baekto us and tell' 
us which of them you like best." Welt, Sir, there is. 8S I say, a fund. 
mental cleavage there, but, in any case, these two points of 'View have 
one thing in common, that neitherot them is actuated by any fear ~ 
hope of being called upon immediately,-it is not a question of in course 
of time,-immedia'liely to ·come and take our place and to put their own 
policies to the test of immediate . adoption. Is it real1y practicable for 
Government, at this stage of the Session, to go away and find WIt.VS and 
means of finding five crores of new revenue? The· Honourable Member 
who represents labour in this House took very much the same line as the 
Lewder of t.heOpposition; he generally does. (Laughter.) 

1Ir. Lalchand Ravalrai: Perha.ps you are questioning why he ill' 
nominated I 

The Honourable Sir lam .. Grill: He said: "Yoll ought uot to raise 
revenue from salt: you can raise ·it by increasing the iilcome·tax"; ·and 
he :put this suggestion of; getting. ~o ey t t ~re ~ ?f m o~e~  ·t,otbe· 
arbitrament of Ute Assembty Blld it was hopelessly rele~te  .What '1S the 
good of making all sorts ofsuggestioDs that ;you :know per£eqtly well could' 
not command ;a ma'jorityin this HouBe and whioh ;you know perfectly 
well yoti do not have the IlliQ'htest chance undartbe present Oonstitutioll' 
of h~  to assume responsibility for? (Iiltem:lption.)' '.. , . 

_. Preahla' (The Honourable sir. Abdur ~)  Orcler. ord8r;:. le1t. 
~ HODOurb'ble 1 emp oo~ ~o ~ r ~p,  .,' .... I, . 

h~~ __ ~ ~~~l ~ ! ~ ~~ e ! t ~~~! or e l  



12, per cent. you can find five crores. He realises,: r lim' nb &bllbt, 
that a ·measure oitihatsort would have an effeot far beyond the ooa.-
;paratively narrow' circle of weU-plllid people whom' he dearly loves to ~ 
.and who, under the PlleseJ]t Conititution. afe fair game :fbr him. But .jb, 
ooven a. nry large number of poo r~-p  civil servants in the Railway De-
partmeDt,in too Posts aDd: eltl ph De~ rtt ll  and in the adminia. 
·1ntion generaJ:.ly ,and 1 am quite certain that if he bad: .. the responaibility 
. of carrying on the Government, howeyer much· he might go for the higher: 
paid Officials, r am absolutely certain ·hewould not da\'e to come to & 
emo r t~  assembly and pr.opoS6 a cut in pay of 12i .per cent. in the' 
pay of every official from top to bottom. 

Has the Honourable the Baronet from Bombay' suggested 8nytlnng 
more pra'Ctical? What in effect he says is this: • 'We suggest t< you a 
large number of things to choose from, we allow you to make a selection 
.from this large number of amendment's and to decide which of them. you; 
should adopt (a) considering what is in the interests of the co.untry and 
{b) considering what is most likely to represent the general views of the 
Holise. " As he admits it is a question of making a' ehoice between these 
altematbes and we ,h,ave ~  ) I, ~ lo ~  Wl1y should we 
determine upon ~other ehOlce? But of oourset.he Honourable the 
Baronet has slightly shifted his view-point. He says this moming, "You 
-could select some of them, even if you cannot do all. " But throughout 
the e ~  up till now he has been taking up 81 different point of view-
one in which he is having it both ways: he says, "You have plenty of money 
there if you· o yo r ~ e  ,how to estimate: you have plenty of 
I p ey~ hlit auyhow it there. is not, what does a deficit matter?" He 
would not have . done that if he were responsible for bringing forward the 
.budget-l am 8lbsolutely certain he would not. 

Mr. Satyamurti has tnkeri tile same line: h~ suys: "There is plenty 
of money there: but if theteis not, what is aU this bugal,oo about a 
.deficit 'budget ( Who cares anything about it ?" Neither of them, if . 
they were really responsible for the business ·)i the e( untry could cODie 
forwurd,a:nd, . proclaim to a democratic assembly: "We fI!l'e D()t 8?ini, to 
bother. t ~  o~ e~  ,itdoos opt r~ty, m t~  no ~  
will ensue.". With that p,rinoiple you can. C\Ior.zy . .a. vury long way. It 
wQaadopted in.Germ,any :in 1928. with the re 1~ which we saw. To , 
o~e llal.1lk to thilil theory of rel lpo ~ e , the only ~t o  1;htVt we 
hq.ve to:oot upon is whether the o.pposition or the House. has; during this 
&Saion, ,desired' to y t, p ~,~!1m ~ ~ t ~ ~~ ~e , 
that. they were practical &lid. couldoe adopted: In' other warda, whethu 
their iJ;!.tention and desire was to" co-ope1'6te in the buineB8 of w-orking 
. for the welfare of the Indian people . 

. . :Let us lOQk ~  81 ~t  '.' Has: $ere been nooonsist.entil plan of l'&isiDg.-
J wasgoiDg tosay.v6xaf.,ious,. but as we are all in a charitable mood, I 
will say, complicated points of order, which. were debated for an hour at 
a time: and, incidentll.<1ly, attempts were made to get round thavigi!aIliCe 
of the President and to raise the same pcint of order over Rnd ('vel' again 
Has there not heen a consistent pol ~y of trying to. mo~e th~ o rDm~ t 
of the o ~ every day of the week, or very nearTy tRery day-somc of. 
them on pomts of'substBnoe, I admit, and or ~ of them which may b6' 
;proper subjects for adjournment motions, but many of which are pUN' 
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[Sir J amee Grigg.] 
matters of caprice and of no substance whatever? Have we enjoyed the 
co-operation of the Party opposite in carrying out our financial buainesB:, 
by the &'Ppointed time? Have they been willing to facilitate the disposal. 
of public business by the due date? Is it not the case, again, that the 
disciplinary rules of the Party opposite are drawn with a view not to 
facilitate Government business? I Beem to recollect having been told, 
that one of the main objectives of the Parly opposite was to throw out 
every mot.ion, every vote or demand, financial or otherwise, which was, 
intended to preserve the position of the present form of the Government. 

AD HODourablt .ember: Quite right. 

The Honoarable Sir lamll Grill: Let me now come to Mr. Satya--
murti's speech on the 7th March, 1935. He said: 

"But there is a higher p ~1  in our being here. We believe that the tre~ 
of this Government today, in tillS countTY, is not in the British army or in the Drith.h 
navy, but in the prestige that tiler Itill have in this country."-(That M /J7I admission.)' 
"We want""'to destroy that p1'1!lltige. We want. to Rhow to the oo'Jntry that thill· 
Government is irreeponsive. (Interruption by Lieut.-Colonel Sir Hmry Gidney.) I 
am glad to be al.ured of my Honourable friend's co-operation, .md I hope witt. his 
co-operation we will destroy the prestige of thie Government lOOn. Bome' of onr 
people still believe that thie Government is capable of giving good government to this:· 
country, that this Govemmen' is here with good intentione. We want to snatch away-
all these trappings from this Government and ezpoae this Government in ltll naked. 
autocracy to the people of thi. country. If we succeed in doing that, n have won our 
object. Positively we want t.o increa8e our prestip with the people. We want to 
IIOlidify and strengthen our position in the heart. and affections of-'J!lr people." 

Now, Sir, what is the implication of that? That they were going to 
take a course of action which was to force the Government to use its .. 
emergency powers, and, therefore, to stand forth in the role of 8o'Utocrats. 

Let me give the House another instance. I took his words down this' 
morning-I do not know whether he did it in the fulness of thought or' 
not--but Mr. Satyamurti made an extraordinary statement this morning-
in the course of supplementary questions_ If I have not got the exact· 
form of his words, I am absolutely certain about the sense of them and, 
I showed them to three of my colleagues at the time to verify them: "Do' 
Government propoee to extern all anti-British persons? If so, they will 
extern most of us." Well, Sir, there is the creed of co-operation. Can 
it really be seriously denied that the object of the Opposition has been' 
to make the conduct of public business as difficult a8 posaible? Is it 
then unreasonable to hold that so long as the policy of the Opposit.ion 
is obstructive and destructive, so long must Government resort to the 
special powers conferred upon them by law, and in the absence of an,.' 
clear indication of an alternative policy which is hoth generally acceptuLle 
and praeticable. .  .  .  . 

PJ,DCUi Gov1nd BaUabJL Pani (Rohilkund and Kumaon Divisions: Non-· 
Muhammadan Rural): Then you have adopted this attitude because of: 
political motives. 
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AD Bcmourable .ember: That is clear enough. 

P&Dd1t Gov1Dd BaUabh Pant: The cat is out of the bag. 

'!'he HOI10111'abl'e Sir .James Grig,: I am giving my account or my 
conception of the position under the present Constitution which, quit" 
flhortly, is this. When there is a clear evidencc of a change of hearb 
("Oh, Oh," from the Opposition Benches), when we are satisfied that they 
are prepared to co-operate with us in promoting the true interests of the 
people, then, Sir, but only then, are we prepared to consider and meet 
their views to the maximum extent that is consistent with the faithful dis-
charge of our own responsibilities. So much for the actual controversial 
part of the discussion. 

But may I conclude on a rather different note? It is quite true that 
both the Opposition 8'Dd the Government are inextricably bound in the 
trammels of the present Constitution and there is, for the present, no 
escaping from it. It is no good talking about irresponsible Government. 
If the Finance Member, under any other democratic constitution, brings 
forward financial proposals, be does so with a very fair aBSurance that by 
the use of the ordinary rules of party discipline he will be able to carry 
them through Parliament. But here he has no such assurance. We have 
no party of our own. 

Some 00Iig1'888 Pmy Jlemben: You are doing injustice to Nominated 
Members. 

'!'he Honourable Sir James Grigg: We have no means of assuring our-
selves of the support of the silent Members who tramp through the Lob-
bies, not even by nominating them. (La'Ughter.) And, Sir, if the Oppo-
sition are deprived of their full share of an ordinary Opposition in shaping 
the policy of a country. so are the Government rl.3prived of 8 certaul 
amount of the machinery which they norm"lly have to CRrr.v their policy 
into effect. We can, therefore, all agree that the present Constitution 
is most unsatisfactory ..... 

Several JlODOar&ble •• mbera: The one that is or ~ is much wor!>"'. 

'!'he Honourable Sir .Jamll Grigg: .  . •. and if the Opposition find,-
I am afraid what I am about to say will fall on deaf eara,-if you find the 
present Constitution so unsatisfactory. are you quite certain that ,ou r~ 
doing a wise thing in rejecting the new one which is offered to you? .. .  • 

Kr. S. Satyamurt1: It is much worse. 

fte HOD01I1'&ble Sir .Jamea GrIa: Whatever shortcomings it may have. 
however much it may disappoint you, it is one which will ultimately re-
lieve you of the necessity and pleasure of coming down here and makinll 
apeechea as you have been able to make today. .  .  . 

Mr. Lalchul4 Bavalral: Will our finances be safe then? 
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The Bonoura. Sir Jam .. Gna: Tht' new OonidiitnitimlwilLphaee a 
"'cry large measure of responsibility. 

lIr. S. Satyamurt.i: Question. 

. fte BOIlOurable Sir lamea. GriU: i' on MiniWtert who are &liS .... 
ablieto 'the Legislatures, an4 'that is ~ all .. ; .. 

(There er,~ some intenil,ptioni at this stage.) 

1Ir. PntIld ... , (Th.4 HonOW'able Sir .A.bdur Rahim): The Honourable 
::Member is expressing his view and not of the other aide. 

fte ~ le Sir Jam .. Qrig:, ~ ter all, that is the burden of com-
pi&in.t of. the Opposition. In pre e ~, circumstances you can neither. make 
.us do. wh:at y o ~ t nor ca'D. i you ,tUJ'I.l us out. Well, under the new 
o ~t t J D, you wlll at least be e.ble ,to. do, the Recond. amI I su!:geBt that 
the r~ 1 moral of thisdiscullBion i$ that the, Oppositi6n ipstead of blind9' 
l ~ eet  .l-. ~y d.efiQite advance. on the. pr,se:nt position, s'ftould think again 
not e, lt,t~~e Qr throe ~Jlle , e or~ they 1h l~~ to 'theil' preserit, 
¢tit-ude. (Cheers.) , " 

Mr. Prea1dent (The Honourable Sir Abdur Rahim): The question is:' 

"That in clauae2 of the FiBance Bill, as' lfIIRendeci, fo!' the worda 'twelve anDal' 
the worda 'one rupee and four aDD&8' be substituted." ,. " 

The 4,ssembly divided: 
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:&nga, Prof. N. ~  • 
8a1.81'lla, ~r  'Mohan J,al. 
BatyamlO'ti., Mr. B. 
Sham Lal, Mr. 
Bhaukat Ali, MaalanL 
Sbeodus Daga, Seth. 
Biddique Ali Khan, Khan lfabib.' 
Nawab. 

Singh, Mr. Deep' N&N)"Im. 
Singh, Mr. Bam. N'arlt1l'D. 
B.mba, Mr. A~, t r !l N.rayan, 
SlUha, Mr. BatYl' Narayan. 
Sinha, M,.8h!1"Kri.h" •. 
Som. lIr. 8aryya Knillai'. 
Sri Prakua, Mr. 
Thein Maun,. Dr. 
Varma, Mr. D. D.,,; . 
Vissanji, Mr. Mat.huradu. 

The motion was negatived. 

"I'Ile l!OIlOarable Sir lamea, CJftgg:Sir; I have to request., under Legis-J 
'ative Rule S6B (5), that :you'wfll e ~ et o  to'endcme ,an' the Bill 
:8, certificate to the effect that "the' Chamber bas failed to pass th& BID 
. in· the form .recommended.' , 

Ill: S. Satyamurtl: On 8 point of order, Sir. I subrrril that 'RuJe:"86B I, 
'(5) is ultra. 1, e ~  the Government of India Act. I invite your attentiOftl 
tI) sactilllIl 67B of the Gm'ernment of India Aot, which is ~he o e~  
section in this respect. That !lection really must control all rules'made 
under the Government of r~ A t for this purpose. .It !iay.: 

"Where either l rt ~r of the· rirdian Le«ial.a'tufll "efusea' le&VII to Ul'rodiJce. _ 
"aiM tG p ~  in a form reoommended by the Governor General. any Bill ..... ". 

The (other words do not' matter IlCI'W. '!'he goveriling words of tIDe 
sect,ion of the Government. of Indin Act are, "tIle Legislature'faibl tope. 
in a. form recommended b,\' the Governor GenE'rlll". '!'he passing of a Bill 
is a well-Jruown thin"iAnd I nt'ed 'not detain you with lIt.atmg the various 
pmcesse& wh;ti'h bnveh6Ptl 'pl'Mf.'Irihed in the rules and standing ordefti 
'before a Bill can be SRid to be either pass('d or not, passed by this House. 
Rule 36B (6)· .Itaya io. ~ t.hat: 
"W1ten It ChAinblnf .... : .. :linaklll, Any' altentlion itheNin which i. illcooai8tent. Wlti tM 

form rE'('Ommended or refuses to agree to a.ny alteration or amendment which, if 
a,crtlpted, would bring the Bill jnto ~he form T,commenuf'd. t.h. Pre,.id&nt ahall, if so 
requ.3eted by tl1A M'ern}l!"r' in charge of the Bill, e or~e on tbe RiUIl' certificate to the 
--effect that thp Chllmber has failed to POAR the Rill in t hA form I'f!ICflrrIlDerided." " 
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It is really" rule asking you to say, what is not a fac1;, to be a faa •• 
'rhat ii to say, you must now say under that rule that the Chamber haa.. 
failed to pus the Bill jn the form recommended. No rule-making power-
can al1ler a fact into an absence of fact, or an absence of fact into a fact;. 
If you come to section 67 of the Act, which really lays down the power 
of the Government of India to make rules, sub-section (1) S&ys: 

"Proviaion may be made by rules under this Act for regulatinj t.he COIlII8 of 
balineA and fobe preaervat.ion of order in fobe Chambers of the Indian lAIialat.W'e. etc." 

The other words do not matter. You will find no wcords in that sub-
seotion making provision for rules to the effeot that when a Bill is notl 
passed, it shall be said that the Chamber lias refused to pass the Bill. 
Now, sub-section (5) of section 67 is rather important as illustrating my 
point. Bub-section (5) says: 

"Rulea made for the purpose of this section  may contain Buch general and lupple-
mental rrovilliolll .. appear nec_ry for the purpose of giving full effect to fobi. 
section: .• 

It does not refer to section 67B; it refers only to "this section ", that. 
ill. section 67. The only power under which they cnn make Tules, ir. in two 
Bactions, 67 (1) and 129A of the Government of India Act, which really 
IS the general section prescribing the authority which shall make rules. 
Section 129A provides that: 

"Where rony matter is required to be prescribed or regulated b:v- rules uDdor thi. 
Act, and no Ipeciu.l provision ia mad" aB to the authority by whom the rules are to be 
made, the rules shall be made by the Governor General in Council. wlth the sanction 
of the Secretary of State in Council, and shall not be subject to repeal or altmatioD 
by the Indian Legislature or by any Local Legislature." 

My point is this. The rules made under sectiona 67 (1) and 129-A (1) 
oontemplate the regulation of procedure in this House, the maintenance of 
Ol'der, tbe persons to preside and so on. 

Mr. Pl'eIld8D.t (The Honourable Sir Abdur Rahim): Regulating the 
oour&e of business. 

Kr. S. Satyamurtl: But, Bir, this merely 'asks you to regulate th&· 
course of business and cannot, in the very nature of the words used, include 
a direction that you shall endorll8 on the Bill " certificate to the effeet 
that the Chamber has failed to pasa the Bill in the form recommended. I 
ask you. 88 a matter of fact, to deoide here Rnd now whether the Chamher 
can be said, at this stage, to have failed to pass the Bill in the form. 
I'8OOJllmended. 

Mr. PrnIdeD' (The Honourable Sir Abdur Rahim): Supposing the-
J:I.ouse passes the other recommended amendments, then what hSlppena 1: 

~  S. Satyamurtl: Then, there will be a motion, there should be a 
motion, by the Honourable the Finanoe Member that the Bill be paaaed • 

. ~ •. rell ~t (The Honourable Sir Abdur Rahim): Supposing that. 
motIon IS earned? 
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1Ir. S. Saly&murU.: Then nothing hap'pens. It goes to the other House . 

.,. PreItclant (The Honourahle Sir Abdur Rahim): This amendment;, 
hRS been rejected, but if the ot.ber .amendments ate accepted b:r the o ~e 
and t.be motion for third readlng IS also passed, then would It be a Bill 
in the form recommended? 

1Ir. S. Satyamurtl: It will not he a Bill in the form re omm~ e  hut, 
at that stage, you will be able to say that the Chamber has faded to pasa 
the Bill in the form recommended, not before then. 

Mr. Preaident (The Honourable Sir Abdur Rahim): Why not now? 'l'he' 
wte isconciusive, so far as one amendment is concerned. It destroys 
the form recommended. 

111'. S. SatyamUltl: In one respect, I agree, but then this is 8 mosil: 
extraordinary provision. It is a very difficult provision. 

JIr. Preatdent (The Honourable Sir Abdur RahiIri): The Chair finds no' 
difficulty. 

Mr, S. Satyamurtl: Therp is no ruling on thil1 matter. 

1Ir, President '(The Honourable Sir Abdur Rahim): The rule ,is clear. 

Kr. S. Satyamurtl: The rille is ultra vires. 

Kr. President (ThE' Honourable Sir Abdur Rahim): Then, what harppena:. 
to the Bill? 

Mr. S. Satyamurtl: How are we concerned with it? What does it 
matter what happens? How are .vou concerned, Sir? You are the custo-
dian of the rights of this House, Rnd you will say t·hat the 'Bill has not-
been passed in t.hc form recommended, only when. .  .  . 

Kr. President ('I'he Honourable Sir Abdur Rahim): It is the duty of 
the Chair to see that every business brought before the House is JIt'Operly 
concluded and disposed of. 

Kr •. S. ty m~rtl  It can be. finished in other ways also. My Honour-
able Enend can WIthdraw the Bdl, can accept out" sllglrestions. and mo,',' 
that the Bill be passed. The Cllair cannot state, as a fact, what is not .. 
fact. 

Mr, PresIdent (The Honourable Sir Abdur Rllhim): Supposing the other 
amendments are accepted and the motion to !pass the Bill is carried, would 
the Bill be in the form recommended? 

1Ir. S. Sa.ty&murtt: No. 

Mr. President (The Honourable Sir Abdur Rahim): The Chair is m ~ 

all this supposition in the Honourable Member's favour. Even then th& 
Bill cannot be a Bill in the form recommended. What has happened noW' 
_ conclusive. 
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Jlr. S. Saty.:mUril: My p~ t is that. at this Stage,' no dne "CfaIl' :hCldstly 
QY: . tbatthe ,CbJlmbe,r h~ failed,. to pass the Bill. in the form recommend-
· edt M.y. BeQOnd point is that tbe extent· to wliich this 1"U1e' 'S&ys ttiit it 
shall ~ dane by the President in R 'particular form is ultra vire8 of the 
;rule-maJdng power, Tbey cannot make by 'a rule •. what is not prbvidecl 
by the Statute. whieh says that the Chamber must fail to 'P88Sthe Bi!! 
in t~ ~  reco,plIIlElI),detl, . 

:Mr. President (Thc B.onQurable Sir ~ r tiahim): There are two poin" 
of order. firstly that the rule sa (0) (5) ,is ultra vire8. because section 61 
· does lIot ,authorise the making Qfsuch a. rule. The Chair holds that the 
werds "regulaiiAg the course of business" are wide enough to cover :B'TUle 
of this nature. Then. the second pl'5int of order has been raised that the 
Bill before the House cannot. yet be said to be passed. because no motion 
· has,bl:len made forpa8sing the Bill •• tl~, therefore, it is premature. at this 
· stnge. to ask the.President to cert.ify that the Bill bas not been passed in 
the form recommended. Hut as t,he HonolJrnble Member himself. who 
raised, the point .of order, .. had to admit, even. if the other recommended 
amendments were' carried bv the House and' also the motion that the Bill 
be passed, even then, 8S the recommended amendnlenl, upon \\'hich the 
vote of the House has been taken, has not been adopted,the BllJ, if 
passed, would not be a Bill in the form recommended, Therefore. the 
Chair is. in p. position to. say 110W, an!! at .this stage, thB:t the BiU h~~, no. 
been passcd in the form recommended. The 'president wilT' give a' nerti-
ficata to that effect in due course. 

, .. 

'rHE INDIAN TEA CESS (AMENDMEN,T) BILL. 

The JlQI1OUf&ble ~  J08epll Bhora (Member for Commerce and Rail-
W&ys): Sir, I beg to'move:' 

, ' 
"Tha.t the Bill further to amend the Indian Tea Cess Act. 1903, for a  • ..ertaiD 

purpose, be taken into consideration." 

. '1 Thisj Sir • .is a .small Bill and it is unnecessary for me to make ~y 
lengthy explanation of its single operative provision. The . 'Xtla 

4 P.M' ~  Aet WfiS originally passed in the year 1903. for the purpose 
uf cree;ting a fund to promot.e the sale 'and increase the. IlonslIInpttonof tea in 
Indir. and elsewhere. This fund was acimipistcl'f'd by a committee 
nppointl'd under the Act. In 1921,· the Aot was Amended to.permitoftb., 
'levy of II. cess up to a maximum of eight annas per hundred pounds, thosgb 
it was not until 1933 that the ceBS was levied at the maximum rate. The 
cess is levied on tea exported by sea from British India and the levy of 
~e  at the maximl,lID rate was largely the result of the restriction of 
exports under the international contrQlscheme. The Indian Tea Associs-
tion have now ap'Proached Government With a request that thev should pUt 
forward proposals to increase the maximum eeS8 to be levied &om 8 aen8S 
t.o 12 ann as a hundred pounds. The reasons are that the restriction alone 
cannot h~lp the industry in their. difBculties.. It is necessary to inorease 
eonsllmpt16n and, this' CBn . ohly . be' .dotleby costly propaganda. It· 'ia 
intended th l~ the additional p,~e  of the ces!! shouM.in the ·ftnlt ; iii-
-JJtance, be Apent in India itself, where there is every prospect ofetilarginA' . 
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the demand for Indian tea. It is noteworthy that India's rivals in th.· 
~ ~t  tJiz .• Ceyton and Java. are taking. or'hlWe already t1 ~  ~m l r 
actlon to provide largerftlOdsfor PI'()J>&RBnda. purposes •. an4 . India. If she 
wishes, ~o maintain or hnprove her positiOB. cannot. afford. to lag behind 
these. other competitors Of hers. Thep1'O?Ofl901 D.0W. put forward has the 
whole-hearted support of the industry. itself. N ety~ e point five per 
cent. Of the induStry. in terms ·of.·.ecreage. are in .f&vour .of the increased 
maxiQlum. and 4·5 per cent. have espresaed no view one wBry or. the other, 
tlut no section of the industry hilS declared itself 8sopp08ed to the p~opo l  
'the industry is proposing to 'tax itself . 'for the improvement oj ItS. own 
markets. I\nd that. I submit. is sufficient just.ification f9r the ,measure,. 
Sir. I moV'e. . 

Mr. Ptealdent (The Honourable Sir Abdur Rahim): Motion moved: 

"Thatth.. Bill further to amend the Indian Tea Cess Act. 1903. for a certainr 
purpose. be taken into consideration." . ., 

liIr. Abdul K.a.t.tn Ohaudhury (Assam : Muhamml\daul : Sir. 1 want tor 
say a few words in support of the motion moved by my Honourable r ep~, 

Sir Joseph Bhore. This Bill proposes to increaSE; the Indian' t-ea ·oesa-bom 
eight annaa' per 100 Ibs. to 12 annus, ",ud I li1hall very b.riefl;y explain the 
reaSOllS for which 1 support, t.his motion. Some years ago. the Indian tea. 
industry. was. passing through a heavy period of depression because of o- er~ 

produotioll. and, because of the accumulation of stocks in the LondOll< 
murket8. there Wll,S a tremendous fall in the price of the Indian tl'a. Iii HIt; 
year 1980. the tea that used to be sokl at nine llnnllS per pound. came· 
dowA,.jn J.932 to four annas. Imd. in somA csses. the tea was sold at below 
tbec081i of production. Then. Sir. the leaders of the lndian tea industry 
in.all the tea-producing countries devised a scheme according to which they 
res1tricted the export to foreign countries. and, by .mutual agreement. they 
asSigned fixed quotus to different countries. It h! hy thetlIJ 111~  thut; they 
were able to restore the equilibrium between supply and demand and in-
8l'8a8c, the prices. and the situat;on was partially saved in that way. But, 
Sir. the quOta that was allotted to India for the current year amounts to· 
about 811 million lbs. The capacity. however, for the production of tea 
in the !Iildian tea gardens is about 500 million Ibs. Now. the problem with 
whioh the Indian tea industry is faced is how to find a. market for this l!urpluB 
over the export quota. because the maximum consumption in India is about 
65 million·lbs. j aod if the Indian tea industry is to survive and flourish. 
tJhero must bo a consid.erable expansion of the market. 'And here cOIPes 
the ·nec$98ity fer a vigQrolls propngnnda by thEl Indian Tea Cess Committee 
for . creating an enlarged market ILnd for pushing the sale of tea in this, 
country and iu foreign countries. The Imperial Economic Committee on 
Tea found out tliat in India there is a considerable scope for expansion of' 
the market for tea and the Indian Tea Cess Committee. of which I a.m 
amelIl;ber. h~ adClpted: a verv omp~ehe e schem6 for p ~h  .the )~ 
of tea lD 'Indla a.na outSlde. Thp.y want to C(Lrry on a very VIgorous propa-
gawla and a p'ldilicity campaign for pushing the sale of tea in Indin and 
in the IJ t~ Kln.gdom and thE'. main proceecls froID' this tea'cess will be 
devoted tQ tbatpurpoR&. As ~,, ~o~r~ le ·friend. Sir Josep" Bhore. 
po~te  out, the 'Planters. botli. I~ o  and European •. have agreed to the 
~ ~  -.f 1Ibis increase. The.milv. criticism that has, I 'think, Qep.ll 
made ~ ~,~ pl ter  with ~!Ior to theconstltution of the Indian 
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. 'fea CeBS Committee. The Indian planters demand that on the Indian 
'l'ea Cess Committee their representation should be increll.s(!d, and I th;.rik 
. that is a. very fair Bnd legitimate demand,-because those who contribute 
-to this fund can legitimately demand that they should be increasingly reo 
presented on that Commit·tee. This Tea Cess Act was p'8Ssed long, long 
. ago, and it was based upon conditions which have considerably changed 
Rinea then. Formerly Indians had not much interest in this tea industry. 
'but in recent years they have acquired a considerable interest, and it ia 
their demand that their representation on the Tea Cess Committee should 
be correspondingly increased. I hope, Sir, thnt '.roVel'llUlent will find it 
possible to amend the Indian Tea Cess Act to provide for increased repn!-
· &entation of Indians on the Tea. Cess Committee. Sir, I supPOrt thia 
· mc1;ion. 

Srljut •• O. B&rdalo1 (Assam Valley: Non-Muhammadan): Sir, it is 
· now admitted on all hands that the ten induAtry is a very important 
industry of India. a.nd tha.t it supports large numbers of Indian labour, and, 
in a. WR·Y, it contributes towards t.he genel'al r ~ le  nlso I,.v ~l1y of rllil· 
way freight, revenue on lands, and in many other ways. 

Regarding this question of the tea ceSA, in order to come to a proper 
· conclusion as to whether this should be increa.sed to twelve annas or not, 
there are several factors to be taken into consideration. The first factor 
is whether this money is necessary for the intensification of the propa· 
· ganda work; and secondly, in the light of past experiences, !/hether the 
· money which will be so raised will be Iproperly used or n9VSir, who will 
pay  this money? Firstly, it is not only European planters who will pay, 
but the Indian planters also who are about ten per cent. of the European 
planters, as the Indian planters also pay on account of the tea cess. Sir, 
the system of realiSing the tea cess, up till now, is that on the tea that is 
· exported, after being sold by (luetion in Calcutta., the agent collects the 
· amount of cess from the sale !proceeds, and that money is spent by a 
-Committee ca.Ued the Indian Tea. Cess Committee. This Committee have 
got a general administrative committee and an executive committee. This 
· Tea Cess Act C&IDe into operation in 1903. In 1903, the cesa was one· 
fourth pie per pound of tea exported, and then propaganda work went 
On till 1916·]7, and, in the meantime, the War broke out. The propa-
ganda. wa.s carried on in America, in the United Kingdom and in France. 
J4'rom 1923.24, this cess was msed to six: nnnas from four annas during 
1921·22. From 1921-22 up to 1w.23-24, the Tea Ces8 Committee spent 
about Rs. 28,61,UUU for propaganda in America. Up to 1916·17, this 
PlOpaganda had been carried on, and then, after the War, the propaganda 
was restricted 'in America on account of the difficulty of transport in those 
· days. Then, after the War, the propaganda began again in America, and, 
in that propaganda, much money was spent. Later 0,1, it vrus found that, 
much headway has not been made in that propa.ganda and much good reault 
: did not come .out even by pe ~  large amounts of money. Then the 
Tea Cess Committee placed the propaganda in the hands of an Advertising 
· CQmmittee in Engla.nd who had their branches in London as well as in 
· ~e  York. From 1928:24 to 1929·00_ Re. 87,56,594 were apent on thia 
propaganda. Bu.t we did .not see much effect of that pr.lpal{andR, in p h~ 
·-of ~he newapIIIPer advertisements. lectures, and all tha.t. In. France they 
: spent in 1922-27, Rs. 10,50,000 without achieving imy good. rNulta.· So,. 
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-.they stopiped all that propaganda. As a matter of fact, this money wu 
.not the money of European planters alone; it was also contributed by the 
indian plante1'8. The strangest part of the whole thing is ~h t  ~t is the 
-closest preserve of the Europeans. There is an Executive Committee of 
'which not a single Indian is a member. A huge amount is placed in their 
-hands and we do not know how they spend it. So far as the differeD' 
J!luropean Associations are concerned, they are .all right because they 08D 
rely upon their fellow planters but so far as Indians are ooneemed they 
Jlave nothing to do with them. There is a Tea Cess Committee of which 
~my friend, Mr. Abdul Matin Chaudhury, was made a member only a year 
. ago. Before that, there was and' still is another Indian member, B.i 
Bahadur Siba Prasad Bal"OOah and another. In the General Adminjatn-
~t e Committee, there were 20 members. and I will mention thcir nam8ll: 

Indian Tea Associati9n: 
Mr. J. Jones, 
Mr. J. S. Graham, 
Mr. E. G. Abbot. . 
Mr. Abdul Matin Chaudhury, M.L.A. 
'Mr. T. Lamb, 
Rai Bahadur Sib a Prosad Barooah, 
Mr. E. J. Njcholls. 

Bengal Chamber of Commerce: 

'Mr. T. T. K. Allan, 
Mr. T. H. L. Brown, 
Mr. J. A. Milligan, 
·Mr. J. C. Surrey. 

Assam Branch, Indian Tea Association: 

Mr. J. M. Kilburn, 
.Mr. R. G. Boyle, 

Surma Valley Branch, Indian Tea AS80ciatiOD: 

Mr. F. J. Heathcote. 
Mr. S. A. Pearson. 

tDarjeeling Plante1'8' Association and the Terai Pll\Dtel'8' Association jointly': 

Mr. F. J. Durnford. 

Dooars Planters' AssooiatiOD: 

-Mr. D. H. Barnes, 
Mr. J. Edmond. 

In4ian Tea Planters' Association, Jalpa.iguri: 

Mr. Biraj ~ m r BaDerjee. 

United 'Pleteni' Association of Southern India: 

"Mr. A. W. F. Mills .. 
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., AJ1 t e~ 'gentlemen sit in the General UomJPitt.ee, but t , e t ~ 

Oommltteei.dOesnotoonsist of • single Indian member: For purposes·$){' 
Oarrying out theIr propaganda they , are· ,employing thc serv,;ces !>fvery 
liighly:pald Ellrapeans, who are generally retired milit.ary.or oivilian ~ , . 
•  d '\ViM tr • ..-el .. in first elal1s, r o ~  fl.M have a host of or , ~ 

nates to rsallywork. 'I bnve llot'seenmuch good work done bythtml. 
I ~ t  that :now m.y Removable friend,. Mr. Milligan. has taken up. 
the work, it ;is' being put in' shape. He ill .• quite welcome t,o l .. ut$e. 
\tII&le ·:thillS in proper shope under his manageirlent, .but· leb us also-
~ a shaTe of the. management,;' Everybody knows here th .... t BrokeQ 

eRnge e~  . ilea is now being sold; in the Calcutta market . for· ti 8IUl-' 
9 &nnasarid 10'.annas, at the highest, but jf you go to buy a tin of tea of 
the same quality in thfi market, you have to pay Rs. 2 to Rs. 2-8-0 per 
pound. The reason is that all the. tel ~  E'xportt'cl to England, and the 
tea which is left here is put into packets labelled "Brookbonds", "Lip-
tons", etc., and sold at a high price. 
Now, what. is the propagll-nda which this 'rea Cess Cotnm;Uee is doing?' 

'I'hey want more money and 1 ,do not object to it. I.et them have more 
money so that they mny get along with the propaganda and help the tea.. 
industry. But if the price of t.ea ~e  up like thiEl, even in India, how can 
they sell it? May I ask h ~t propaganda m'C they doingt.o sell goOd teas 
cheap? They have got only tea shops nnd experimental Jlrop ~ !  shops 
just us ~o  have got one here in the IndQstr;nl Exhibition. They have 
got such tea shops in iUfferent places dfBengal and the United Provinees 
ann in other parts of India where people are asked to have a·· cup of tea 
free. In that way lot of people take tea and get habituated and by that 
means more tea is expected to be sold. If that is the idea, this-.propa-
ganda will not succeed. There must be other factors in it. Intbe first 
place, good tea. must be obtained and it must be sold' cheap. That should' 
be one of the duties of the Tea ·CessCommitto·.1. TC3, whh·h is sold for 
eight or nine annas in Calcutta, should not fetch more than 14 annas when 
put in tins. Why should it cost Rs. 2 or Rs. 2-;8-O? 1'hat is 8 point 
which is lost sight of. In this way the Tea Cess Committee is doing its. 
propaganda which may not come up .to the ideals of the Indian planters. 
Now, Sir, it must be gdmitted that the tea market is in a very bad 

state at present and I am also one of those who are interested· :in tea. 
I want that tea should fetch good prices and ll10fe tea ho l ~ aold. 
But so far as propaganda goes, I should like to say that it should be· 
clUTied. pn.ip the. il\tereab, ~ t t~o e who 'pay the pip&.. It is not only .t4e-
~ rope  who pay towards thE' pl opll~  but Indiaus .also pay,. 'We' 
do Dot know what principles the.v are follow;ng. 80 far ils thili foar annRS. 
is concerned, it will not come from the ryots, but from tea producers. 
It is the tea producers who shall havs to 'fl'9.y thiR fuur annas so that their 
tea propaganda may be calTied on. In thnt way. we ~e all i.qterested in' 
seeing that this propaganda work is done properly. So far 01\ t~, goes, 
I do not object to increase this rate to 12 nnnas pr·wirlC'ld WP. !!d im assur. 
ance ~h t we should a}8Cj) h o ~ 8Oll?e .. ha.J:l..d, ~~ ,,~e m tlDl~ t inasmuch .. 
&a we also pay ometh ~ towards Its ma1Dtenance. A cotene of J?lanters 
Agents sitting at Calcutta are now on the BmcUtive ,ClOinprlttee Ilnd are· 
managing aU these affairs. They spend all the money which is raised from· 
lithe tea. l ~  ,Why.bci>t.tId 1they·:dCIa& do it: bahinij ."Pu,.OO1l1 as it 
: were? That ia what I object to. Nowadays I fi¢; ,th~ ~e .. of.. ~, e bilt' 
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tlea plantel'B seem to be more ympt ~et  towards thc smeJl tea. grOW81'S 
of Assam. But,.as a rule, small tea growers are almost smothered by the 
bigger ones whenever they get a cha.nce. I will give only one exa.mple. 

'fhe other day, I put a question to the Honourable the Commerce 
Member and asked hun how ma.ny Indian gardens have been inspected by 
the Tea Control Committee. The reply was that 226 gardens hove been 
inspected by Agents of the Tea Cent,rol Committee. Now, Sir, what ~  

this Tea Control Committee? The Te'l Control CCll;wmtiiE'l' of Calcutt .. 18 
composed entirely of Europeans except two Indians. o~e o ~ omrepre-
'Bents Assam and the other represents J alpaiguri. This COJl1mittee ,~ 
22a' gardens inspected, li.nd not Q Ringle one of them is n European garden. 
'l'!ier have got about ,~ gardens Bna they h l, ~ ~pe te  only. 226 
Indian-owned gardens. European garclens have not been lDspeoted. Some-
~y goes to inspect these Indian gardens ~  generally a EUl'opean tea 
Planter or somebody belonging toO his coterie who says. t·he figures are all 
wrong. and not proper!." kept Rnd thus the small Indian gardens  sometimes 
'do not get, their quota. r can, give thE1 instance of qne, of my most r~
pect(ld friends,one of the leader. in Assnm, Mr. K. Chaliha. who suffered 
fioom this trouble, ~  he had t;.: come all the ."'ay ,of'?, ~ IIJ }  .8,QP to 
·appeal to' t,lie G6vernment of IndIA. fJ(1 that he could Jh~ bls gne-vane8s 
tlec1reRsed. Whv was it? There was' a tea control corthnittf,e. SOlDe of 
tile' Members of the Tea Control o t tt~ di(t n()t liJ/e him' because Jie. 
,,/WI 'one of ·the leaOp-rs of the' coUntry and he 'Was a o re~  man. ~ 
had to spend a tot of money and file an appenl and ('.OmE) to Simla ~~ 
the. Government heard hili CRM IIDd his grieyance was redre"sed. 1 ~I

mit: Sir. that, although some indi.vidual members of this Committee may 
have some syrnpat,hy but there Ilrc others. Generally the European plan-
ters who, whenever 'they can, smother the smaller ,Indion concerns. Be-
causo if the Indian concerns are killed. and many of them have been killed 
in the last depression, then the European planters will have bett,er chances 
of ClultivBtion and the growing of tea will be ,automatically restricted to 
tho benefit of the Europeans only. That is their ideo. But, in the pre~ 
Bent instance, I have to refer to my esteemed friends, Mr. Hockenhall 
and Mr. Milligan, both of them I know are vAr.y sympathetic towards 
lndians and they try their best to do justice by us. All I want from the 
HDnourable' t~e Commerce Member is an assurance that if this duty of 
eight anna8 is' increased to 'twelve, annas, Indians will have proper repre. 
sentation on the executive committee 8nd they will have their p'l'OIper share' 
in the administrative ,committee a8 well, and if such a.n assurance is forth, 
coming I have no objection to this Bill. In the absence of any such 
aasurance this side of the House wm oppose the Bill. 

I wish to say B word about propagaD<la. The propaganda work in 
AJP.eric" has failed, but the, propaganda work in the United Kingdom has. 
succeeded, not because of the efficacy of the propaganda, but because the 
English nation is a tea-drinking nation. In France the propaganda has 
failed. But in India. they are ,doing this pn>paganda now. Well and good. 
III it not a fact tha,t now-a-do.ys Indians .generelly take to t'P.!l nnd no pro-
p~  is e e ~y  If y(lu ffO to ~e l, y o~ ~ll , every one of the 
gi!mtieInRn class r ~ tea. The poor clasles nmtate the gentleman ClASH 
and drink tea but of a very infEirior quality. The s,ame, is the case in 
A,ssam. The ~-to- o elMS drink luperfor .quality of tea and the poor' 
people imitate taem and drink tea, but of tbe inferior quality. If 'you go. 

p 



3842 LBGISLATIVJ: ASS.MBLY. [6rR APRIL 1985-_ 

[Srijut N. C. Bardaloi.] 

and inspect the tea that is drunk by these poor class people, you wiU find. 
that their tea is the most rotten and the most contamina.ted kind of tea 
which the Marwaris supp'ly these poor people at a cheap cost, in fact the 
sweepings are sold to these poor classes. It is said that the Committee 
is trying to provide people with better class of tea. I submit if they pro-
vide the people with better class of tea and at 0. reasonable rate. then 
this propaganda will be successful. These are my suggestions and there 
may be a hundred and one suggestions, What I want to submit is that 
if the Honou£able the Commerce Member gives us an assurance that thi .. 
money which will be raised will be properly used and We will have a 
chance of examining the methods and we will have a hand in the compo-
Riti()u of the executive committee and that some Iudians will be taken 
on the executiVe committee 8S well as in the administrative committee, 
then· Wil on this aide have no objection to this Bill. Another ~e tlo  

I!' thl't, in the propaganda. work carril!d on in Aniel'le:) and England, 
~me ~ should be nssocinted in that work also. With tbese assur-
Qnces, if they are forthcoming. 80 far as J lim concerned, I have no 
IIb5ection. Otherwise. I have got my objections to this mCllIIure . 

. 1Ir. 811 Jin.Irua (Allahabad and. Jhansi Divisions: Non-Muhammadan: 
nural): Sir, I rise to oppose this Bill, aud I :do so both on pe"onal and on 
social grounds. A great English writer has said tha.t "the only necessitil. 
Of modem life are· superfluities ", and tea is one of the most 8uperfluou8 
things which haa become almost a necessit:v now. Unfortunately, Sir, r 
myself am a victim of the tea habit. and. therefore. I am in the best poSi-
tion to say that it is So harmful habit. a.nd that it should be given up. 

So far as I can see, this Bill seeks to make tea cheaper in India and' 
seeks also to make it more difficult to export. Moreover. what I am most 
frightened at is that the Government intend to spoend all the money that 
they can make out of this extra. four annas of cess, on propaganda in 
favour of tea. 'rea is onc of those things which it is very difficult to give 
up when once you imbibe the habit. T have no objection to sueh habits 
which when they cannot be satished. do not give Iln,Y trouble. When I 
waa sent to jail and my obliging District Magistrate put me in "c" olass, 
I was deprived of all tea, and, ·!IS long 8S I lived in that "C" class, it was 
a great torture not to have the usual supply of morning and afternoon tea 
to which I had been used for the last 25 years. I felt then that when } 
came out, I should give up tea habit, but unfortunately, now, after my 
release, that wretched habit has come back, and J look forward with thfl 
greatest amount of fear to the next movement which my Leader almost 
threatened to launch this morning, for I felt, that once more I might be 
put to the test. I, therefore, feel that tea should be discouraged: that it 
should be made more expensive, 88 expensive as possible in India and 
that export of tea should be made as e8sy as possible. Belongh.,g to 
Henares, I must confess, I have R biRR in favour of dear old drinks like 
81larbat, and thandai, or perhaps even bhang. If, in&t-ead of this new tea 
drinking habit, we go back to the old habits. I bAli Ave the Government 
Rlso .will be happier because if Members on th ~ Rille of tl,e House took 
1,110119, they would not be able t()· give so much trouble to the Govern.· 
ment. In fact., if I)ne takes tea. the brain is stimulated a.nd onegete into 
th,t' mood to .he tToublesome to Government.· On the ot,her hand if we took: 

, I ' ~ .,... 
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l bhang, we would be inclined tQ ~ to sleep; and I reoommend thai; drink 
'to the Honourable Members oppoSlte. 
_ 'l'hen, Sir, I ha.ve ~ot er objection to tea.. The diffiou1,ty ~ that tea 
ill itlelf is not such an important part of the afternoon tea functions. ~or 
all tea functjons, cups and saucers. tables, table cloths awl other ~e o el 
are necessary, and these are much more important than the tea Itsell. It 
is the misfortune of modern civilisation that the arrangements for a func-
tion are more important than the h e~ object of the ~o  ~  Now, 
all that is an encouragement to foreIgn trade. Japan IS 600dlDg our 
markets with very nice, delicate, pleasant looking and attractive goods, 
JIOt.s, cups and saucers at very cheap rutes. You say you p~o e ~o ~  
to your income by levying a cess of four annas; but I am afraId thIS will 
be an inducement to send away for everv four anna.s scores of rupees to 
Japan in order to import these extra cups· and saucers. I, therefore, think 
that if we discourage this tea drinking, we will also be able to discourage 
thid unnecessary influx of foreign crookery in our mazket. 

~rhe , I have a medical objection to tea. Those who are well off CaD 
>ta.ke tea costing Rs. 2 or Rs. 2-8-0 a lb. But as my Honourable friend, 
Mr. Bardaloi, said, most people in this country are poor and consequently 
'they go in for very cheap tea which is often very bad in quality. If you 
go to Bombay or Calcutta, you will find everybody taking tea. In fact 
the hackney-carriage wallahB will stop for a couple of minutes before a 
-tea shOp aDd despite all your p"l'Otests that they should proceed, stra.i.ght 
-to your det!tina.tion, they would get, down for thdr I:Up .)£ teu. If you 
-Only look at-the tea they drink, you will find that it is most dirty and 
!'eally unfit for human consumption. Mahatma Gandhi haa said that 
tho only good parts of teo. are the suglll' and milk; but in this ha.d tea 
that these hackney-carriage waUahB and other poor people drink there ill 
'no milk or sugar worth spea.king of. After aU, these poor people are our 
brothers, and we want to save them from this bad habit. Instead of sav· 
ing them from this bad habit, this Go er m~t  is going W encourage toea 
<drinking and they want to embark upon Ii widespread programme for the 
-encouragement of tea. I think that should be avoided. I am also given 
to understand, Sir, that t.eB dust, that is er ~ often passed for tea and 
which poor men take, is not really ten dURt but saw dust. 

Mr. LalcJtand_avaJral (Sind: Non-Muhammadnn Rural): How r.an we 
-hsve tell. parties theri? 

.... Sri Prakua: YOIl ('I\n hnye /)ha1!-g parties! 

Mr. ·Lalchud _avalra1: 'fhat will be WorS6. 

Mr. Sri Prakaaa: 'rbat cannot be worse; in the name of Benarf's, I 
must protest against that 1 

1, therefore, think, Sir, that for the sske of decency. of public health, 
ana if my friend, the Home Member, were present, I would be nlmost 
inclined ~ say, even ,in th~ l ~l ~ ~e t, it would .be best, to discourage 
:tea. -1 think W't" shoUld l'e]ect thIS Blll; and we should _ also, makfl up our 
minds. before we part-this afternoon, not t ~ e tea ourselves and to 
-refuse all invitations to tea partiel!. Tea p ~~ •. clo ~ good at all: and I 
:am sure this House will sU}l'POrt my motion. And if no other grollod 
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appeals to this House, at le88t this simple ground should ~ppe l to the~ 
that the spread of tea means the spread of Japanese oupEiana saucers &Iii 
other orookery which is draining the wealth of this country. . For . per ~1 

safety •. fOl" the safety of one's pockets and for the e er ~  well-being of 
'4)llr peop4e, poor and rioh alike, I oppose this Bill. 

Dr. ZlauddinAllmad (Unit-ed Provinces Southern Divisions: Muham-
.marlan Bura.l): 'l'ht! question ma.y now be put .. 

, 

'!'be Boaourable Sir JOBeph Dore: Sir, I do not think that any lengt·hy 
l'eply is required from me 8S ft rejoindet· to the speeohes which have been 
«ellvered on this subj'eot this afternoon. As regards my Honourable friend', 
.Mr. Hal'daloi, I gatherthut he hilS no objection either to th.eincrease of 
'the (leSS or to the Tea e ~ ASBociation embarking on 9. larger 'propaganda. 
to popularise the consumption of tell in this country. I think the two 
points t.ha.t he made were, firstly, that Government should give Borne a.&S1lr-
·anct' in regard to the manner ill which this extra recei,Pt ro~ the enlarged 
eNIS would hI" HJll'lIt, Iln(l l,mcO)}(li.,·, that till' Illlli;ul l oJI~ellt .111 tlu, Te!.lo 
Cess ARsociat.ii:>n Commit.tef' would be increased. Now, ·/.IS mv HonouraLle 
frifJDd knows, thc act-uol expendit.urE> of ,~~  'cess is pot uncIer the control 
'Of Government, but I understand that the TeaCeas ~ t  ,are con-
'Sidering and hope to put forward -omp~he e propoeals to the Govern-
ment ?f India .. '1 c?n give him, my r ~~ , n er,y ~te ~ ~ r ~e that 
the rpomt that he and my Honourable friend, Mr . J l ~t  Cp8udhury, 
made in regard to the proper representation of IridiJln iD.1;ereets on that 
Cl)mmittee "'iIl be most e re ~l  r ~ 'iiI' mind 'by 'the' Go-vtll'l\ment of 
lndio..·' . ..,' ".' .  . 

IIr, ... O. Bardalol: Not only Oll thut omm t te ~ but Oil the EXf'-cllti.ve 
~omm ttee 'li180:"" '.. '. . .. 

.  . '1I'be BoDourabIl .SIr J~ h~  That also will undQubtedly be borne 
in Ji\i'l\d by'tne 'Govt\inment of Inaia when these proposals are submitted 
to them for their consideration. .' .  . 

As for my friend, Mr. Sri Prakasa, he reminded me of Satan rebuking 
~  If I may say so, physically he is an excellent advertisement of the 
virtues of tea (JJaughter), ond, in any case, I propose to leave him to the 
tender meroies of his fellow consumel'tl of t~  in this House. I do not 
think he really intended to suggest that because people in this country 
w{Ore attracted b .... the cheapnes!; andhy the appearance of ,Tapaneseohina-
ware, therefore tea should be penalised in any way. My suggestion to him 
is to utmse Indian earthenware. whiel1, T Undel"8taDd, is very largely now 
heing made in the country. 

Sir, I do not think there is :my other point tha.t remains f/)l' me to 
answer and I would aRk the House to accept my mOtion. ' 

~~ ~ I •• ~~ ,,~  The queatioB may now be put. 

~  ~~, J~pe IlODour,ble ,$ir 
-t',h.at ~e ~~p ~~  be now po •. 

. T.he . motion ~~~ ,~~,te  

AbdurRahim): The queatioa i. 
, ' f '." 



~  rJ~ t rl'be Honourable Sir Abdu,r U,bim): l~e e t o  18: 

"That the Bill further to amend tbe I ~e  ~e l Act, 1903, for a. er~ 
.'purpo.e, be taken into consideration." 

The motion \Vas adopted. 

Kr. PnIldent (The Honourable Sir Abdur Rahim): The question is: 

"That clause 2 stand part of the Bill." 

PUlCI1t B1l&ka.Dtba Du (Orissa. Division: Non-Muhammadan), Sir, lam 
,surprised to find that e~ e ma.ny of our friends here want a. cup of tea, 
we are upt to forget that we do not represent ourselves here, but we re-
present the 'people in the villages whose interests are more imporLant in 
this House than our own needs. My friend, Mr. Sri Prakasll, has made 
·out a clear case that such Q Bill should not be countenanced ill this 
House. For obvious reasons, Government are pl,:,nning as to how more ~  

more tea could be sold in our villages, but there is no consideration 8S to 
whether it should he at all em:ouraged in this fasbion. As a matte of ,fact, 
We do not ,know if there is any medical op1nion in favour of this tea habit. 
'The Honourable the Commerce Member ought to hl\ve quoted el.pert opi-
nion to convince the House that our villagers o ~t to~ e tea and that 
it is for the good of their hea.lth, or at least that it is not bad for their 
health. So far as we know, laymen as we are, tea contains. 

The BOIlO1U'abl. Sir JOIeph Bhore: I will ask the Honourable Member 
to loOk at Mr. Sri Prakasa. (LaUghter.) . 

• r. LalchaDdlfanlra1: Thut. iR because he takes bhang. (Laughter.) 
" ',: I, • 

P&Ildlt ~l~ h  D&8: I know he did not touch on this 'l8pectof 1 h~ 

-question, and· I am not really putting it in anv h moro~  sense. 1 am 
serious when I RRy that t.ea contains some ol the worst poisoDs i ~  

Rpeeilllly in our st.reet oonlerR the tea which our tongawal14. and m l~r 

~her people take, and which sometimes some of us, on account of our 
'habit, mQy be compelled to take, is not tea at all but CUlpS of decoc •• 
'and it is generally in that decoction state that our ordinary people taka 
it. That decoction is nothing but poison so far as I have learnt from 
medical men; the habit is also a vice, mild may it be like smoking. My 
Honourable friend must convince the HOUSfl that it is not 80 and tha.. 
it is a necessity. I shall even he satisfied if it is a real necessity even 
~r improving the stanc1ard of lifA or culture. Unless it is a neces8ity in 
,any sense of the term it is not at, all proper that this House should p8lla 
a measure like this by which we are giving sanction to a vast amount of 
money being spent in this country for propaganda, for .practically pushing 
,t~ ~ t.ea habit. into the very village corners. Of course, if today some Bill 
domes for making propaganda in favour of h~  or thandlJi, I know some 
of us may approve of it. 

I At this ~~ e Mr. President (The Honourab,le Sir AhdUl" &bim) vacated 
the ,Chair whidb WAS then occupied by Mr. Deputy President {Mr. A.khiI 
Chandra Datta}.] 

:KI ••• S. AIl8, (Berar epr~ ~ tJ e)  'Wbat 'wilt you do=' 
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Pazutit. KU&k&Dt.ha DaB: 'fo speak the truth, I will not support it. -Any 
.intoxicant must not be made available 80 easily to our village folk. I 
.wme from a constituency where tea was unknown in my childhood. Even 
now our gentlemen folk in the villages do not have that bad habit: but I 
belong to an unfortunate land where many people go to the tea gardens of 
Assam and to other labour ('entres where they contract this bad habit: 
and, when they COme back to their vjllages, they do not get the milk and 
8ugQr which you take with the tea to mal{e it a pleasant drink-but t~ey 
go to the ordinary village grocer's shop and buy some tea refuse for a pIce 
a packet, or some infected dust which goes by the name of tea--tbey 
put in hot water and add some salt Rnd they drink it: this is how our 
poop'le are being gradually accustomed to drinking ten. 

An Honourable Kember: l~e  tea is better than sugarred t~~t  

P&ndit KUakaDtha DIB: I do not know: I wish my friend would give 
-some medical or expert opinion that that tea is better. 

Mr. 5. V. Gadgll (Bombay Central Division: Non-Muhammadan Rural): 
'l'en is always good: I drink 12 cups n da.y. and my weight is 145 pounds I 

, Pandlt :l'U&klDQaa DII: My point is that it is not iI. necessity: it is a 
lUxury: at Yeast it is a luxury to the people ,,:,hom 1 represent bere-60 
lakhs of them: I speak for my constituency, and I think in India in the 
villages the conditions ,are the sallle_ fi\vttrywhere: in the l~ e~  -, the 
pt'jople have not been accustomed to tea. yet, as we have been ill Out anglicis-
ed and Europellnised habits in the cities like Delhi and Calcuttl$. Our peopie 
have n9t yet come to this occidental urban state of civilisation;-and,' at a 
tiItle like this, we are spending money-lakhs of money, to push tello into 
the very comers of the villages, and make t·he pool: ma.u spend· mcmey, 
not for his health, not for his necessities or sustenance_" '!lUch hA wanta 
sO badly, but for giving some impetus to the sule of some commodity, 
. which is necessary for some peopl_e basking in the favour of Government 
anil unconcerned poatronage of a section of our representative people. What 
I say may not be liked by some of my friends-I ,see the temperament 
of the House: I do not go intc.I the question of the tea, labour or tea planta-
tion. 

An Honourable Kember: Why. 'not? 

PADd1t Jlu.auntha Du: Whatever that be, plantation produce should 
awt be considered first, of all as aRricultural produce a8 Buch in this country. 
PIllnt.ntion has a good many dl'8iwhncks ",hien my HOllourahle fl'i('nd 
-opposite knows better than I can describe. If they are' to make any 
profit.s out of this inebriating material. this intoxicant. this poison, which 
is not. a necessity. but which is at le88t8 careless luxury, and. therefore. 
a vice; let them push the export of t,he commodity, or even the internal 
~ ) mpt op  if they can, but why shpuld the Government or, the House be 
~  l',.rt.v to it? Suppose tomorrow a Bill comes for ~ o D  tobacco lil 
-o(')Ur villag'es. 

,AD H_08nIIIe .embei:' It ie' 9I1'eady there I  ' • .... ':: ;'_ .... ~ J! ~ ", ..... ~ 
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Pandll Bll&kantha DaI: It may be there already: but suppose the 
tobacco-growers want to sell their tobacco more and want that th ~ that 
are not taking tobacco now should be made to do Ao-~r eXaIn'PI,e, hll ~  
do not take it-but if Government likes that money should be spent like 
this in making chil.dren smoke tobacco, 

All BoDour&ble Kember: As if they have not taken to it I 

Pan411 Xq&k&ntha D ~ Suppose they have 'fhen why Billa and 
measures for propaganda? Or are we here simply to pass meas\ll'ejl in> 

~ t and helplessness? Tobacco is a luxury, not a necessity: p~ly 
th3 next stage will be for the Provinees to propose taxing' tobacco>--it 
is ir. the l4ir, on the horizon alreadY-Bhall we then Jll'opose to collect.' a 
tobaoco ceBS and introduce tobacco in the villages in every home for 
ohildren an4 W(i)meJl and everybOdy ? ,'OU.ri:WOIQeQ' dO]Jo\) unake tobacco· 
yet.. '  ' 

AD JIODCMU'IIble _ember: Don't ,they 'I ' 'J.' 

I'ucm BtlakIDtIIa Du:, Generally o~ ',vomen do not. I am remmded' 
here of my Bihar and Orissa Miriist,er:sRe,solution. and he put it iD-
practice, t.o give one ,pice toddy and liquor bottles to Ol1r people, ~ t 
tboSe bottles available at the door of each man: last vear he did it, aM;; 
in his reply to criticism in the Council, he lIup»Ol'tEld this measure ,as.. 
8'iving much needed relief and refreshment to the poor man at bis door' 
giving him some solace after his daY'II: tiresome labour: and;i'l this 'wa1; 
by the by, excise money is being collected and the budget is being 'balaDc",' 
ed in our ProvinGe of Bihllr a.nd Orissa. • 

'l'bat, apart, I consider this a similar measure and I aWeal to my 
HeJDollrable frienrl at least to posbpone the third re.flding of the Bill, to the 
Shula Session by which time w.e may· get some medical or expert opinion. 
and some statistics. a& to whether tea is good for the health or whether, 
it is a luxury and how many people in the villages fnke tea and ""hat kind 
of tea they are taking and whether it is good for their htlAlth. I see th~ 
temperament of the Houss (Laughter) and it really pamR me. I am really 
serious on this question, and if I had any power I would never allow any 
such measure to be pRssed without the considel'Rti'Jn it deaerves. How 
can one think of it without getting statistics and without getting medical.. 
and e~ert opinion on the various Rspects of the question, I shollid be 
the last person to support a Bill like this; and so, I again appeal that this 
third reading should be· postponed till the Simla Session and this House 
should be supplied with all the material necessary. 

All lloDourable Kember: With tea.? 

P&Ddlt:l'U&bnUla DII: Yes: of course, my Honourable friend, Sir 
Joseph Bhore. might invite me to tea, but there are other considerations 
which I need not, narrate here: I shltll be very happ'Y to accept it whether 
I take tea or not: invita.tion to teA. does not actual1y mean tHkillg tea: as 
m,v friend, Mr. Sri Praka81t, has described, there is some paraphernalia-
some good table cloth, some bright !laucers and cnps-and perhaps much 
les! is spent on ten than on t~e appendages and paraphernalia, so absurdly 
('c)nsidered in Ii c()unt,ry likE' thiil, to b(' marks of civilised stand:lrd of life. 
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and of bet.ter oulturaJ. outlook; and we have been 'perpetual Vl<3tlms to 
imported fashion just. as readily as to imported artioles of daily use. So, 
whether I take tea or not, if I get lin invitation from a. fashionable and 
respectable gentlemen, who lives in a good house, who owns good motor 
oars and who commands all the modem luxuries, I shall very gladly accept 
an invitation to tea, but this measure, I say, in spite of all this, may not 
be for the good of our people. So far as loan say now, it is not for the 
sood of our peop'le. You must, therefore, fiJ"flt of all, try and ool~e t 

enough statistics and obtain opert medical opinion to o ~oe the House 
that this me ~ is for the good of the people. Sir, with this appeal" 
I oppose the motion. 

lOme JIGaoanble ..."..: The question may now' l~e lout. 

lIr. CJbanJbfam SJqb CJupa (Central ~ro ~  ~ D ~  .Non-
Muhammadan): Sir, I only want two minutes. Sir, r must protest against 
the haste wit.hwhich this measure is sought to be ~t t~~Jlop e  

There' hilI been prb.ctically lio' discussion: on th ~  Bill. ' Sir, I am e ~er 

&"te.a taker, nor' aftl I a 'bhang t ~r, but ~) lt m le submialiUbn iatbla, 
I olijeet to this Bi'll on two groUnds. My firsh ground is ,that it has noi 
~  pi'Ovetl 1iII.atdbe habit' of' taking tea is not sufficiently spreading and 
that iii; therefore, need" stimulation ~  help of the Le l t r~ so &11 to· 
induce people to go in' for' the' 'tt!a habIt. I' know that no Honourable 
Member of this House is just now in a mood tolieten to anything that r 
say against' tea. .  .  . 

• 
Some Honourable Kembe.rs: No, no. 

, Xi. CJhi.DIhlain Singh Gupta: .... because I see that almost every 
Member in this House is addicted to tea taking. I never take tea and 
have never taken tea, almost never. (Laughter.) Not only have I not 
taken tea, but when it lay in my power to prevent the spreacl of tea I 
did everything possible to check the evil. Sir, when I was the President 
of the Municipal Committee of Drug, some gentleman of the Tea Ceil: 
Committee came to our place and painted all over the building "Take 
tea, Take tea" and all that sort of thing without my permission. I wrote 
to them asking them that it should not remain on the walls of the muni-
cipal building and that the building should have to be white-washed, IIlnd 
J recovered the entire cost of whitewashing from them, because I said I 
did not want this sort of advertisement of a thing which I considered to 
be an evil. Sir, doctors may differ, or we may differ here. Some may 
hold that the extent of the evil is not so great as to 'prevent its ,spread. 
some may say it is on a par with smoking, but there is no doubt that the 
habit of taking tea is admittedly an evil. It may riot be an evil to those 
gentlemen who halVe enough money to pay for, but it is positively an evil 
to those who have very little income and who oannot get even a cup of 
n,ilk or good water to drink. I wouldra.ther ask the Government and my 
friends here who support this measure that instead of this BilI they should' 
bring forward a Bill by which we could give a cup of milk to the poor 
vil1aj{M's. bring or ~ a measure by "'hich we ..:a.n ~ e a cup of milk or 
even' R chatak of milk to the poor babies in the villages. I do not under-
stSnd why the Government is so anxious to push tf'll even in the farthest 
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villaoge8 particularly as it is admittedly· not a virtue. It may not have 'been 
demonstrated to be a vice, but I consider it a vice, and there are many 
doctors who consider it to be a vice. I do not protest when I see gentle. 
men taking tea, but I protest against your attempt to push on tew to the 
villages. I ask my friends here-have you o e-~ l lIee  ~~ villages? Do 
you know that ill the villages children do not get even a cup of milk which 
is soe&sential to them? It is unfortunate that ;you don't bring forward 
any measure which will beneiit the poor children in the Villages, but you 
bring on measures to push forward tea and such other' intoxicllnts'. Pro· 
bably some of you may be interested in it, anyway I say that I oppose 
this measure on two grounds. The first ground is this, that it has. not 
been proved that the use of tea is not sufficiently expanding even as' it ill 
and that it needs further inducement, and my second ground is that it is 
an evil, and we should see, therefore, that the' use of tea is checked rather 
than encouraged. .' 

Several HODOurable .embers: The question may now be put. 

Mr. Deputy reIl lD~ (Mr. Akhil Ch8ll1dra Datta): The question ill 
that the question be now put. 

The motion was adopted. 

fte Honourable Sir ,Joseph Bbore: Sir, I am wfraid I have very little 
to add to what I have already said. I am afraid that most of those who 
are opponents of the ha.bit of tea drinldng Rre in the same position as Mr. 
Casey Jones: 

"Said Caaey Jones, Before t die, 

'rwo more drinks I should like to t.ry, 
Oh, Casey Jones what may they be, 
A gla88 of water and a cup of tea." 

. Sir, being a partaker of what my friend called t·ht! intoxicating poison 
known as tea, I am Rfraid that Rny Bdvocat>y of the ctl'Befor tea would be 
regarded as ema.nating from a partilan. I, therefore, Sir, prefur not to 
put forward the views of fit partisan and leave the House to decide between 
my friend, Mr. Nilakantha Das, and myself, in this matter. 

Mr. Deputy Pnlident (Mr. Akhil Chandra Datt&): The quesMon is: 

"ThM danae 2 stand part of the Bill. II 

The motion was adopted. 

[At this sta.ge, Mr. President (The Honourable Sir Abdur Rahim) reo 
sumed the Chair.] 

CIIl/use 2 was added to the Bill. 
. ':, 

Clause 1 was added to the Bill. ' . 

The. Title and the Preamble were added to the Bili. 

'1'lle .JlODO",able ~ .Joseph Bbote: Sir,' I beg to !hov,e: 

"That. . t.he Bill be paBl8d." 
.. 
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" Mr. PitIId .. " (The Honourable Bir Abdur Rahim): Motion moved:" 

"T_t. t.he Bill be J*II8d.," 

~ , p~, ~~ ,,~J)h,p ~, h 1 o  ,aDd ~ ~ o  .N.o.n-
M~~ ~ Jl~~)  Sir" ~~ .10,", ll ~ the qQestion, 1 would like Mr. 

1A1l l~ tq, "'peak" on t.he various poiatsthat have been raised" T,bere is 
~ lot ,of subltaDce ,in tihP .. po. and w. cannot be a party to such, indtl-
e~ t haste in passingwhuAlever legialaltion it may be. 

'JIr;.T. A.: ~ 1 et l l rope~r )  It. was not ~y iuttlution to't8.ke 
., i'.II. up the ,till'le of the . n?U1i6 ,t l~~, ,l~ ho ~  .. pp~~r . to ,be oeoos7, 
, Bar.Y. 80 xPany pomts, were rallied, by ~I , Jle ~  that .1 

tllibU'ght perhaps it would tae up a very great deal of tiIrie wanswer 
them. I shan endeavour to deal with the principal points as quickly us 
possible. The principal point which '1n3 Honourable..friend, Mr. Bard&loi, 
made relates t6 the composition of the Committees. In the mst place, let 
~e sal, that th~ Exe.cutive omm t~ee is not 8 ~t t tory body ~~ ait lL 
was only formed for Ita own conveDlence by the General Comnuttee and 
there are no rules or principles whatever which regulate its lormation. It 
is formed annually at a meeting of the Geueral Committee. Its powers 
are very strictly limited. It cannot sa'nction any expenditure above 
Rs., 2,000, and ,even the expenditure t ~ ~ does sanction has to he re ~  

to full Committee. " There iii no provision in the Act 8B it stands fQr mak-
ing t.he Executive Com,mittee a statutory body, but' that can, be consi-
~re  when the Act comes before the House again. As the I;tonourabltl 
the Commerce Member told the House, it is the intention of the lndiau 
re~ Cess Committee to bring this question up again. _ Lust June, 0. gellt'-
rill comprehensive proposal was, sent up to the Government of India, but 
ftl1' val'ious l'E-nBOnB tha.t could not be proceeded with. It. ii!, llowever, Olll' 
inteution to send thll.t proposal up again as soon as the Government of 
India are willing to consider it. When that proposal is before the House, 
-ldl these questions about the composition of the Committee and other 
inatten that m~y interest Honourable Members will be open for diSCUl,-
sioll. There are one or two specific points about which I should like to 
give a e ~ opinion. ,Some Members seem to be u.o.der the impression 
that the money which is to be raised by this piece of legislation is public 
money. This is money raised from the growers of tea for their own pur-
poses. These  are not public funds. Though the GoYernmen'li of lndiaare 
entitled to exercise 'a control over the operations of the Tew Cess Com-
mittee, the money is not public money. (Interruption.) This Bill is 
merely to permit the growers of tea to tax themselves by an extra four 
annus for every 100 lbs. of tea which they export .... 

Mr. Gbanlb1am 8lDgh Gupta: Is it merely permissive, or is it com-
pulsory? 

Mr • .T. £. JIUltIID: It is compulsory, but it is r~ e  only from the 
people who grow tea, and not. from the public., Arnoiher mpo~t point 
raised W8B regarditigthe effect of tea drinkiiig on health. 'Weti, Bir,had 
I.realised that ~h t ,!oint ~  likely ,t.<> ~e  faised, I oo ,,~ e  ~ht 
Wlill me conoluslve eVIdence that a vast mtl.JDHty df the r ~Me~ pi-oteS81on 
is ·of "Pilliuu that t.he drinking of tea, particularly, in a country like Indin 
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'where wwter is very often of a bad quality-and the making of tea necessi-
tates the boiling of water:-that the drinking of tea is a very healthy bever-
.age indeed. 

.. -, 

.An Honourable Kember: What about hot climate? 

Mr. ,J. A. lIiWIlIl: Tn II. hot. r.lim"tlfl it. hR.A II. VAry P.OOlinll AffMt. on the 
body. (I ... aughter.) I may say there are variO!lS ways of drinking tea. 
Besides the way in which we see it drunk in the Assembly sector; it is 
4runk in Attl ~r e  as iced tea. They make it into a very pleasant cold 
beverage indeed. The Tea Cess Committee in America have perfected-
that is too strong a word, I may say the.y have brought to 81 high stage . 

.An Honourable Kember: Is cold tea better than hot' tea in India? 

Mr. J . .6.. K1W&ua: The trouble about introducing cold tea in India. is 
this. You have n'ot got here the supply of ice everywhere as you have in 
AmeriCa!. In America ice can be got in unlimited quantities even in the 
smallest villa.ges. Had we got that ill India, all this period of the year, 
from now for the next six months; we would be trying to interest people 
in iced tea. But merely cool tee. is not a particularly attracti'f'e beverage . 

.An HODour&bl.e Kember: What about boiling water feSr making tea? 

Mr. I. A. KlWgan: Boiling water is an essential ingredient of a cup 
-of tea . 

.An HODourable Ihmber: Is it necessary to boil water in order to have 
cold tea? 

IIr. I. A. llUUgan: The tea. is first made in the ordinary WS!)' with 
boiling water and then it is chilled and mixed with lemon and other things 
and then drunk ss Ii cold beverage . 

.An Honourable Kember: Give us a cup of tea. What is the use of 
talking? (La'Ughter.) 

Mr. I . .6.. JIIlllgan: I shall be only too pleased. 

To continue what I was saying, in Am~r , we have, after 12 years 
-of experiment, discovered a way to make a really good tea syrup. Thlllt 
tea syrup can be used for making a carbonated drink which is exceedingly 
good and refreshing, and also for making a cup of tew by the mere addi-
tion of hot wster or boiling wa.ter or whatever you like. We believe that 
there is a great future in that branch of the tea propaganda. I do not 
want to take up the time of the House any more. .  .  . 

Mr. Gbaal.b'am SIDIh Gup": Is it not expanding of its own accord? 
Doe'! it need any further inducement by the r ~ ll t re  

Mr. I . .6.. K1W&an: Tea undoubtedly is expanding of its OWIl accord. 
but not at a very rapid rate. In the last 20 years the expansion of tell. 
consumption in India has been comparatively small. Even now, for the 
year which is just ending, we calculate t,hat the consumption of tea in 
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[Mr. J. A. Milligan.] . ". 
India is only about 70 million lUI. About 10 01' 16 'YQ&l'I ago it was some-
where about 50 million Ibs. That is a very slow rate of increaee, and thoae 
of us who do not share the views of some Honourable ME\mbers who con-
sider that tea drinking is a poiaOl1OlII habit .... ' ' •. ~  .. ;:; '. 

Mr. Qbanlb1am Siqll Qu",,: Not poisonous but tbet-'n ilJ'baid.· 

Mr. J. A.KiWlUl: I think some Member used the word "poisonous". 
We think that the drinking of tea ~ l  be bene1ieialto ~ health of t ~  

rural pGpula.t.i.on of India, iQ addition to which it is the cheapestposaib16 
drink next to water because for one pioeyou CIIn get five 'cups o~ tea. 

M Boaourable _ember.: Is not milk nece.aary? 

lIr. J. A. JIIUiI": No. Milk is quite unneeelaary.'If you want to· 
appreciate the flavour of a cup of tea, you take no milk in it . 

.AD. BoDour&ble Kembar: No sugar too? (Laughter.) 

Mr. I. A. Ml111g1D: No sugar if you like. 

1Ir. Srll'rakua: I am willing to support the Honourable Member if he 
introduces it in jails. 

Mr. I. A. IIilUgUl: I tha.nk the Honourable Member for that sugges-
tion. Also various other suggestions were made by my Honourable friend, 
Mr. Bardaloi, which I have carefully noted. I think there WIWB one other 
point Jr.ade by the Honourable Member from Drug. I am glad to hear that 
he recovered the money for the defacement of his municipal walls and I 
will only add to that my apologies for the discourteay of my subordinlltes. 

Some Honourable Keml1ers: Let the question be now put. 

Mr. President. (The Honourable Sir Abdur Rahim): The question is: 

. That the Bill be pused." 

The motion WIlS adopted. 

The Assembly then adjourned till Eleven of the Clock on Monday, th. 
8th April, 1985. 

t ~  
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